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CONTBNT.s 

Volume lIT-lOth Marwh, 194:7 to 24th Ma.rch, 1947 

MONDAY, 10TH MARCH, 1947-

Member Sworn . . 1579 
.1579-1622 

1622 
Starred Questions and Answer" 
Unstarred Question and Answer 
Motion for Adjournment re 

Decision of the Government not to Publish the Recommendations of the 

• 

/ Central Pay Commission so far received by them-Disallowed 1623 
General Budget-List of Demands-c~td . . . .. 1624---62 

Dem!lolld No.9-Indian Posts and Tolegraphs Department 1624, 1642-51 
Inefficiency of the Postal, Telegraph and Telephone Services . 1642-51 

D!1Illand No. 11.~abinet . . . . • . . . 1624,1626--42 
Function of the Commodities Prices Board and Matter connected therewith 1626--42 

Demands Nos. 15, 16 and 21-23 1625 
Demand No. 24. -Department of Labour . 1625, 1651-62 

Labour Policy of the Government of India 1651-62 
Demands Nos. 25, 26, 28, 48, 54, 55, 57, 70 and 88 1625-26 

TUESDAY, 11TH MAROH, 1947-

Starred Questions and Answers 1663-91 
Unstarred Question and Answer 1691 
General Budget.-List of Demands-contd. 

,/'Demand No. 24.-Department of Labour 
Labour Policy of the Government of India 1692-97 

Demand No. ll.~ablnet. 
Welfare of Scheduled Castes ••• .1697-1704 

Demand No. 16.-Department of Information and Broadc8stini 
Laf\gllage Policy of AlI·India Radio. . • 1704---24 

Demand No. 55.-Department of Industries and Supplies 
Inadequate Supply and Mismanaged Distribution of Yam amongst Hand. 

loom Weavers and Fishermen-c()fl,td. . • • • • 1724---26 

WEDNESDAY, 12TH MAROH, 1947-
Starred Questions and Answers 
Unstarred Questions and Answers 
Motion for Adjournment re-

Prop()sed Termination of Services of Civil Ordnance Officers-Ruled 01 t 

1727-77 
1777-78 

of order . .••..••••• 1779-81 
Delhi and Ajmer-Merwara Rent Control Bill-Presentation of the Report of· 

Select Committee . . . . . . . . . . . 
[mports and Exports (Control) Bill-Presentation of the Report of the Select 

Committee . 
General Budget-List of Demands-c:ontd. 

1781 

1782 

• /' Demand No. 5a.-Department of Industries and Supplies~ntd_ 
Inadequate Supply and Mismanaged Distribution of Yarn amongst Hand-

loom Weavers and Fishermen-ooncld. . . . . • • . 1782-96 
Marking of Price and Control on Cotton Cloth Producl'd by the Indian 

Mills . . . . .. 1796-1801 
Policy in regard to Controls of Articles other than Food-contd. 1807-20 

Demand No. I I.-Cabinet - • 
Necessity of effecting General Economy in the Expenditure of Vari(lus 

D8partmerit ..... 1801-07 
THURSDAY, 13TH MARCH, 1947- • 

\ ' .. 

Starred Questions and Answers 
Unsta.rred Questions and Answers. . 
Message from the Council of State..,...· . 
General Budget-List of Demands-contd. 

" Demand No. 55-Department of Industries and Supplies. . . 
or Policy in regard to Control of Articles other than Food-concld. 

Demand No. 22.-'-Finance Department 
Inflation and High Prices . .• 0 • 

Extension of Time for the Presentation of Reports .r Select Committees on 
cert~ Bills .0. 

• • . • • , • 

1821-56 

~:g~, 

1858-·85 
1858-8' 

• • 1885-91; 

1896-"-97' 

• 

• 
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FmDAY, 14m HAaOK, 1947- • 
Starred QueetioD8 and Answers . 1899-1922 
Unstarred Question and.Answer. • 1922 

/' General Budget,-List of Demands-eOflcld. 
Demand No. 21.-Department of Commonwealth Relations Condition 

of Indians ovoerseae. • . . • • 1923-29 
Demand No. 54.-Broadcaating 

Working of the Broadcaating Station a. Peshawar 1929-.34 
Dsmand No.H.-Cabinet-

; General POlicy of the Defence Department 1934-58 
, Dem&ndsNos.I-91 1959-66-
\, 

MONDAY, 17TH MAllOH, 1947-

Members Sworn. • . 
Starred Questions and Answers . 
lfnstarred Questions and Answers . 
Short Notice Question and Answer 

. 1967 

.1967-2001 

Statements Laid on the Table • . . . . • • . . 
Statement "6 Railway Earnings·Laid on the Table. . • • . . 
Election of Members to the Committee to consider the Revision of the Convention 

,.e Railway Finance. . . . . . 
Control of Shipping Bill-Introduced . . • 
Capital Issues (Continuance of Control) Bill-Introduced. . 
ProV'inciallDSolvency (Amendment) Bill-Introduced . • .. 
Legal Practitioners and Bar Councils (Amendment) Bill-Introduced 
Requisitioned Land (Continuance of Powers) Bill-Passed as amended . . 
Imports and Exports (Control) Bill-Disoussion on the motion to consider not 

concluded 

TUBS DAY, 18TH MAROH, 1947-

Member Sworn. . . 
Starred Questions and Answers 

2002~8 
2008-09-
2009-23 
2023-24 

2025-26 
2026 
2027 
20!7 
2027 

2027-60 

2060-64 

2065 
2065-90 

Unstarred Question and Answer. . . . . . . . . 2091 
Imports and Exports (Control) Bill-Consideration of Clauses not concluded 

WEDNESDAY, 19TH MAlloH, 1947-

Starred Questions and Answers • 
Short Notioe Question and Answer . • . • • 
Election to Btanding Finance Committee for Railways • • 
Election to Standing Committee for the Department of Transport 
Election to Standing Committee for Roads 
Reports of Select Committees on-

Business Profits Tax Bill . • • • • 
, Income-Tax and Excess Profits·Tax (AmendmentfBill 

Taxation on Inoome (IDvestigation Commission) Bill . 
United Nations (Security Council) Bill-Introduced . 
United Nations (Privileges and Immunities) Bill-Introduced 
Imports and Exports (Control) Bill-Passed as amended . . . 
Delhi and Ajmer-Merwa.ra Rent Control Bill-Discussion on the motion 

to consider 88 reported by Select Committee not ooncluded. . 
Income-Tax and Excess Profits-Tax (Amendment) Bill-Preeentation 

of the Report of Select Committee. • 

T¢B8DAY. 20TH llAllOR, 1947-

. 2091-2129 

• 

2131-45 
2146-47 
2147--4S 

2148 
2148 

2149-53 
2149-ti3 
214,9-63 

2153, 
2163 I 

2153-86 

2186-89 

2189 • 

Starred Questions and Answers .••••.• . .2191-2219 
-:Election to the Committee to consider the Revision of the Convention re Rail-

way Finance. . . . .'. . 2219.~ 
Report of the Public Aocounts Committee for 1944-45. •. .222~ 
Elf)Ction W Standing Committee for Department of Works Mines and Po. 

t m:,tion to Stand~ eo'mmitiee fo~ Fooi! Dep"artm~nt ii~g 
Election to Defeuoe Consultative Cc;mmittee • . • . . . . 2220-22 
Ceal :MiD.ea Labour Welfare Func:lBilI-Introduced . • . • • • •. 2222 
Delhi And Ajmer-lDrwara Ben~ Cont:rol Bill-Consideration of Clauses not. 

. conolbded .'. • . . • . . .'. • • • 2223-58 :, .. -.a:',_--------:-
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FRIDAY, 21sT ~H, 1~7-

starred Q~iona and AIlawers • 
Una£arred Quaa£ion and AnInver. • • • • • 

• ~aage from the Council of Stafle. • • • • • 
'~l~tioD to Standing Committee for Communications Department . 

Delhi and Ajmer.Herwara Rent Control Bill-Passed as Amended 
Confirol of Shipping Bill-Referred to Seleot CommiUee. • 

KONDAY, 2ftHKARoH, 1947-

• 
2259-93 

• 2293--94. , 
2294.~ 

• 2294. 
.2295-2329 
· 2330-31 

Sfiarred Quealiions and Answers . . • . • • • • • 
Motion for Adjournment re Murder of Muslims near KotwaIi, Chandni Chow1£, 

Delhi-Pos£poned . . . . • . • • • • 

2333--54 

2354. 
2354 
2355 
2355 

Message from fihe Council of State . . • . • . • . 
Election fio Standing FiDance Committee for Railways • • 
Eleotion to Standing Committee for Department of Transport. . . . 
ReooDimendations adopted by 27th Session of International Labour Conference 

-Laid on the Table. • • • • • • • • • 
Report of Indian Government Delegation to Paris Session of International La" 

bour Conference, 1945-Laid on the Table. . • • • • 
Election to Central Advisory Council for Railways. • 
Election to Standing Committee for Department of Labour 
Election to Standing Committee for Home Department. . 
Eleotion to Standing Committee for Department of Information and Broad. 

casting . • • • • • . • • . • 
".zruuan Finance .Bill-DiscU8~ion on the mofion fo consider noti concluded 

2355-56 

2355-56 
2357 
2357 
2357 

2357 
2358-83 



LEG ISLATIVE ASSEMBJ .. Y 
Friday, 14th Mal'ch, 1947 

The Assembly met in the Assembly Chamber of the Council House at Eleven' 
of the Clock, ;Mr. Pesident (The Honourable Mr. G. V. Mavalankar) in the Chair. 

STARRED QUESTlO~t::) AXD ANSWEUS. 

(a) ORAL ANSWERS 

TRADE DELEGA.TION TO l\fIDDLE EAST. 

936. *Seth Govind Das: Will the Honourable the Commerce Member please 
state: . , 

(a) whether Government intend to send a trade delegation to the Middle East 
for exploring the· possibilities of India's export trade; and 

(b) if so, when this delegation would leave India? 
The Honourable Kr. I. I. Ohundriga.r: (n) and (b). The Trade Delegation left 

Karachi for the Middle East on the 9th March. 

HIGH COJrDlISSIONER FOR INDIA. 

937. *Kr. Ahmed E. H. Jder: (a) Will the Honourable the Commerce 
Member please state the term of service of the High Commissioner for India in 
London, his salary and allowances? 

(b) What is the date of appointment of the present incumbent and the 
approximate da·te when his successor will be appointed? 

(c) What is' the yearly expenditure of the High Commissioner's office in 
London? 

(d) Is any part of the expenditure met by His Majesty's Government? If 
so, how much? 

(e) What is the total number of officers and clerks employed in the office 
and what are their positions? 

(f) How many of them are Indians, and. how many are Muslims? 
(g) What is the number of non-Indians? 

The Houourable Kr. I. I. Chundripr: (a) The High Commissioner for India. 
London, is appointed for a period not exceeding five yean; but is el;gible for re-
appointment. He receives- a pay of £3,000 per annum, an enteminment allow-
ance of £1,000 per annum and an equipment allowancp of £250 at the time of 
his joining the appointment i: at the date of his appointment he is habituall.y 
resident in India. He is alf:o allowed a cal' at Government expense and a free 
furnished house but the maintenance charges of the house are paid by him llpto 
a limit 9f £250 per annum. 

(b) 10th June, 1943. His present term eX{lires in June, 1948. 
(c) A statement furnishing t.bp rev,S('d estimate of expelld;ture for tbE' cTll'rent 

year and the budget estimates for the next '. (\ar is laid on tl.p table. 
(Statement I.) 

(d) No, Sir. 
(e), (f) and (g). A statement ill laid on thE' table. (Statement II) 

. ( IF-PI) , 
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Statemont I 

Details of the High Commissioner's Establishmont Chargee . 

Sub-he:',({ Revised 
EstilIL'ttes 
1946-47 

Budget 
Estimates 

1947-48 

---------------- --------1--------1-------

~. I. (General Publio Ac(;ounts and Education Depart. 
/ ments. 

B. 2.\Coloni:l.1 Dep!',rtmental charges for issue of lewe 
pay etc. 

B. 3. Stores Department 

B. 4. Trade Department 

B. 5. Indi3 Supply Commisf;ion 

B. 6. Publicit) Organisation in London 

22,60,000 

8,000 

29,15,000 

2,00,000 

4,81,000 

Rs. 

22,75,000 

8,000 

26,99,000 

2,37,000 

4,92,000 

92,000 

58,03,000 58,64,000 I 
~.---- !---------,-

B. 7. Deduct Recoveries-

(1) SurchLrges on Stores -25,43,000 -50,36,000 

(2) Provinchl Government share of the 
cost of High Commissioner's E~tabli­
shmont. 

-6,52,000 -6,52,000 

(3) Inspection Ch:uges on Stores, supplied 
on contr<lcts pLced in lndi-t. 

Net amount chc,rge;J.ble to Centrd.1 Re-
vcnues. 

Stdement II . 

Tot9.1 strength Design;~tions 

Offieera 270 

Clerks 361 . I 

High Commissioner 
Dy. High Commissioner 
lndion Tr.,d&-
C-ommissioner, .London 
He: dq of Dep .. rtment Deputy .m<! 

ASBist.,nt. 
Hoc.ds of Depc.rtments Controlling. . 
Superintending & Principal Executive 

Officers 
Higher Executive Officers 
Executive Officers . 
Higher Cleric.-..l Officers. . • 
Se.unen's WelLre Officers and Assist. nts 
Teol nical Officers and lospectord of Stores 
Director, lodi~ Supply Commission . 
Deputy Director, Indi;), Supply Commission 
Assistant Director, lodi.). Supply CommissioIl. 
S .... ior StAff Officeril • 

• 
-6,000 -20,000 

26,63,000 1'5,000 

I Indians Muslims Non-
lodi 
ans 

1 I 
I ! 

, 
1 I 

I 
6 I 78 10 188" 
8 

N, B.-Four posts 
nre vacant 

26 

52 ~ 
88 I 
29 I 6 
4i I 1 

1 
3 I 
3 J 

39 5 312 



STARRED QUESTIONS AND ANSWERS 1901 
Prof. N. G. KaDga: What proportion of the officers and clerks employed there 

are Indians? 
The Honourable 1Ir. I. I. OhuDdrigar: The number of Indian clerks employed 

there is very small-only about 44 out of 351-hecause the old establishment was 
beillg continued and llon-Indians were already in service. It is difficult to send 
Indians from here at this time. 
. Prof. N. G. BaDga.: What about the officers? Your answer covers only one 

portion of my question. 
The Honourable Kr. I. I. Chundrigar: I have mentioned about the officers 

also in the statement. There are 88 Indian officers as against 188 non-Indian 
officers. 

JIr. Ahmed E. H • .Taler: May I ask what is the difficulty of sending Indians 
from here to that office particularly in view of the fact that there is great un-
employmenll in India since the war is over? Will the Honourable Member COll-
sider the desirability of sending Indians from here because after all that office is 
a permanent office? 

The Honourable Kr. I. I. Chundrigar: People who are on the permm,ent 
establishment of that office will have to be given a. certain notice and till! 
question of payment of compensation may have to be considered. There are 
various other difficulties, but the question will be considered. 

Prof. N. G. RaDga: Is it not a fact that most of the Indian Clerks happen to 
be very highly qualified-Barristers-at-Law-whereas the gnglish clerks 
generally have only London Matriculation qualification? 

The Honourable 1Ir. I. I. OhuDdrigar: The qualifications are taken into consi-
deration only at the time of appointment, but those people who are already ill 
service cannot be dismissed unless we lay down new standards. I may inform 
the Honourable Member that the question of reorganisation of this office is 
under consideration. 

Mr. Yusuf Abdoola Haroon: May I know from the Honourable Member 
whether it is a fact that other foreign offices in London have 90 per cent. of 
their staff recruited from their own countries? 

The Honourable 1Ir. I. I. Ohundrigar: I cnmlOt a.nswer the question off hand 
because I shall have to make enquiries. 

JIr. It. C. Neogy: Is it not a fact that the high proportion of· the 1l00!-Indian 
element in the staff there is due to the fnct that we hnd to take over quite a 
large number of Britishers from the India Office as a kind of a legacy when the 

.India House was organized? 
The Honourable JIr. I. I. Ohundrigar: That is true about the initial stage. 
Prof. N. G. :B.anga: Will the Honourable Member examir.e the legal ami 

constitutional position in regard to dispensing with the serviceF of many of these 
officers and clerks and whether we have to pay any compens3tion Ht all, and if 
so-how much, and also. how much notice will be necessary? 

The Honourable Kr. I. I. Chundrigar: That question will be examined. 
Sri II. Ananthasayanam Ayyangar: May I ask from the Honourable Member 

if hhe staff consists of only Covenanted Civil Servants in which case only com-
pensation will have to be paid? 

The Honoura.ble JIr. I. I. Chundrigar: I believe, subject to a few except.iow.:, 
they are not Covenanted Civil Servants. 

Sri II. Ananthasayanam Ayyangar: Then their services cnn be terminated 
by giving them six months notice. . 

ft. Honourable ][1'. I. I. Ohundrigar: That question will be examined alollg 
with other questions. . 
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Shri Sri Pra.ka8a: Would the ;Honourable :Member immediately withdraw all 
flhe Indian clerks so that foreign peoples may not kn,gw that we are only a nation 
of clerks and we should know that Europeans also can be clerks. 

'.l'he Honourable Kr. I. I. Ohundrigar: The Honourable Member seems to 
overlook the fact that we have 88 Indian officers as against 44 clerks there. 

Bhri Sri Prakaaa: I want all the 44 clerks to be withdrawn. 
Kr. Ahmed E. H. Jaffer: May I ask the Honourable Member whether he 

would ~onsider the urgency and importance of instituting a service on similar 
lines IU:' the India Foreign Service so that Indians may not be sent only to 
London, but may also be employed in all other trade offices in other countries:' 

/ The Honourable Kr. I. I. Ohundrigar: Naturally with the constitution of the 
Udian Foreign Service, the two will have to go together. 

\ 
\ 

RESUMPTION OF STEAMER COMMUNICATION BETWEEN EAST AND WEST COAST OF 
INDIA. 

938. *Kr. Ahmed E. H. Jaffer: (a) Will the Honourable the Commerce 
Member please state whether steamer communication between the east and 
west coasts of India has been resumed. and if so, whether it, has come up to the 
pre-war level? 

(b) What steps do Government propose to take to have regular steamer 
communication resumed on the west coast between Bombay and North and 
South Kanara? 

The Honourable 111'. I. I. Ohundrigar: (a) Steamer communication between 
t.he East and' West Coasts of India was never interrupted. The question of its 
resumption, therefore, does not arise. Under the control system adequate 
tonnage is now available for lifting all cargoes offering though it cannot be said 
that the pre-war level has been attained. 

(b) From September 1946, regular passenger and cargo sailings have been re-
established between Bombay and the ports in North and South Kanara. This 
service cannot be brought up to the pre-war level except after the release of 
three steamers of the Bombay Steam Navigation Company, which are 8Wl under 
requisition and undergoing extensive repairs prior to their return to owners. 

INDIAN PILGRIMS TO HEJAZ. 

939. *Ii:r~ Ahmed E. H. Jaffer: (a) Will the Honourable Member for 
Commonwealth Relations be pleased to state the total number of deaths among 
the Indian pilgrims to Hejaz in 1946? 

(b) Have any representations been received by Government from the' 
pilgrims in regard to shipping facilities, accommodation on board the ship, food 
arrangements, etc. and if so, do Government propose to take steps to improve 
the conditions of travel? 

(c) What was the cost of first class fare for each pilgrim by air? 
(d) What was the rate of exchange at which the- Saudi dues were colleeted? 
(e) What was the current rate ot exchange between the Rupee and the Riyal 

in the Hejaz, and what was the official rate of exchange fixed for j;he payment 
of the Saudi Arabian dues? 

(f) What is the amount of estimated loss incurred by the pilgrims as a result. 
of this fiution of higher rate of exchantle? -

"l.'he KOJlO1lUble PaDdit .Tawaharlallfehra: (a) 501. 
(b) Some representations of this nature bave been received. Provillion of 

greater shipping facilities will take time; but Government did provide an extra 
ship thi~ year. Berthed acco~od.at!on is going, to be introduced in .the ships. 
Complamt& about food have ansen maInly from the enforcement ot rationinl!' and 
from the acute food shortage m this country. Ng pel1nanent reliUf . will be 



• STARRED QUESTIONS AND ANSWERS 1903 
possible until the food sittuation improves; in the meanwhile .Government will 
00 their best to improve the position. 

(c) Rs. 4,O()O was realised by Government from each pilgrim, i;6., by Air 
There were no classes. The net iure, however, comes to Rs. 3,472/4/-. After 
deducting Saudi Quarantine iee and this fare, the balance will be refunded to 
applicants in the near future. 

(d) and (e). The Saudi Arabian (jovernment declared and collected their 
tariff from Indian pilgrims in rupees and not in rials. The question of official 
rate of exchange did not therefore arise in this connection. The market rate 
of exchange between rupee and rial is reported to have varied between 70 and 
ro rials for 100 rupees during the pilgrimage season. 

(f) It is difficult to calculate the loss incurred by the Indian pilgrims because 
()f their having to pay in rupees. 

Kr. Yusu! Abdoola Haroon: Mav I know from the' Honourable Member 
whether it is a fact that the Governr~lent was committed to provide certain faci-
lities to Hajis but· during the war these faeilities could not be provided due to 
lack of shipping space, and as shipping has now been resumed, will Government 
give an assurance that all these facilities will be given to Hajis? 

The Honourable Pandit .Tawaharlal. Nebru: I do not know what facilities the 
lIonourable Member is referring to. The chief facilities lire accommodatJion, 
and no other. As a matter of fact this question has come up repeatedly at 
question time. Last year we tried our utmost to provide the fullest accommoda-
tion possible and we ultimately succeeded in sending over 21,000 pilgrims. 
Actually the applicants were more than that. We engaged a special ship and 
we have got into some difficulties now in regard to paying compensation to that 
-ship because having engaged it it was not full'at the last moment. People did 
not come in time. Although the applicants were many they did not turn up in 
time and it went not quite full. The main difficulty is shipping. We simply, 
cannot prorluce the ships. We have tried to get them from various sources, 
including America. We are told'that in the next season the Moghul l.ine and 
the Scindia line will provide extra ships but they are not yet certain. Even 80, 
I am not quite sure that they will suffice. We have not yet been able to build 
new ships. 

There is yet another difficulty. According to the Merchant Shipping Act or 
• some other act we have to provide a certain minimum of accommodation for 
~ach pilgrim. We did not adhere to that Act wholly in order to provide more 
accommodation but we have now decided to adhere to it) strictly (which is good) 

.. but that again diminishes the accommodation available to the other pilgrims. 
JIr. Ahmed E. H • .Tailer: With regard tio the answer to part (c) of the ques-

tion, in view of the fact that the amount charged for an air trip both ways was 
about Rs. 4,000, which was considered to be rather very prohibitive by mlrny 
pilgrims, may I inquire from the Honourable Member whether Government 
would be good enough to start negotiations with the ail' comrany, !;o that by 
the next Haj season this rate would be brought down considerably and many 
pilgrims may take advantBge of it and travel by air in the D£·xt season? 

The Honourable Pandit .Tawaharlal Nehru: Certainly we can start negotia-
-tions but it is difficult to negotiate in the absence of certain knowledge as to how 
many people want to travel by air. It will he R vague negotiation. On the last 
occasion what happened was one full air ship went and another was engaged but 
it was not full and we got into difficulties on account of that. . . 

Shri Sri Prakall&: With reference to the Honourable Member's reply to pal·t 
(c) of the question, is it not a fact that the spiritual value of such a pilgrimage 
is greatly diminished if it is made in such comfort? 

The Honourable Pandit .Tawaharlal :R'ehru: The (jovernment is a temporal 
Government and not a spiritual govenlment.. 
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STRANDED HAJ PILGRIMS AT BASRAH. 
NO. *J[r. Ahmed 1:. H. oTa.ller: . (a) Will the Honourable Member for 

External Affairs please state whether Government are aware that about 250 
Indian pilgrims returning from the Raj pilgrimage have been stranded in Basrah 
for the past one month and, if so, the reasons therefor? 

(b) Is it a fact that they are without funds or food? 
(c) Is it a fact that 500 others are held up at Karbala for want of steamer 

accommodation? 
(d) How long will these pilgrims be detained at Basrah and Karbala? 
(e) What steps do Government propose to take to bring them to India? 
'the Honourable Pa.ndit oTawaha.rlal Nehru: (a) In mid·February it was 

rePorted that there were about 600 Indian Shia pilgrims awaiting repatriation 
from' Basrah. There are no standing arrangements in force for Shia pilgrims 
visiting the holy places in Iran and Iraq, principally because the pilgrimage is 
not confined to any particular period of the year. Large numbers of these Shia 
pilgrims also go by the overland route through Iran. 

On retur'l from Iraq the pilgrims generally rdly on obtaining passages t~ 
India on the mail ships, and, because there are still fewer ships operating on 
the Persian Gulf route than in pre-war days, there has inevitably been conges-
tion and delay in Basrah. 

(b) The Government of India have sanctioned suitable maintenance grants 
for destitute pilgr;ms since December last year. 

(c) Government have no information of the numbers of pilgrims waiting at 
Kerbela, as distinct from those at Basra. , 

(d) and (e). The S. S. lslami is reported to have sailed from Basrah for 
Karachi and Bombay on the 5th March, with 1,265 pilgrims. 

ADVERSE TIu.DE BALANOES DUE TO IMPORTS. 
941. *J[r. Jlanu Subedar: (a) Will the Honourable the Commerce Member 

please state whether Government are aware of the possibility of adverse trade-
balances arising out of importation of food, excessive purchase of consumer's, 
goods by shopkeepers and the importation of capital goods with reduced exports 
on the whole? 

(b) What steps do Government propose to take in order to meet this situation 
' .. due course? 

(c) What are the figures of trade balances during 1945-46 and 1946-47 upto the-
last date for which figures are available? 

(d) How much food import is scheduled during the next year in quantity and 
value? 

(e) In which item of export is an increase anticipated during the current year, 
and the next three years? 

(f) Do Government propose to consider the desirability of checking the impurt. 
of unessential consumer goods, the volume of whieh is at present left to individual 
initiative? 

The Honourable Mr. I. I. ChUDdrigar: (a) and (b). Yes, if the Honourable 
Member's presumption is correct, but the situation is being closely watched and 
necessary steps will be taken at the appropriate time. 

(c) I lay on the table a stJa.tement showing India's visible balance of tnde on 
private account in merchandise and treasure during the year 1945-46 and the· 
first seven moclhs of 1946-47. -

(d) It is not possible to make any estima~ of the food grains we shall be able-
·l.t61 IT! 'l-lodm~ Of 
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(e) While it is difficult to anticipate with any degree of accuracy likely 

increases under particular itiems of export during the current year and the next 
three years, a certain number of manufactures have developed before and during 
the war, such as to mention only a few leather goods, manufacture of sport • 
goods, cutlery, products of hosiery industry, stJationery, cement and porcelain 
industry, carpet and coil' rope. Government will take all necessary steps to 
increase their exports with a view to improve tIrade balance. As a result of 
liberalisation of export control, exports of hides, raw cotton, non-essential 
vegetable oilseeds and oils, jute and jute manufactures and wool may also show 
an increase during the period mentioned b~- tIl(' Honourable Member. 

(f) Except those covered by the Open General Licences, imports of other 
consumer goods are permitted under a licensing system. Honourable Member's 
proposal ill, howevQr, already under examination. 

SWkmem 81Kltoing Ind,.ia·8 visible balataee 01 trade in me-rChandise and trl!rl8Ure d"ring 194·5-1,(1 
and 1946·47 (seven monIhs, April to October, 1946). 

Exports of Indian merchandise ,private) 

Be'exports of foreipJ. 

Imports of foreign 

.. 
.. 

:s.Jance of trade in mero:landi •• 

Gold (private) . 

Silver (priv .. te) 

Currenoy notel!l (private) 

,. 

" 

Balance of trmsactions in tret sure (private) 

Total visible bllance of trade 

R (Iakh~) 

+ 1,41,81 

+23,8a 

-2.41,51 (a) ------
+21,95 

+28 

-20 

+6.2e 

\----- +~~-I +30.29 

1946-4'1 
(Seven months, 
April to O()tober 

1946) 

R (lak'ls) 

+1,51,57 

+16.07 

-1.45,75 (a) -----
+21.89 

-62 

-3.84 

+81 

-3.65 

+ 18,24 

(a) Exclusive of the value of R-illway m·'Ioterials (amounting to R nil) imported direct by 
St!Iote RJoilways working under comp.l.DY management which was not p tid for in the ordill-'lry 
way and not, therefore, hken ink! account in arriving &t the b:\lJmce of tude. 

Kr. lhDu Subed&r: Apart from the open general licenses, a large number 
of negotiations are on foot and until a firm credit is opened it is not possible 
for the Reserve Bank to have information. May I know whether Governmenil 
will· now take steps through other means for even checking of negotiations for 
goods which are going on on a very large scale, in order to achieve the Mme 
end which Government also have in view? 

The Jlonoura.ble Mr. I. I. Ohundrigar: It would be difficult, nay, impossible. 
for Government to check such negotiations. It is only at the stage when an 
application is made for exchange for certain purposes that either the Govern-
ment or the Reserve Bank can come in and it is at· that stage that Government;, 
propose to utilise their powers to make thp, best possible use of our exchange 
capacity. 

\ Mr. Vadilal L&llubhli: Do Government propose to reduce the import of sllch 
goods which do not require hard currency? 
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The Honourable Mr, I. I. Ohundrigar: There are certain essential consumer 

goods which we have to import even from hstrd currency countries for the pur-
pose of giving our people an opportunity to purchase their essential require-
ments. Some complaints have been received regarding very large imports of 
certain items and steps are being taken to stop further imports of such articles. 
The import licenses were valid for two shipping periods. One shipping period is 
of half  ̂ a year. A proposal is under consideration to reduce their validity to 
one shipping period, so that we may be in a position to watch the arrival of 
goods from foreign countries and to check their import when found necessary.

Mr. Vadilal Lallubhai: My question related to those countries where the 
currency is easy and from which we can import without a license.

Tile Honourabie Mr. I. I. Ohundrigar: If it is an easy currency country, 
the same considerations apply vk., that only those goods which are essential 
and in short supply, they are allowed to be imported freely. But in cases where 
imports even from easy currency countries are likely to affect either our indus- 
ries or our economy, they are kept under a licensing system.

Prof, N. G. Eanga: In view of the fact that the visible imports are so small 
and, on the other hand, the invisible imports are so large, what steps are 
Government taking in order to check and control the invisible imports ?

Tile Honourable Mr, I. I. Ohundrigar: A check is being kept for the piupose 
of approximating both.

Mr. Vadilal Lallubhai: My question has noti been understood. I  wanted to 
Jsoow whether consumer goods have flooded Indian markets from easy currency 
eountries and what steps are being taken to stop or reduce the import of those 
goods.

The Honourabie Mr. I. I. Chundrigar: That is very easy. If tihis happens, 
the articles will be taken off from the open general license and placed on the 
lieeueed list.

Pandit Lakshmi Kanta Maitra: What is the policy of the Governments with 
regard to imports from sterling area countries and hard currency countries. Is 
there any preference shown to sterling area countries ?

T&e Honourable Mr. 1. I. Ohundrigar: Yes, the preference is due to the
shortage of hard currency available to us and if the available hard currency is 
of a limited amount, we have to make the best possible use of itj.

Sri M. Ananthasayanam Ayyangar: May I know if it is the policy of the 
Government to allow larger imports from the sterling area countries, so that the 
Sterling balances may be liquidated? '

llie Honourable Mr. I. I, Ohundrigar: We have certain arrangements regard-
ing the sterling balances. Sterling balances up to a particular amount cannot 
be touched at present. The whole question depends on what is. the sterling 
balance available to us for use in a particular year and what is the hard 
currency available to us and the imports are regulated with a view to make the 
best possible use of both these currencies.

Prof. N. G. £.anga: In view of the fact that- the English books are priced at 
enormous rates and so much of literature which is not needed and which even 
injurious to the people of this country is being imported into this country, will 
Government take steps to regulate the import of the various books that are 
coming from England which is in the easy currency area ?
. The Honourable Mr. I. I. Ohundrigar; It would be difficult to appoint a 
censor to decide which books should be allowed to be impoi'tied, and we certainly 
do not want to stop import of books which are medium for the dissemination of 
knowledge.

Prof. N. G. Banga: Will Government at least control the import of books 
which are written by Indians and published here in this country at a cheaper
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rate but which are simultaneously published in England, priced at a higher 
rate, and which are being imported into this country?

The Honourable Mr. I. I. Ohiindrigar: The Indian cheaper edition is gene-
rally published much later than the expensive British edition.

E s t a b l i s h m e n t  o f  a  F o e e i g n  S e r v i c e

942. *Mr. Manu Subedar: (a) Will the Honourable Member for External 
Affairs please state in which countries Government have decided to establish 
Embassies ?

(b) What progress has been made with regard to the establishment of a Foreign 
Service and has any report been submitted by Sir Akbar Hydari, who has been on 
Special duty for this purpose?

(c) Do Government propose to consider the desirability of introducing foreign 
lang-uages, history and foreign commerce courses at selected centres in India in 
order to make persons eligible early for a foreign career in case of their selection?

The Honourable Pandit Jawaharlal Nehru: (a) Embassies have been estab-
lished in the U.S.A. and China and an Embassy will shortly be established in 
France.

(b) I would refer the Honourable Member to my statement in answer to
question No. 61 put by Prof. Eanga on the 5th February 1947. The F.P.S.G. 
have since issued an advertisement inviting applications for the Indian Foreign 
Service. Sir Akbar Hydari has not been asked to make any formal report, but 
his advice and help have been taken in considering matters relating to the Foreign 
Service. .

(c) The Honourable Member’s attention is invited to my answer to question 
No. 394 put by Seth Govind Das on the 18th February 1947.

Prof. N. G. Ranga: In view of the fact that so few people in this country and 
coming only from a few communities or castes can alone qualify themselves to 
•first class degrees, will Government consider the advisability of reducing their 
qualifiaation from first class to at least second class?

The Honourable Pandit Jawaharlal Nehru: I should say that it would be a 
dangerous precedent— I am not for the moment mentioning first or second class 
— to jeduce the standards. The best way is to promote facilities for those groups 
■or communities for their training. We propose to encourage them in every way. 
But this matter of Foreign Service is, if I may say so, even more important in 
regard to standards than any internal service. In regard to internal services 
there are numerous checks, but in a foreign country, where a representative goes, 
unless he attains a high standard it is positively dangerous and harmful. He 
■cannot cope with the others. It is not like joining a big office and doing routine 
work. He has to have all manner of qualities which include qualities of mixing 
with people, knowing their language, customs and history and their background. 
Unless he knows these he is a complete misfit, and he might even do injury to 
our cause. We have, therefore, to have a high standard and try at any rate to 
bring in people who may thus far have had oppoi-tunities of attaining these high 
■standards, and promote opportunities for them to attain such high standards 
rather than lower the standards.

Mr. President: I may remind Honourable Members that this matter has been 
■considered and questions put a number of times in this House.

Shri Sri Pra^asa; In view of the fact that the Honourable Member himself 
never got a first class in any of his examinations will he kindly revise his opinion 
of the value of first class degrees?

Mr. President: Order, order.
Seth. Govind Das: Does the Honourable Member remember that I mentioned 

that the examinations of Shantiniketan where so many foreign languages are 
taiigbt to students should also be considered in this connection?

TMr. President; I do not propose to allow many supplementaries on this ques-
tion . '
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Seth GoviDd Du: My question has not been answered. 
Seth Govind DI8: :My question has not been answered. 
Kr. )[anu S,ubedar: In view of what the Honourable Member said just now on 

fhe subject, may I enquire whether he will take into consideration, in examining 
this problem, the practice which existed in Japan where at a very early stage in 
his education a person was asked whether he would have something to do with 
foreign countries by way of trade or by way of government service or by other 
ways, and whether a certain amount. of specialised training cannot be given to 
him right from the high school standard? 

The Honourable Pandit JawaharlaJ. Nehru: I should think that is rather diffi-
cult espe~ially in the present stage of evolution. But as I once informed the 
House otir proposal is, after selection of candidates, to give them a year and a half 
special tt:aining in a foreign University or some foreign Institute; after that 'a 
year's special trainillg in India partly in regard to practical work so that they 
might get into the work and partly special courses organised. ' At the end of two 
and a half years of such special training after they are chosen there will be another 
examination to see if they have profited by the special training, and then they 
may join the service in some junior grade. 

Sir Oowaa1ee J&hangir: Is it a fact that in England the examination for the 
Foreign Civil ,Service is a stiffer examination than for the Home Civil Service? 

The Honourable Pandit Jawaharlal Nehru: It used to be so. I do not know 
the position now? 

SELECTION OJ!' MEN FOR THE FOREIGN SERVICE. 
94:3. *lIIr. )[anu Subedar: (a) Will the Honourable Member for External 

Affairs please state how many men have been selected for the Foreign Service so 
far and how many are proposed to be selected during 1947-48? 

(b) Do Government propose to consider the advisability of sending out some of 
these unofficially as tourists in the first instance for a preliminary survey and for 
studying the language of the country? 

(c) Have Government any information as to the number of Indians in India, 
who know foreign languages? • 

(d) Do Govefllment propose to consider the advisability of employing SOllle of 
these men in the Foreign Service? 

The HtIDOUl'able Pandit JawaharlaJ. Nehru: (a) Fifteen E.C.Os. have been 
selected for the Indian Foreign Service. It is not yet possible to say preci!;ely 
how many persons will be required during 1947-48. 

(b) It has been decided that the period of training for young recruits, who 
will be selected in the future on the results of a competitive examination shouid 
include a period of study in a foreign University where in addition to the study 
of other subjects they will be required to learn foreign languages. 

(c) Government have no precise information but they understand that there 
are It considerable number of such Indians in India. 

(d) Government will certainly consider this but mere knowledge of a foreign 
language is not always helpful. Other qualities are also needed. In the adver-
tisement issued by the Federal Public Service Commission calling for applica-
tions for the Foreign Service it has been mentioned that candidates should prefer-
ably have a working knowledge of one or more foreign languages. 

lIIr. )[anu Subedar: May I know whether Government have considered the 
,desirability of sending out some non-officillis to those countries to which they may 
be ultimately put or may not be put if Government do not want them .later, but 
of sending them out like this beforehand so that they do not reach theIr destina-
tion where they are to play an important part, altogether unfamiliar with the 
country-whether a non-official journey by these people would not be of some 
help? 
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The HOllOurab1e P&Ddit lawaharlal Bebru: I am not quite clear in my mind 

what the Honourable ~ember refers to. A youngman who is selected ..... 
1Ir. llanu Subedar: I am not talking of youngmen. I am talking of senior 

men who have been taken now and are being sent to countries which they ha,"e-
never visited before. Have Government considered the desirability of asking' 
some of these senior men unofficially to visit these countries before their appoint-
ments are ultimately announced after a month 01' two? 

. The HOIlOurable Pandit lawaharlal Behru: That might be desirable some--
times. But when we actuallv choose a man we choose him because somebody 
has got to be sent there immediately. If we hold up the appointment and send 
the person unofficially, in effect it will be officially sending him. There would not 
be much difference between the two .• I can understand people being se~t at 
some earlier period. Either we have chosen them or we have not. If we have 
chosen them, they have to be sent officially, although they may not be put in-
charge of the office itself. 

Sreejut BohiDi Kumar Ohaudhuri: With reference to the answer to part (a) 
of the question may I know if the persons already selected belong to existing· 
Government service; and with reference to the answer to part (c) may I know 
whether English has been treated as a foreign language? 

The Honourable Pandit lawaharlal Behru: The fifteen E.C.O's. who have· 
been chosen are persons who held temporary commissions and who have retired 
from the Army. They were chosen first for the Central Administrative Service 
by the Federal Service Commission and then specially for the Foreign Service 
after various tests. 

As regards the reference to English, English is obviously a foreign language-. 
though Honourable ~embers of this House do not seem to treat it as such. 

Sri •. Ananthaaayanam Ayya.ugar: ;May I know from the Honourable the-
Leader of the House what kind of training these students are expected to undergo 
in British or Foreign Universities for a year and a half and are there any parti-
cular courses in these univeraitieR which fit them for appointmant in the-
External Affairs Department or embassies elsewhere? 

The Honourable P&Ddit lawaharl&l Bebru: There are various special courses: 
in America, in England, in France, Switzerland and, no doubt, in other countries 
but we shall try to send them out to these various countries, not in a bunch to-
one place, and try to give them more or less the special training required for them 
as well as the general training, which is very important for foreign conditions. 

Sri •. Ananthaaayanam Ayyangar: In view of the growing demand for such 
courses, is any attempt being made to introduce such courses in the Indian 
Universities? 

The HOllOurabia Pandit lawaharla.l Behn1: I have already informed the House 
once that we have asked Indian Universities to institute sach courses nC't only in 
foreign languages but in international affairs and currant affairs, in fact all 
subjects connected with foreign relations. 

Sri •. .lDanthuayanam Ayyangar: Does the Central o-overnment propose to· 
give a subsidy to any of the universities to start such courses immediately? 

The HOD01U'&ble Pandit J'awaharla.l Bebru: No, .Sir. That question has not-
arisen but in regard to the reorganisation of Universities or the institution of 
special courses, we might be prepared to give them subsidy. 

INDIANS ABROAD IN DIFFERENT PARTS OF THE WORLD 

M4. *)[r. Kanu Subedar: (a) Will the Honourable Member for Exter!'''! 
Affairs please state whether Government have definite information as to the-
number of Indians abroad in different parts of the world and, if so, what are t-hec 
figures? 
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(b) Do Government propose to consider the desirability of -sending out 

individual officers by way of Goodwill Mission to enquire into the life and condi-
tions of these people and to report to Government? 

~) From which countries have deputations for political or other purposes 
reached India and got in touch with the Government here? 

(d) Do Government propose to consider the disabilities of some of these 
Indians, with regard to (i) passport to and fro, (ii) passages to and fro, ~nd (iii) 
facilities for movement of married women and children to and fro? 

(e) Have Govern.ment received any complaints on this subject? 
(f) Have the war restrictions on the normal movement to and fro of Indian 

nationals no~. been removed in all parts of Arabia and Africa? 
The BOD mable Pandit Jawaha.rI&1l1ehru: Ca) Government have little up-to-

date inform a ·on. The latest figures are given in the statement placed on the 
table of the House. 

(b) and (d). As the Honourable ;Member is aware the Government of India 
are considering as a matter of urgency the establishment of Diplomatic and 
Consular Representatives in countries abroad where the interests of Indians 
require it. They also intend to appoint representatives in colonial territories of 
the British Commonwealth where considerable numbers of Indians live. They 
do not consider it necessary at this stage to send out individual officers to enquire 
into the life and conditions or general complaints of Indians abroad since all these 
matters can be more appropriately and satisfactorily dealt with by the Govern· 
ment of India's official representatives as soon as they are established. 

(e) Since 1940 four deputations have visited India from Ceylon including one 
-official one on behalf of the Government uf Ceylon. One non-official delegation 
was sent to India in 1944 by the East African Indian Congress, and the South 
African Indian Congress sent. a non-offic.ial deputation to India in 1946. Repre-
sentatives from Fiji and ;Mauritius have also visited India. 

(e) Government receive complaints from time to time from various parts of 
the world. Many of these complaint£ come from individuals. They are inquired 
into and representations made where necessary. 

(f) Government have no information whether all the war restrictions on the 
normal movement of Indian nationals from all parts of Arabia and Africa have 
been removed but so far as the movement of Indians from India to these countries 
is concemed, war time restrictions have been removed. But owing to the short-
.age of shipping there is still difficulty in obtaining passages.. 

List of Indians in countries outside the Commonwealth 

Europe: 
1. Germ.\ny 
2. Italy 

;3. Franoe 

Nor'-" America: 
1. U. S. A .. 
2. P.mAma . . 

South America: 
1. Brazil 
:2. Br. Gumn" 

. D~. Guiana 

44 
23 
10 

5,000 
],000 

2,000 
151,185 
54,353 
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Mrica : 

1. Belgian Congo • 
2. Prt. East MriOa 
3. Egypt and Sudan 
4. Abyssinia 

Asia: 
1. Fr. Indo-Chin!!. 
2. N &th. East Indies 
3 •. Philippines 
4. Siam 
5. Japan 
6. China 
7. Manchuria 
8. Russia (Asiatic) 
9. Mgho.nistan 

10. Persia 
11. Ir._q 
12. s....udi-2Ua.bia. 
13. Turkey . 
14. Syria 
15. p, ,Iestine . 
16. K"s:lgar . 

1.000 
4.000 
1.025 
2.000 

2.000 (app.} 
24.000 

800 
30,000 

60 
No figures avamble. 

n 

Correct figures not available. 
500 (1) 

4,600 

37 

60 
400 

Indian Population in various parts of the British Empire according to the latest availabl& 
e.timates is as follows :-

No. Name of the country . 

DominioIlll 

1 Australia 

2 C3.nada 

3 New Zealand 

4 South Mrioa . , 
6 South em Rhodesia. 

Colcmies and Protectorates 

6 Ceylon 

7 British Malaya 

8 HongKoDg 

B MimritiU8 

10 SeyobelleB 

11 Gibralter 

12 Nigeria 

13 Ken~a 

Indian 
Population 

4.644 

1,600 

1,200 

266,016 

2.647 

750,000 

748,829 

4,746 

169,546 

603 

80 

32 

67,000 

Year 

1933 

1941 

1942-

1945-

1941 

1943: 

1940-

1931 

IB38-

11131, 

1931 

1931 

11142 
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\~o.1 N!l.me of the country 
Indian Yell" 

Population 

------- ----
Coloni9s and Protectorates-oontd. 

14 Ugind" 

15 Nya881and. 

16 Z.>nz,ibar & Pemba 
I 

17 T. 'n~anyik' . 

18 J .m~io~ 

19 Trinid .• d 

j!0 British Guiana 

21 Fiji I~L..nds • 

!!2 Northern RhodeBi~ 

.23 Maldives 

24 British N. Borneo 

:25 Aden. 

26 Britis:l Som;~liland 

J7 Malta 

28 Gren.'I.d t 

.29 St. Luoia 

30 British Hondur.ls 

·31 Sierra Leone 

Other Parts 

32 Burm.~ . 

33/ United Kingdom . 

26,972 1943 

1,851 1940 

14,000 1931 

35,591 1942 

26,507 1943 

170,396 1942 

157,185 1942 

105,581 1942 

421 1937 

550. 1933 

1,298 1931 

5,594 1932 

520 1931 

41 1933 

5,000 1932 

2,129 1921 

497 1931 

444 1931 

1,017,825 1931 

7,128 1932 

Sri K. Ananthasayanam Ayyangar: With reference to part (a), may I know 
what is the strength of Indians in Burma now, as compared with the strength of 
their population before the war? . 

The Honourable Pandit Jawaharlal Nehru: I am afraid I could not give the 
figure. I could give the previous figure. The previous figure which is rather old 
was 1,017,825. 

Sri K. Ananthasayanam Ayyangar: I want to know whether approximately 
it has been reduced by nearly 30 to 40 per cent.? 

The Honourable Pandit Jawahar1al Nehru: I am sorry I really could not give 
~gure now. I will try to find out. I cannot make an approximate guess at the 
·moment. 

Kr. J[anu Subedar: Have Government taken any steps to acquire records of 
the life of Indialls in foreign countries, because that part was hitherto handled 
by British consular and diplomatic services and there must be many particulars in 
their archives with regard to the life of stray Indians in those countries? Will 
Govemmeni; make some ~ttempt to get full records from the British Foreigu 
Df'fice? 
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'!'he HOIIlOUI'able Pudit Jaw&h&rlal Behru: This is a new idea which the 

Honoura.ble ~ember has put forward. So far the Government have not thought 
()f it. We will try to do so but when the Honourable ;M;ember mentions 'indi"'· 
dual records kept by British consular officers and others' I imagine that most of 
these records were of the type that the Crimina.l Investigation Department keep. 
I do not know whether he is referring to that type of record or other records? 

Ill, Muu Subedar: There may be trading difficulties, as in the case of the 
Sindhi merchants, there may be passport difficulties, family difficulties, litiga-
tions. There may be many things with regard to the life of Indians in tho,;e 
countries of which this Government in their records would have nothing what-
soever. 

The Honourable P&ndit Jawa.h&rl&l Behru: We shall try to find out. 
Sri II. Ananthasayauam Ayyangar: With reference to clause (b) of t,h..! 

(IUest.ion about sending a goodwill mission, is the Honourable Member aware that 
the Constituent Assembly is being formed in Burma, that seven lakhs of Indians 
:are domiciled there and that only 100 are proposed to be enfranchised for the 
purpose? Is it not desirable to send a goodwill mission there in order to enable 
J ndians to get their citizenship rights, so that they may participate in the work 
()f framing a constitution for Burma? 

The Honourable Paudit .Tawaharl&llfehru: I really do not know what a good-
will mission will be able to achieve in this matter. I was a little surprised to 
hear the figure of 100 persons enfranchised, which the Honourable ~ember gave. 
I think the proportion will be far larger. That is for the Oonstituent Assembly. 
As a matter of fact, we have been very much exercised over this matter and we 
have been in continuous communication with our own Agents with the Burmese 
Government and the ,Burmese Government have given us public assurances to 
the effect that they will later give the fullest franchise to Indians. One of the 
diffic1l1tias was lack of time. The Conf'tituent Assembly elections take ph1ce on 
the 9th April or thereabouts and it became very difficult, even though they 
expressed their willingnp.f:s. to make allY change at this stage for this purpose 
but they have assured us that they will give the fullest franchise when the real 
conf:titution comes to be framed. A goodwill mission at the present mOlllent 
will serve no purpose whatsoever. May I add this? When I said that we do 
not propose to send individual officers, I was ret erring chiefly not to these 
Colonial territories where Indians dwell but rather to foreign countries, as Mr. 
Subedar's question related to them but we do propose, wherever possible, to 
send either non-officials or officials to some of these Colonial territories. 

ECONOllrlIO MISSION TO RUSSIA. 

945. *Kr. llauu Sube-dar: (a) Will the Honourable the Leader of the House 
please sta~ what arrangements Government have made with regard to co-
-<>rdination and planning in the economic and financial field in India? 

(b) Have Government considered any proposal for sending an Economic 
Mission to Russia to study the efforts made and the results achieved in respect 
of each of the successive Russian Plans? 

The Honourable Pudit .Tawaharlal Nehru: (a) Since the termination of the 
I'lanning and Development Department early in July 1946 the principle agency 
for co-ordinating plans in the Central Government has been the Development 
Boord. This Board consists of the _Secretaries of certain departments and is 
Jlresided over by the Deputy Chairman of the Co-ordination Committee of the 
Cabinet. The Development Board has, during the pa;;t few months, considered 
questions such as allocation of funds as between the various Provinces and as 
between schemes sponsored by d\fferent Departments. The Advisory Plannina 
B.o~ which reported recently has made recommendations for settiilg up ne; 

'_ machmery for planning at the Centre. These proposals are under consideration 
and decisions will shortly be taken. In the meantime the Development Board 
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will continue to discharge its present functions. But this is envisaged only as a. 
temporary arrangement. 

(b) This and other similar proposals are likely to be taken up after the estab-
lishment of diplomatic relations with SO,'let Russia, for which preliminary step;; 
are already in haud. 

JIr. Manu Subedar: .Some of us are noticing that the Departments of GOVtll"ll-
ment are all functioning too narrowly and departmentally. Take, for example, 
the question which I asked the Honourable the Commerce ;Member this morning 
about the total foreign exchange balances· about which India is going to be ill 
difficu~ties in the next three or four years. May I know whether the Develop· 
ment /Board mentioned is of sufficiently high level and whether it does tackle 
quest~ns of this type or whether it deals only with ordinary file questions whieh 
come before it? Have they got any initiative to tackle a problem of the kind 
which I asked the Honourable the Commerce Member this morll:ng even if they 
were to overstep the boundaries between departments' work? 

The Honourable Pandit Jaw&harlal Nehru: No, Sir. J should imagine that 
normally we would not. We would work on the lower lcyel. 

Prof. N. G. Ranga: I think there was a.useful Committee of the Executiyc 
Council to deal with questions of ·planning and may I know whether that practiet'· 
is being followed now by the present Go\'el'llment? 

The Honourable Pandit JawaharlalNehru: I do not know to what Committ<~e 
the Honourable ;Member refers. but there was a Cabinet Co-ordination Commit· 
fee, whose normal fUllction should ba to consider the questions to which 
Mr. MaUll Subedar drew attention. That Committee does exi"t but it is not 
at present working. 

Mr. Kanu Subedar: May I know what has happened to the Econom:c Com-
mittee of the Cabinet consisting of four departments concerned with economics. 
namely, Commerce, Finance, Transport and Supply? Is that Committee still 
functioning and, if so, whether they are taking any initiative or are they merely 
considering routine files as they come to them? 

The Honourable Pandit Jaw&h&rlaINehru: I am afraid I do not kno'w exactl" 
what has happened to the Economic Committee. .. 

Prof. 11. G. RaDga: May I ask why this· Co-ordination Committee of. th€; 
Cabinet is not functioning? 

The Honourable Pandit JawaharlalNehru: Owing to various obvious difficul-
ties and also because we are in a rormative and changing state. -

DISTURBANCES IN TANK AND DEBA ISMAIL KHAN. 

946. ·S&th Govind])as: Will the Honourable Member for External Affairs be 
pleased to state: 

(a) how much dama~e hEt!'! been done to the life and property of people iivinrr 
in Tank and Dera Ismail Khan Districts as a result of recent disturbances ~ 
j108e areas; 

(b) whether Government are awat'6 that many refugees are coming to Debra 
Dun anti other places because of the disturbances in the Tribal area: and 

(0) if so. what action Government propose to take to stop these troubles in 
the Tribal Area? 

The Hono1l1'&ble Pandit .TawaharIIlNehru: (a) No dama!re. There have been 
no disturbances in the Dera Ismail Khan District. of which Tank is a Tahsil. 

'b) No 
1(') There are no diAtmbanC6R in,the tribal areas at present. The Honourable 

Itember is perhaps· thinkin~ of other BM'BB wbidh have nndoubtedTvhnilvery 
st>l'iOlJ"I disturbances and from whicm many refugees ha""gone elae\fhPIM. • 



STAUBD QUBSTIONS AND ANSWERS 1915 
RBvIsION OJ' ALLO'nIBNT Buds i"OB (loVllBNltBkT RBSm:KNCBS IN DBLaI.' \' 
~M'1 •• Sardar JIaDpl Singh: With referenc'Edo 'the:repty"'tb p8rt'~).Of my 

n.rrea quedibn 'No. "14:20 aske! on '~ 2mb; March ~916. regarding '~e re\isicm 
or, alldtiment' rules' of GOvernment' residences, will the 'Sectetary of the WlJl'b; • 
Ilines and Power Department' please state : ' '" 
';:",(a) whether'it is a fact that Government have completed the re-examination of 
the Allotment Rules; if not, when it is likely to be completed; 
: (b) whether in their re-examination, Government have taken into consideration 

ilie fact that the amendment of the Revised Rules for allotment during the W81.', 
relating to senioritY. is operating adversely against certain senior officials of the 
Government of India, since their retransfer to Delhi; and 

(c) whether several represen.tations have been made to o-overnment by persons 
so adversely affected by the amended rule and, if so, what steps Government have 
taken to give them the required relief? 

Mr. B. K. Gokhale: (a) No, Sir. The new rules are expected to be ready 
before the 1st April 1948 .. ' 

(b) It is realised that the revised rules cause hardship' in certain. ca~e.s, but 
the revision was necessary in the interests of a larger number of other mdlvlduals. 
The point raised will however be taken into consideration when further revising 
the rules. 

(c) RepresentationR from a faw individuals have been received, which will 
be considered. 

COST OF ESTABLISHMENT OF THE CAPITAL OP' ORtSSA AT BHUBANERHWAX. 
948. ·Mr. Jladandhari Singh: Will the Secretary of the Works, ~ines and-

Power Department be pleased to state: • 
(a) whether Government are aware that the capital of Orissa is going to be 

established at Bhubaneshwar; and 
(b) whether the Government of India prop~e to meet a portiop of the cost 

thereof; if so, what amount? 
Mr. B. K. Gokhale: The question should have been addressed to the Honoqr-

able the Finance Member. It has accordingly been transferred to the list of 
questions for the 20th ;March 1947, when it will be answered by the Honourablo. 
the Finance Member. 

FOREIGNERS IN OCCUPATION OP' FLATS AND ACCOMMODATION IN BOMBAYr 

949. ·Sri:B.. Venki?tasubba :B.eddiar: Will the Secretary of the Works, )line8 
and Power Department please state: 

(a) whether the attention of GovemmE"llt has been drawn to a statement on 
page 6 of the 'Forum' of Sunday, 9th February 1947, a weekly news magazine of 
Bombay to the effect "that there are enough foreigners in our fiats and premises 
in Backbay, Churchgate, Cumballa Hill, Napean Sea Road, who deserve to be 
forthwith ousted and their premises made available to the citizens of this land. 
:Hany of our people have not even a room to sit" ; 

(b) how far the statement is true; 
(c) how many fiats and premises are still under the requisition of the Govern-

ment of India as on 1st February 1947; 
(d) when it is proposed to return all these flats to their owners; 
(e) whether Government are aware of the difficult housing situation in 

Bombay; , 
(f) when it is proposed to repatriate all these foreigners and whether the cost of 

their maintenance is from Indian or non-Indian revenues; and 
(g) ~hether in the meantime Goyernment propose to consider the advisability 

of.puttmg all these foreigners in army barracks and other camps which might be 
lymg vacant in various parts of the country? 

t An8wer to this question laid on the table, the queationer being absent. 
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Mr. B. K. Gokhale: (-i) Yes.
t(b) It has been ascertained from the Government of Bombay that the total 

.^number of fDreiguers residing in Bombay is 6,580, of whom 299 reside in 
Baekbay Eeclamation—Churohgate Area, 241 in Cumbala Hill and the remain­
ing in Nepean Sea Eoad Area. With the exception of two persons who came 
to adverse notice for objectionable trading activities during thcj war and are 
now under orders to leave India, none of the others can be classified as 
undesirable.

(c) It is presumed that the Honourable Member refers to the total number of 
premises now under requisition by the Government of India in Bombay. The 
total number of such premises is 106 (including 157 flatw).

(d) This question is constantly engaging the attention of Government and a 
De-requisitioning Advisory Board has been set up in Bombay under the Ghairmau- 
ship of the Secretary, Defence Department. There is acute shortage of residen­
tial accommodation in Bombay for essential Government servants. Every effort 
is being made to find alternative accommodation. Derequisitioning will take 
place as and when accommodation becomes surplus to requirements or alternative 
accommodation is available.

(e) Yes. ‘
ff) There is no proposal to repatriate these foreigners. None of them is being 

maintained by Government
(g) Does not arise.
Mr. Manu Subedar: In view of the fact that these men came here to find an 

asylum and Government gave them an asylum when they were in difficulties, but 
now that the war has ended may I know whether Government would not induce 
them and give them facilities to repatriate them to their countries?

Mr. B. K. G-oIihale: These are ordinary private citizens and are not being 
maintained by Govcrnmont and, therefore, there is no question of any repatriation 
or inducing them to leave the country.

Sflr. Manu S'absdar: Are Government aware that some of these elements are 
adding to the vice and crime oil the City of Bombay? Have they made any 
inquiries in the matter? Will the Honourable Secretary for Works, Minfes and 
Power have contact with the Home Department and make this specific inquiry 
whether some of these are undesirable elements and should be sent away?

Mr. B. K. G-okhale: Presumably this is a matter which concerns the Provin­
cial Government, but. if the Honourable Member likes, he can table a question 
to the Home Department.

Mr. Vadilal Lallubhai: Instead of requisitioning flats for these foreigners, why 
ifloes not the Government send them to the Barracks which are vacant?

Mr. B. K. Gokhale: None of these people is living in a requisitioned fiat. 
Itequisitioned flats are for Government servants and not for these foreigners.

T e c h n i c a l  a n d  I n d t t St b i a Ij M i s s i o n  t o  J a p a n .

950. *Sri V. 0. Vellingiri Gounder: Will the Honourable the Commerce Mem­
ber be pleased to state:

(a) the stage at which the proposal to send a Technical and Industrial Mission 
to Japan stands; and

(b) whether Government propose to attach a special officer to that Mission to 
examine the methods of cottage industries in Japan and the'possibility of adopting

th em  in our country? •
The Honourable Mr. I. I. Chundrigar: (a) and (b). There is no proposal at 

present under consideration of Government to send an industrial mission to Japan. 
An invitation has, however, been received from the Supreme Commander for 
Allied Powers in Japan, through the Far Eastern Commission at Washington, to 
*-ond from India a Technical Mission to Japan consisting of not more than five
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persons who should be eapable of acting on inatterg pertaining to reparation re­
movals, identification and restitution of looted property or any other relevant 
matters which would otherwise require visit of a separate m ission .T h e  invita­
tion has been accepted by Government and the question of selection ofi personnel 
for the Mission is receiving their consideration. As the activities-of the Mission 
will be limited to specified objects, it may not be possible to attach a special 
officer to it with a view to examining the methods of cottage industries in Japan 
and the possibility of adopting them in India.

Sri V. C. Yeilingiri Gounder: What action has been taken upon the report of 
the Trade Commissioner who has already been sent to Japan?

The Honourable Mr. I. I. Ohundrigar: No Trade Commissioner has been sent 
to Japan because private trade with Japan has not yet been opened. There is a, 
representative of the Government of India in Japan and he deals with questions 
which arise.

Mr. Vadilal Lallubhai: Will the Honourable Member let us know whether 
Government are sending their own employees as technicians or they are sending 
out technicians from the industries as well?

' The Honourable Mr. I. I. Ohundrigar: Probably the men will include Govern­
ment officials as well as people connected with industries and other interests.

Prol, S'. Gr. E.anga: Will Government take care to see that these technicians 
are Indians?

The Honourable Mr. I. I. Ohundrigar: Every one of them will be an Indian.
Sri V. C. Vellingiri Goimder: Has not the Trade Commissioner in Japan sub­

mitted a report to the Government of India?
The Honourable Mr. I. I. Ohundrigar: There is only a representative of the 

Government of India in Japan at present, but as soon as private trade with Japan 
will be opened, an Indian Trade Comniiasiouer will be sent there.

Sri ¥ .  0. Vellingiri Gounder: Has that representative submitted any report 
to the Government, and, if so, what action has been taken on it? , .

T&e Eononra.bl8' Mr. I. I. CnuiiCiiigwi: Mis reports are received from time to 
time on the decisions reached by the Supreme Commander of the Allied Powerg 
in Japan and suitable action is taken on his reports.

Mr. Sasanka Sekliar Sanyal: Has the representative been asked to examine 
those things in Japan which are proposed to be given to India as part of repara­
tions?

The Honourable Mr. I. I. Ohundrigar: He has been asked to do so, and in
order to assist him in the selection, this mission is being sent.

Prof. N. 6 . Eanga: Has he made any suggestion that an industrial missipa 
also should be sent to Japan?

The Honourable Mr. I. I. Ohundrigar: No suggestion has been received 
that effect.

CONTBOL OF H A J PlLGBIMASB.

951. *Ha|i Abdus Sattar Ha|i Ishaq Seth: (a) Will the Honourable Member 
for Commonwealth Eolations be pleased to state whether the next Haj pilgrimage 
will be conducted under Government control as in the last two years, or will the 
pre-war system be restored?

(b) Are Government aware that intending pilgrims have already begun to send 
money to Government for reservation of passages, which indicates that there is 
going to be a heavy demand for passages to Hejaz this year?

(o'! l i  so, do Government propose to take early steps to get greater number of 
ships for this year’s Haj pilgrimage?
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~: '''\''he BGaoarabie Paadit .JMraIIiItIIl.' .eIUW:*"·(a) The question is under consi-
d ..... n __ " Goveramea' e~-·to .-come·-.to a,deeision sbottlyin '0ODsulWion . 
...nII:,the .s.nding·Commiitee·on Pilgrimage to tlhe.Hejaz. "C.< ".,-... ", 

";(b) Yes. 
(c) Attention is invited to part (e) of the reply to starred question No. 505, 

dated the 22nd February 1947, by Mr. Tamizuddin Khan. 
PBoIlIBITION OF CIVILIANS' ENTRY INTO JAPAN. 

952. *Haji Abdus Sattar Hall Ishaq'Seth: Will the Honourable :Member for 
EitemalMairs be pleased to sta.te: 

(a) whether, it is a fact that civilians are not permitted to go to Japl;lIl even at 
thei10wn expense and if so, the reason for this prohibition; 

( ) whether Government are aware that there is a large number of people in 
Indi who have property, trade goods and relations in Japan since pre-war days 
and that they are naturally anxious to go there to enquire after them; 

(c) whether Government have received applications for permission' to go to 
Japan and if so, their decision on those applications; and 

(d) the steps that Government propose to take to enable such people to procl:!eJ 
to Japan at least for a short period to enquire after their belongings and relatives? 

'l'b.e Honourable Pandit oTawaharl&l Nehru: (a) The Supreme Commander of 
the Allied Powers does not yet permit. the entry into Japan of non-Japanese 
oivilians, other than those on occupation duty, bl:!cause of the difficult living 
oonditions and lack of, accommodation. 

(b) Government are aware that a number of Indians have commercial and 
property interest in Japan, though they are without information of their preci!'e 
number. 

(c) A few applications for permission to go to Japan have been received. 
Most of these have had to be rejected in view of the prohibition already mentioned. 
One Indian was allowed to visit Japan to bring back certain members of his 
family who were unable to travel to India without escort; one more case has 
been referred to the S.C.A.P., whose decision is awaited. 

(d) Government are keeping the position under review, and will consider 
whether relaxation may be obtained in particular cases of exceptional hardship. 

111'. Vadllal Lallubhal: Is it not a fact bhat many American traders and 
businessmen'and industrialists are already there in Japan? 

'l'b.e Honourable Pandit oTawaharlal Nehru: There are certain vague reports 
to that effect. I do not ,know if they are true. 

111'. Vadilal Lallubhai: Will the Honourable M;ember enquire and ascertain 
, ~he true facts? ' 

The Honourable Pandit Jaw&harl&l Nehru: I shall certainly enquire, but from 
whom. 

Hajl Abdus Satta.r Hajl Ishaq Seth: Will the Government take steps t<> get 
into communication with the Supreme Commander and get his permission for 
lending a small deputation, consisting of two or three people from India who 
.may be authorised by all interests concerned to go and examine the position in 
Japan with regard to property, trade goods and relations? 

The Honourable Pandit JawaharIaI Nehru: Does the Honourable M;ember 
mean some kind of official deputation to go and enquire into the matter? 

Haii Abdus Sattar Hali Ishaq Seth: A non-official deputation from among 
those interested in things mentioned in part (b)? 

The HonourablePandit Jawaharlal Nehru: We shall consider the suggestion. 
111'. VadWal LaUubbai: To protect Indian trade interests will ilia Honourable 
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l{eJ,n* .pers,uaCk the Supre~e.,OomIlllmder W, ,allow. & few triaders"and".neu.' 
IJl.ItD _. go to Japan to study the conditions there and. take steps to protect their 
intel'eiJts1. . . . '." .' ... 

The BODOUl&ble Pandi\ JaWlharlal Behru: That is the same question &8 waa 
put just now which I have answered. 

ScHEMES FOR ~OST. WAR DEvELOPMENT IN COORG 

.. 953. *Lala Delhbandhu GUpt.a: (a) Will the Honourable Member for External 
Affairs be pleased to state whether the Coorg Administration has submitted 1:0 
the Government of India a Jist of scheme!'! with reference to Post War Develop-
ment in Coorg? 

(b) If so, what is the estimated total cost of the proposed se,heOles? 
(c) What is the financial reserve the Coorg Administration has for implemen .. 

ing these schemes? 
(d) What contribution do t,he Government of India propose to give to Coorg in 

this respect?' 
(e) When are these schemes going to be implemented? 
The Honourable Pandit Jawahar Lal Nehru: (a) Rnd (b). 'rhe ChiRf Commis-

-sioner, Coorg, has submitted a five year development plan for Coorg. The esuJ 
'mated total cost of the Plan is about Re. 60 lakhs. 

(c) The Coorg Administration hope to contribute about Rs. 25 lakhs from their 
own resources. 

(d) The Government of India have provisionally allotted Rs. 25 lakhs as 
development grant to Coorg during the first quinquennium. 

(e) Some scllemes have already been start~d during the current financial 
year while others are to be implemented from 1947-48 onwards. 

SALARY OF ELECTRIC I.IFT DRIVERS 

954. -Haji AbdUl Sattar Haji Ishe.q Seth: With reference to the reply given 
to my starred question No. 285 asked on the 13th February 1947, regarding the 
rates of pay of permanent lift men, will the Secretary of the Works, Mines ami 
Power Department be pleased to state: 

-(a) the number of lifts in operation in the different Government buildings nnd 
the number of permanent lift drivers: if the number of the latter is smaller than 
the number of lifts, on what establishment the non-permanent lift men (i.e., lift 
drivers, lift mechanics. lift cleaners, etc.) are borne aBd whether Government 
propose to place on the table of the Hous~ a statement showing the rates of PB1' 
given to such men; 

(b) whether it is a fact that accidents involving- physical injtiriet; to lift men 
occur from time to time; if so, the number of such -accidents and the circumstallcea 
under which they occurred during the last five years; 

(c) whether it is a fact that the lift-drivers have to handle an electric motor of 
440 volts in operating the lifts and if so, whether they have been recognised Q8 

operators of a power-driven machine; if not, the reasons therefor; 
(d) the reason why, ill spite of the technical duties of the lift staff and the ri$k 

involved therein, they have been classified with the ordinary inferior staR ill the 
matter of pay; and 

"_ (e)"whetber-the question of- the salary and conditions of servic~ of thesE' lift 
cki:uers; lilt meQ1aaRies and lift cleaners is being examined by the Pay CommUtsiOllj 
... cl":ifif«)~.whether theBe will be revised Qn the recommendations of the Ps,;;. 
~m~oo? . 

• 
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Mr. B. It. Gokhale: (a) 28 lifts are in operation in diffe~nt Government 

buildings and the number of peI:Dlanent lift a.ttendants is 16. The non-permanent 
1iftmen are borne on the regular temporary esta.blishment. A small statl em-

r. ployed on the Western Court Lift is shown against work-charged establishmen •. 

A statement showing the rates of pay given to these men is laid on the table 
of the House. 

(b) Three accidents have taken place during the last five years. Two cleaners 
got their fingers slightly injured in 1942, in trying to remove cotton waste while 
\he hoisting gear was in motion, and by the counter' weight while cleaning the 
bottom of the lift; well respectively. The third accident took place in February 
1947 when the cleaner accidently got his arm jammed between the counter-weight 
and/the bracket which holds the lift .. guides" . 

(c) No. Lift-drivers are required to operate pilot switches of the Electric 
motors, which are fixed on the roof and are remote controlled from the lift cage. 
These attendants have nothing to do with the main power unit, and have not b,een 
classified as operators of the power-driven machine. 

(d) Except the mechanic and }'itt€r who are technical and classified as 
Superior Statl, no other lift staff have to perform technical duties in the true sense 
of the term, and they have therefore been ciassiried as ordinary interior statl, 'like 
gtber unskilled labour. 

(e) The Central Pay Commission are examining the question of revision of 
scales of pay of all categories of Government servants and as such the pay of 
the lift statl also will fall within the scope of their recommendations. 

J J 

Statement giving 80ales of p"y of the lift staff 

Ministry 
Lift attendants 
Lift attendants 
Cleaners 

P "rmcm"nt Il10.1/ 
@ Rs.- 60 p.m. (fixed) 
@Rs. 25 p.m. (lb:ed)-Old entrants. 
@ Ra. 22 p.m. (fixed)-New entrants. 
@ Re. 15 p.m. (fixed) 

'l''''''pMtJry mJ! (Regular ~tQbUsMnsnt) 

Jlechanio @ Bs. 55 p.m. (fixed) 
Fitt8l'.· . @ Rs. 40 p.m. (fixed) 
Lift attendant 
aieanel' . 

@ Rs. 22 p.m. (fiXed) 

@ B~. 15 p.m. (fixed) 

Workchargsd sial/ (W eBlllm OoUrl Lift) 

Histri 
Lift attendant 
Clelmer . 

@ Rs. 30-2--40-3-100 
@ Rs. 25-1-45-2-55 
@ RR. 14-l-22 

Mr. N. M. Joshi: When the number of lifts to be worked is much larger than 
the number of liftmen, why should Government keep a large number of liftmen 
as temporary instead of making them permanent? 

Kr. B. K. Gokhale: In the P. W. D. a certain number are made permanent, 
others are kept as temporary and still ot.hers are work-charged and the propor-
tions go on changing from time to time. The matter has now again been taken 
into consideration and I hope the li~ts will be revised in the light of the report of 
the 'Pay Commission. 
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1Ir. 11. It. Joshi: In view of the fact that there were three accidents which 

iook place recently, have Government taken any measures to prevent these 
accidents and in the case of the two accidents mentioned, did Govemmentgiv8 
any compensation? • 

Kr. B.K. Gokhale: There was only one accident recently this year. The 
other two took place _ over five years ago. They were purely due to carelessness 
on the part of the cleaners. They were purely mechanical accidents due to care-
lessness, and not caused by electricity or anything of the kind. The man is now 
in the hospital and as soon as we receive a report from the Civil Surgeon, the 
question of compensation will be considered. The cases are all governed by the 
Workmen's Compensation Act. . 

JIr. 11. It. Joshi: May I know whether the opinion that this accident was due 
to carelessness· was that of some Government official or a Court? 

Itr. B. K. Gokhale: The opinion of the superior officer who enquired into the 
accident. The matter did not go to court. 

Haji Abdu Satt&r Bajl Ishaq Seth: Was the matter enquired into regularly? 
Mr. B. K. Gokh&le: Yes, Sir. 

COMPENSA.TION TO INJURED LIFT CLEANER 

955. -Hail AbdUl Sattar Hajl IBhaq Seth: Will the Secretary of the Works. 
Mines and Power f.)epartment be pleased to state: 

(a) whether Government are aware that a lift cleaner of Lift No. 13 in South 
Block of the Secretariat had his hand severely injured and arm bone broken on the 
19th February 1947, as a result of an accident to the said lift; 

(b) whether, in view of the above accident, Government will re-examine iheir 
reply given to my starred question No. 285 on 13th February 1947; and 

(c) whether a~y compensation is being ~ivell to the lilt cleaner mentioned 
above and whether the expense for his treatment is being paid by Government? 

Kr. B. K. Gokha.1.e: (a)' Yes. On 19th February 1947 one Dabir Haider, lift 
cleaner, sustained injuries while cleaning Lift No. 13 in the South Block. Details 
of injuries are awaited from the Civil Surgeon. 

(b) The question of pay referred to in the Honourable J.1ember's question 
No. 285 of 13th February 1947 will be considered in the light of the report of the 
Pay Commission. There appears to be no other point for re-consideration. 

(c) The case for comJ?ensation to the Li,ft Cleaner will be taken up on receip. 
of the medical report from the Civil Surgeon. Like other Government servants, 
he· is being treated free of charge in the Irwin Hospital, where he was admitted 
after the accident. 

DEVEI,OPMENT OF INDIAN SHIP BUILDING INDUSTRY IN BENGAL 

956. ·ltaulvi Abdul Hamid Shah: Wil1 the Honourable the Commerce Mem-
ber be pleased til state: 

(a) whdh.·:' the Government of Indin. have received any representation from 
the GovernmeLt of Bengal asking their help, encouragement and ussistancc in the 
de,,'elopmellt of Indian Shipbuilding Industry in Bengal principally under IndiMt 
capital, control and management; and 

(b) if so, what is the policy of Government in this respect? • 
The HODDW'able Mr. I. I. Chundrigar: This question concerns the Department 

of Industries and .Supplies. It has accordingly been transferred to them, and 
will be answered by the Honourable Member in charge of that Department. 
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~Y":RT EXOllUGKS DT INDIA. 

" 957. "'lIaulvi Abdul Hamid Shah: Will the Honourable the Labour Member 
• be pleased to state: 

(a) the number of employment exchanges opened throughout India; 
(b) the number of officers and staff employed in the various offices; 
(cr the percentage of Muslims therein; 
(d) whether officers are sent to England for training in managerial service; and 
(e) if so, how Hlany have been so sent and how many of them are Muslims?. 

n." HonoUrable Shri .Tagjivui l1&m: (a) The total number of :Employment 
Exchahges opened in British India so far is 70. 

(b) The total number of ;Managerial and 'clerical staff employed in the various 
Exchanges is 233 and 888 respectively. 

(c) The percentage of ;Muslims in the Managerial staff works out to 24'9 
per cent. As regal"dr. the percentage of Muslims ·in the clerical staff, it is 
regretted that separate figures are not available. At present consolidated state-
ments showing the commWlal composition of the staff in the variolls regions 
are received fl"J!:rl tlw :?cbicm • .l Dir.::;to~·f~, who ~,re resr-o",'libh) for ensuring 
that the orders regarding communal representation are followed when making 
recruitment in the various offices under them. 

(d) Yes. 
(e) So far 14 officers have been sent to the United Kingdom in connection 

with the working of employment exchanges. Three of these were ;Muslims. 
Prof. N. G. Ranga: In view of the fact that some labour organiser and officer 

connected with British Trade Boards and Labour Exchanges was brought here in 
order.to organise these things, where was the necessity for Go~ernment to send 
these fourteen people to England for this so-called managerial office training? 

The Honourable Bhri Jagjivan Ram: We cannot keep on foreign elements 
all along and have to train the Indian element to take up the work afterwards. 

UNSTARRED QUESTION AND ANSWER 

AUDITORS' CERTIFICATE RULES 

82. Pandit Sri Xrishna Dutt Paliwal: Will the Honourable the Commerce 
Member be pleased to state: . 

(af whet.her the Articles prescribed iu the .Auditors' Certificate Rules are 
Jesigned to give a practical experience of Accounts to a candidate; 

(b) the special reasons why the exp~rif;nce of audit of Government, Commercial 
and Quasi-Commercial undertakings is not recognised for the purpose of enrolment 
on the Register of Accountants maintained under the Auditors Certificate Rules, 
when such a concession is allowed to Government Servants in Great Britain by 
the Society of Incorporated Accountants and Auditors in their bye-laws; and 
" ,(c) whether the interests 'of the Accountancy profession and of th£ investing 
public in England are different from those in India? 

'l'he Honourable Kr. I. I. Ohundrigar: (a) Yes. 
• (b) The Honourable ;Member'\leems to have a misconception of the Articles of 
Association and bye-laws of the Society of Incorporated Accountants and Auclliora, 
!tIfhiQh do ,not allQW tbe ooneession referred: to... Article 6. of. the aaid ArfIeI"'only 
_nk$o~e' o~_ ;Qf ~ app1ieant at the time of application. The alleged 
different~ation does not in fact exist . 

. (e) No. 
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DXIUND No. 21-DEPARTMENT OJ' COMMONWEALTH RBLATIONS • 
Condition/$ Of Indians OV"T8eus 

Beth Gov.lnd Das (Central Provinces Hindi Divisions: Non-Muhammadan): 
Sir, J move: 

"That the demand under the head 'Department of CoDlll\onwealth Relationa' be reduced 
by Ba. 100." 

. On this motion I wish to discuss the problems of Indians overseas. At the 
VE'i'y outset I wish to mention that as India is going to be free very shortly the 
whole problem has to be seen now from an entirely di1Ierent angle. HithertD 
1 Indians living in this country and outside were considered to be 
2 NOON. British subjects, and whenever we wanted to get any grievance~ of 

Indians living in other countries redressed we had to approach the British 
Government. We know the British Government did very little in this respect; 
out now as we are going to be a free country we have to see that our brethren 
living in the commonwealth and other countries enjoy the same rirghts,~ 
economic, political and social-lI.S those enjoyed by citizens of free countries. 
AI-' to how that j!; to he achievpn I wish to ma.ke a few suggestions. F;l's+- of all 
I wish to point out that the two departments of Commonwealth Relations and 
External Affairs should not be kept separlfte any longer. Besides that they 
should be reorganised with a better and bigger staff. I do not want any retrench-
went or economy as far as these two departments are concerned. Secondly, I 
want that our repl'e8entatives should be appoiJlt~d in ail those eoulltries where 
thE-ra is an Indian population. Thirdly, I want that good-will missions should 
be sent every now and then. Sir, it is a well known fact that we have very 
litHe information with respect to our brethren living outside India, and the 
information that we ha.ve is also not very authentic. Without full data very 
little can be done and also without real contact much can not be done. The 
snggestions that I have made will enable us to have full data of the population 
that is living abroad and we shall also be able to establish real and better 
contact. 

_\fter these general points I now wish very briefly t.o deal with some of the 
major grievances of Indians abroad. With regard to South Africa I wish to eon-
gratulate the Honourable Member for Commonwealth Relations and also the 
delegation which was sent to the U. N. O. on their great achievement. Previous-
ly this question was not dealt with in the way in which the Honourable Member 
has dealt with it and the success which we have achieved at the U. N. O. is a 
unique success. I do not wish to say much on this point because the today is very 
delicate. No doubt the statements made by General Smuts after his return from 
th,~ TJ. N. O. are most unsa.tisfactory. Last year when I moved an adjournment 
motion with respect to South Africa I said that General Smuts has become very 
greedy of power in his old age, and today I feel the same as I felt then. He may 
bE> ahle to keep power in his hands in his life time because he has become very 
old; but I want to warn the white popula.tion of South Africa that if the present 
attitude of that population persists South Africa will not have any place in the 
civilised world, and as far as the U. N.O. is concerned they will see that they 
ar" dealt with more severely in its next session. 

With respect to East Africa I wish to point out .that the present immigration 
Policv of- Kenya is most injurious to the Indiana and it should be opposed. Thea 
there ue restrictions not only with regi\rd to purchase of lands Rnd property in 
what are ca.lled the~ghland8there.;,....that is -:an .old grievan~e-hl1t .even __ in 
Mombas8a.imd Nairobi wheJ:'e the -In4ians could' p1.ll'Cliase property, ~e resf!rW-
tion, have been imposed. Something 58,-¥> he donA in thiil respect alB(). Again, 

( 1923 ) 
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Sir, in Tanganyika ·there is a scheme of development of agriculture and indUB-
tries. I have received certain communications from there which show that 

-Europeans, though they are in a microscopic minority in Tanganyika, are· 
managing things in such a "f#ay that .the Indian interests would be jeopardised; 
aud I want that as far as these schemes of agriculture and industrial develop-
ill"nt of Tanganyika are concerned they should be well scrutinised before any 
opinion in this respect is given by Government. 

With regard to Burma, the Honourable Member in reply to a question this 
m:>rning said that as far as elections to the Constituent Assembly are concerned, 
·bfOcllIlse they are going to take place shortly, nothing can be done now. I hope, 
Sir, tha~ when future elections take place something will be done to see tha_. 
IndianA \get the franchise there. 

\ 
Then 'Sir, we have also to examine the disabilities of Indians in Ceylon, 

Malaya, Fijj, Mauritius, Trinidad, British Guiana, Jamaica, and Canada. We 
have to see that the Indians who are there do get, as I said at the outset, full 
righk of citizenship. 

In conclusion I wish to make two more suggestions: Firstly, We should never 
demand or agit.ate for any exclusive rights for IndianR in any lund. We have to-
see that our lot is merged with the indig'enous population of ditier'<lnt countries, 
and they also improve with our help. Secondly,:we should arrange for some 
scholarships to students of both Indian community and other communities who 
al'e living in other countries. We should call those students here and give them 
education. so that better relations may be established between this country lmd 
othor countries not only of this generation 'but of future generations also. I hope 
the Honourable Member in charge of this Department will see, as he is already 
doing, to these things, so that as soon as India becomes a free country our 
nationals abroad will also get their full rights of citizenship there. 

Mr. PresIdent: Cut motion moved: 
. 'That the demand under the head 'Department of Commonwealth Relations' be reduced, 

by Re. 100." 
The Honourable P&I1d1t J'awa.b&r1&l ]fwu (Member for External Affairs anel 

Commonwealth Relations): The cut motion presumagly is a motion of some 
lund of criticism or censure of Government. I must confess that the Honourable 
mover's cut motion is, if it is an impeachment, a very soft impeachment, and 
lJersonally I welcome it not only on this occasion but on other occasions when 
subjects dealing with Indians abroad are brought up to this House. I welcome 
these opportunities because it is right and proper that this House should take & 
lively interest in the interests of Indians abroad. They look to us, and some-
times they look to us even more than our own people, because they are cut off, 
and the distance lends a certain charm to the Indians overseas . 

. I shall briefly indicate one or two matters to which reference has been made. 
First of all, the Honourable the mover nsked us that the External Affairs Depart-
ment and the Commonwealth Relations Department should not be kept separate. 
I agreb entirely with him, and I might inform him and the House that they are· 
not going to be kept separate. In fact they are being amalgamated. Secondly, 
he suid tha.t they should be reorganised with better and larger staff to which he 
added that in this particular instance he did not wish economy to be considered 
at nIl. Well, it is not for me to say that t>Conomy should not be considered in 
this matter, but undoubtedly they have to be reorganized, they have t.2.. be 
"enlarged, because thus far these departments have dealt with very limited num-
oer of questions and with a very smaIl number of countries. The External 
Affairs Department in effect dealt with the tribal areas and some interests in the 
Persian Gulf or round about there. It really had nothing to do with the external 
world. Then it started dealing with the United Nations Organisation and some 
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other International Conferences. Now it. is spreading out. to all countries and 
thinking in terms of Embassies, Legations. Trade Agents. Consulates. etc. 
Obviously this requires &; vast establishment. and it must be enlarged. 

Then he said that we should have representatives everywhere. We agree ift 
theory, but I should like the House to realize that this cannot be done quickly 
and suddenly; It. takes time. The technique of it takes time-approaching 
other countries, getting their agreement.. discussing the type of representative to 
be exchanged, and then choosing the personnel, and so on. We have. as So 
matter of fact.. drawn up a kind of priority list, but. we find thus far that we have 
not been able to give effect to it. For instance. we had decided that within six 
moathl! certain countries should have our repres9ntatives, and in the next six 
months some niore. and so on, but; we had to face a considerable number of 
difficulties and we have not been able to give effect to it thus far. As a matter 
of fact. at the present moinent-if I may refer for a moment to External Affairs 
-the demands made on us by various countries of Europe and America. chiefly 
South America, are such that. we cannot fulfil them. We are not just in a posi-
ti(.lJ to fulfil them imnltluiClotely. The House knows that :Mr. Krishna Menon 
was asked on behalf of the Government of India to visit various countries in 
I!iW'ope and to convey our greetings and e~press our desire for exchange of diplo-
matic representatives. He has done that work with exceeding ability and success 
indeed with so much success that we are hard put to it to follow it up. because 
almost every country which he visited has sent us sometimes vague, sometimes 
definite and formal proposals for exchange of representatives, and it has gone 
far beyond our priority list. There is no doubt that we must have representatives 
everywhere. The only question is how long it will take us to do it, because it is 
no good at all doing it in a. casual manner. I am anxious that our foreign service 
should be a first class service. especially in these early days when we are laying 
the foundation of it. Later on, one can take risks in the matter, but if the 
beginning is bad and unstable then the subsequent additions to the structure 81'8 
going to be very bad indeed. I appreciate completely, as Honourable Member& 
have repeatedly pointed out. that qualifications for the foreign service are very. 
stiff. Obviously the fact that a pa-son has got a first class in the University does 
not uecessarily mean that he is going t.o be good at a diplomatic job, nor does i* 
mean that a person who 'has got a second class is going to be worse than him or 
may not be better than him. Tha;t is perfectly true, but situated as we are some 
kind of rough and ready tests have to be laid down for the initial st~s because 
we want to avoid this watering down of the level. There is no doubt that· we 
ahal1 keep good men, and we will not take men who are not so good, but some 
tests have to be la.i.d down. and if we do not lay down those stiff tests and leave it 
to the sweet will of persons to choose them, then there is a great danger of 
personal likes and dislikes and I want to avoid that. But at Rome later staO'e we 
may reconsider this matter and see how far we can get suitable candidate: as a 
result of other tests. The Honourable Member mentioned about goodwill 
missions sent abroad. I take it that he was referring chiefly ·to what might be 
called the Colonial territories (Seth Govind DaB: Yes), because in the other 
places there is a.bsolutely no need to send goodwill missbns, .though we may 
occasionally send a trade mission. In regard to these places we do want to send 
-we may cIll them Goodwill Missions or Fact Finding Missions-anyhow mis-
SiODS to keep in touch with our people there. bring. us data and help in establish-
ing closer relations with them. In fact we are thinkiLig of having representa-
tives there but if there is some delay in that, we might send small groups to go 
abont some of these rather out of the way places and make the Indians there 
rea1i>:e that we are thinking of them. As a matter of fact some two or thre& 
months a.go the Commonwealth Relations Department broachpd t·his matter and 
we communicated with the Colonial Office in London in regard to establishing 
our representatives or agents in some of these colonial territories and also to send 
~nt9 missions. I regret to say that we have not received an answer yet in spite 
of reminders. What the delay is due to, I do not know. But normally speaking-. 
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. in such matters, these··offices.! take a. long ,time, ,becauae ~ey make refeJ:'ences io 
t.he colonies, concemed and communicatjon is very, IIlow. , .. 

. 'Then, again, the other day a question was asked: I Aihink, it was ~bout 
Mauritius and unfortunately I could not give the exact figures. Immediatel,. 
after or during the last session we wrote letters to enquire and no answer came. 
Theil we sent & reminder and they said th&t they had not received our previoua 
letter and we do not know what happened to the previous letter. Even on this 
()ccasion we could not give the exact information and the information we haTe 
i~ nur departments is so comp~etely out of da.te that I feel very greatly ashaIDed 
to answer some of the questions put here. So it is quite essential that we should 
lInve doser contacts with the Colonial territories. . 

In ~gard to the foreign service, I might say that our conception of th~ 
fureign" service is an inclusive service, containing in its ranks almost every 
Pel'$Oll who represents India in any capacity, in aillY official or governmental 
capacity. Obviously that means a diplomatic service: it means the consular 
service, it includes also trade representatives, though obviously the trade repre-
s~ntatives would necessarily dso deal directly with the Commerce Departmen~. 
But demonstrably it will be one serviCe and you cannot separate the econOJDlC 
and other matters from the diplomatic matters. In fact nowadays the consul'. 
work is primarily eCOllOlli~C alld commercial and is very little concerned with 
visas and the rest. There should then be this general service but that service 
will deal with separate departments in order to facilitate work. 

]11 regard to the various countries, to which reference was made, I do nllt 
'Want to say much about South Africa, because this subject has come before 
thir, House on many occasions previously I should like to mention that we pro-
pose to do everything in our power in accordance with the Rasolutiojl of the 
United Nations General Assembly to find a solution for the problem of IndisIIJI 
iII South Africa. Much has happened in South Africa since the Resolution was 
p~8sed, which has not been agreeable to Indian ears and which has irritated 

• Indian public opinion. Xevertheless, we have remained silent, because we do 
not wish to create any difficulties in our path, so far as we can, in the way of 
.a proper solution. That proper solution obviously can ou!y be on the liries of the 
United Nations Charter, on the lines which influenced the United Nations 
General Assembly to pass that Resolution, wh~n they found that the South 
Mrican Union Government was not acting up to the provisions of that Charter. 
We ('annot accept any position of inferiority or segregation in South Afrie&. 
Nevertheless, we are prepared to consider this question with anybody, including 
the South African Government. if it so chooses, because this responsibility has 
'been ('ast upon both of us by the United Nations General Assembly. We" have 
waited for the last four months Or more since the passage of this Resolution in 
the General Assemblv of the United Nations for the South African Government 
to, take the initiative:because it was for them to take the initiative: it was against 
theru tha-t the Resolut.ion was passed: they have been acting wrongly according 
to the United N~ons Assembly and they -should seek to set matters right. They 
ha.ve done no such thing yet. Still I want to say to this House and to othen 
who may hear that we are prepared to consider this question and to make every 
,effort subject of course to the fundamental principles I have stated and by which 
we, <8.ud, Weare not going to stand on any question of prestige in regard to 
talking about or discussing the matter with anybody at any time. 

·.In -.regVd to East Africa, I can say very little, except that the House will 
remember that we-sent a Mission headed by Kunwar Maharaj Singh last year' and 
they ,came· back with 8. .report which has. be~n pl.!-,blished. The, new Immigrati~ 
Bills; altJsough not-specificaijy 8imed~ainst Indi!U}s, obviously affect Indi~ 
11MbIt'thanan~-bod'J -else -and.-they oon~n various very objectiona.~lefeat~. 
-w.have ,objeeted, and protested ·to·-~_em', altjJ.ough .1, m~t CQIiIfe8B .~t. I •. 
• ery re.luctant sometimes to go on objecting and protesting without any or muGh 
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I'flilult. I feel that_ our objectiof(Wbt'ta b-e;mu~1t -ffiore powerful, if, we bad ~iri~ 
other sanction behind us in our own country. OtmOuldy~il!e' maii( s~ctibil i. 
imhlpendeMe. I;Ae-a·matter of fact I May tell the House that the fact of·tfidia!l 
iil~endeDce comIng has workM;in tw& ways. On the one hand, natul'fllly, If 
h8israised the 1Dorale of our own people -abroad and on the other hand, tlleothet 
peo"le -leallsing;~&t Indig, is ,going to be·iHdepend,ent '$dori; hav/!;begu!'tl'ratHdlY 
in take some· a.ction before India becomes independent, in order to push through 
legislation, obviously since it might be more aifficult for 'them to do it later oil~ 
So we have to face these two facts, one against the other. However, we musti 
.ea.l ~ith this question wherever they arise. In the smaller _ colonies like' 
Mauritius. Fiji and Guinea conditions are more peculiar still. Virtually they are 
Indian colonies. In some of them the majority _of the population is Indian. -- Now 
what is going io happen to them in: future, I (10' not know. Again this very fact 
thaf the majority of the population or a great number of them are Indians come& 
in the wa.y of Indians being treated fairly there, because they feel 'tli~t if they 
give Indians fair treatment, the Indians would practically become the dominant 
community in that area. Some of these factors are coming in the way inevitably 
and the problem will have to be solved to some extent. 

There is another difficulty. As soon as IndiE. is completely independent the-
question of Indian nationality has to be considered. Is an Indian in Ma.uritius 
to call himself an Indian National or a Mauritius national? That will be for him 
to clhoose. Many of the Indians have lived there for three or four genera.tions, 
f<;r a hundred years or more. They do not even know India: they have never 
been to India. That is a question for the future. But this question of nationality 
is in a sense coming up now. Honoura.bleMembers should remember that 
Indians from Burma, Ceylon, Mauritius, Fiji and elsewhere have still not gdt 
out of the habit of thinking in terms of their common nationality, which is con-
noted by the somewhat unfortunate expression "British Subject". In law 
whether one was an Indian or a non-Indian he was a British subject, _w.bether 
he was in Itldia or in England or Fiji or Burma or Ceylon. These questions did 
not arise previously. They are arising now, not only because India is on the· 
TerJe of independence but even in the Dominions like Canada and Australia they 
BIC now emphasising the aspect of Dominion nationality. That is, a. Canadian. 
national will have certain rights which no other person will have even though 
he might be a British subject. It is a kind of dual nationality which is going on 
at present. This dual nationality is likely to become more and more separated •. 
A Canadian national will be a Canadian national and little more. So also an 
Australian national or a national in any other pan of the British Commonwealth. 

::\ow, thilS question affects us intima.tely ill regard to the largtl Humber of 
residents in Ceylon, Burma, Malaya and anywhere els6. It is very well to &By 
that our people have been disfranchised in Burma. But IS he a Burmese 
notiona.l or not? Does he consider himself an Indian national or is he merely 
• -Tisitor, a sojournal in Burma, carrying on business, looking at India as hi. 
homeland and coming back to it? If so, it is quite natural for the Burmese to 
lhink of him as a non-national a.nd not as a Burmese national. In fact everv 
Bingle Indian in Burma, Ceylon and 'elsewhere will have to decide this questior;', 
namely, whether he wishes to continue as an Indian national or whether he-
wants to adopt the nationality of the country where he is. -Naturally, even 
Tn(lia:ls who are Indian nationals, if they -remain-in B1Irma. must he treated 
propedy nnd must have all rights. 'I'h~t iF; 1~ rliff()ren" matter. Rnt if hl' i" all 

Indian national he cannot claim all the rights, 'Voting etc., of the Bnrme~e· 
national. He has no right, if he is an Indian nat!onal, in that limited sense 
to claim the rigbii to frame the constitution of Burma just as we would strongly. 
object to non-India.n!! framing the constitution of Iudia. It is nn i<lflntical 
position. 
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[Pandifi Jawaharlal Nehru.] 
l~OW, Me C11Jn\.:Ui~y arIijes ill Burma owing to the facli that no choice haa 

been gl\ Ull ~lId no division has been made. For my part I will be quite satlS-
r.ed if every Indian was given a chance of saying freely whether he wants to be 
an Indian national or whether he would be a Burmese national. If he says 
1 want t(1 be a Humlese national' he should be accepted as such. If he says 
that he wants to remain an Indian national, then he has no further demand for 
franchiotl, uf voting privilege there. He has other claims which 'no doubt 
should be supported. At the present moment in Burma. undoubtedly the quali-
fication l!\id oown for voting for the Constituent Assembly there has been un-
fortunate. It lim~ts Indians graatly though not so greatly as Honourable 
Memb~R may think. But it does limit them very considerably. Since we 
heard ~hout It we protested. May I also mention one other fact to this House 
in this nonnect:on? In all such matters when we deal with Ceylon or Burma. or 
with any other similarly situated country we have given up the habit of pro-
testin~ to the Governor or to the British Government. We do not go to the 
Colon;al Office or to some office in London to protest against the Burmese cr 
'he Ceylonese Government. If we protest, we protest to the Burmese Govern-
ment or to the Ceylonese Government. We do not want to make others our 
judg'ls or arbitrators between us two. Therefore, We carr:ed this matter 
formally and informally to the Burmese Government-to the Chief Minister 
ana ot'1er Ministers. We discussed at length with them and they told us that 
thp,v felt that an injustice bad been done when this statement was made in 
London. 'rhey instructed their law officers and they said "It has become 
practically impossible for us in the course of the next six weeks or so to makp. 
Bny effective and radical changes in this matter, but we do assure you "-( and 
this assurance was given in public)-"that this thing will n()Aj cover the fran-
cb!"c f')!' I!1di~ns in the New Constitution which we shall consider fully with 
you and with your representatives". I might mention that this matt~r was 
ver:v ably hundled by our Bepresentative in Rangoon, Dr. Rant, an~ he is con-
h;ntlfllly pnr;;uinf! it. Although this llnfortunate decision has been taken the 
attitude of ~iw Bu.ii:'.C'-:;u Governmcnt-of the principal Ministers there-has 
been extremely friendly and co-o-perative in this and other matters. That is 
a pl':1a.sant change from the old attitude we were used to in regard to Burma.. 

One other matter, Sir. The Honourable M;over mentioned that we should 
neVtlr demand any extraneous rights for Indians in any of these countries. 
Tha.t has betlll our policy and that is going to be our policy. We are wholly 
convinced tha.t it will be entirely wrong and obJectionable for us to demand, 
say, in any African territory any rights which would be to the disadvantage of 
the Africans there. The rights of Africans must come firsil in Africa. just as W1e 
rights of Indians mURt come first in India.. As &. matter of fe.ct theM has been a 
very happy change in the relation of Indians in Afric&. with the people of Africa. 
There has been growing co-operation between them in their respective demands 
and their work. 

Then, in regard to scholarships I think the Education Deparment has 
already 8tTanged for some scholarships from East Africa to East Africans who 
come to India. We are thjnking of encouraging Indians in those territori81 
also to come to India-some selected stndents- and to offer t'hem scho'an;hipe 
for higher or technical education. In effect I believe that whatever the Hon-
ourable Mover wanted us to do has either been done by us or is in the process 
of being done. 

o Xr • .Ahmed E. H • .railer (Bombay Southern Division: Muhammadan Rural): 
Sir, I rise to support the motion so ably moved by my Honourable friend Seth 
Govir<l Das. J would not like to take much of the time of the House before we 
d:sperse especially because tho Honourable Mov.'!r has covered 0. wide field ond 
.nothing much remains to be said by mo. 
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I would like to point out that the position of Indians overseas, pari:.i.cularlJ 

in those islands which are far away in the l!'ar East und other places ;s indeed 
deplorable. Let those Indians far away from us realize and feel that the 
Government. ()f India and lndialls in India do l·ememher them. do realize thei~ 
difficulty and that they are fully alive to do their best to see that their grie-
vances are redressed and that the'r conditio·~;; are improved. It is indeed '" 

. very good idea to establish trade and cult,Jral connections with those COUD- • 
tries. I for one feel that especially those Indians from overseas who are now 
in 1nclia Rl]t)1llrl 1)(' aliowed to visit 1110>'" c"'''"tril's .. For instance T know th,lt 

·there are in India so many Indians who have been in Japan during the period of 
the war and they are now unable to go thE''''''. There are several restrictions in 
their way. These rpstrictiol1>: f;hould tlP rc,TYl"vC'O.. \V~atever the rea80ns may 

-;be, Indians who are now in India who have been there, or those Indians who 
are in Indifl IllYl ~aye their relationfl ther~ and want to '-illit those countries. 
should hp. aPowed to visit those countries. 

Secondly, Sir, the idea of sending goodwill missions is indeed a good one. 
I personally see no objection why this mission should not be sent as this will 
help to solve some of the difficulties. I am sorry that the Honourable Member 
·in charge is absent. I personally feel that these missions should not be mere 
pleasure-trip missions. The Honourable the Leader of the House lias said -that 
the Maharaj Singh Report has been published. No doubt the difficultIes are 
thf're. But the matter should be pursued further and further until such time as 
the grievances are redressed. The matter should not resf) there; it should be 
pursued. 

'l'hirdly, in those countries where we have no Representatives at the moment, 
especially far away places where there are lot of Indians I fully agree· tho.. 
Indian Representatives should be appointed. I would not like to go into much 
details as to who should be appointed, particularly bEl cause this question has 
he~n fully considered the other day in a Resolution which was moved in the 
Council of State. But I do feel if non-officials are to be appointed it is but fair 
and necessary for the Government. of India to see that representatives from all 
parties in the country are appointed to these posts. I am indeed very glad that 
the Honourable Member in charge is doing everything he can to ameliorate the 
condition of Indians overseas. I heartily congratulate him. I do hope and feel 
that he would see that the matters go further on and that the position of IndiaD. 
is much better than what it has been in the past. Sir, I support the mo~on. 

Some Honourable lIembers: The question be now put. 
Mr. PresideDt: The question is: 
"That tbe queation be DOW put." 
The motion was adopted. 
8eth GovIDd Du: In view of the very satisfactory reply of f;be lIaDourabJI 

Member in charge, I withdraw this motion. 
The cut motion was by lea.ve of the 4ss8mbly withdrawn . 

• J • 

DEMAND No. 54-BROADCASTING 

WORKING OF THE BROADCASTING STATION AT PBSHAWAR 

Khan Abdul GhaDi Khan (North-West Frontier Province: General): Sir, ~ 
move: 

"That the demand under the head 'Broadcasting be reduced by Be. 100." 
Before we proceed to consider this motion I would like to poinJl oub that 

we Patb~ are almost 95 per cent. illiterate. Therefore the only way to Cldu-
.. ..o.t-P. us IS through our ears. The Pathans have an all round love for musio 
and they would tra.vel ten miles on foot through outlaw infested country to 
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.. m {Khan Abdul Ghani KhaD:.J·m 1':':) -- f ~.,fI,rtll_ ; 
lis1;eo·to 8.- coneert. ' TherefOre: he is more at. t.he mercy of t.he A.I.R. ih8ll any-
-body else. An illiterate man has a very attentive ear and a very retentive 
memory. Therefore to us the Broadcasting Station is really an oral Umiversity. 

(Its effects on our life and actions are much more important -than in the rest of 
India, beca.use ·the rest of India can read a.lso a.nd we can only hear. The 
Provincial Government has supplied thousands of free radio sets to villages in 
order t;o, bring' the light into their homeR and has thus Thade· the BrondeaBting. 
Station a five force in our existence. Yet how does the A.I.n. deal w;th them-_ 
We have a station in Peshawar. that is .!;,ood enough to gi"e broadcasts in 
Pushtu for four hours out of a toOtal of 11-1; hourR of broailcllRting. Those four 
hours include news also and what does this station broadcnf;t in these foll'1" 
hour,s.' Sir, the Peshawar Station is a Punjabi colony. Almost all: the 
offi~alsare Punjabis who do not know how to say 'Good morning' in Pushtu. 
TheY, have a cordial contempt for the PUl:lhtu language, 'Bnd for the Pathan. 
They do not know how to fill in thec;e four hours ann. who can blame them. 
1'11(' Government of India has sent them because t'1ev have nowhere else to 
f;end them. '1'hey have got jobs and they must be p~()vided for nnd the faet 
tlmt they do not know Pushtu is san. bllt ~7. CHnnot he he~peil. The Peshawar' 
station talks not only to us in the Frontier but also to the 3i million tribesmen in 
'in th') tribal territory, also 8 million Pathans in Afghanistan. The Peshawar 
Stat.ion is inhabited by officers who would faint if you took them olltsde the bar-
bed wire that surrounds the cantonment and surely we deserve better treatment 
than this at ,Yom hands. \Vhat is the ~esult of t'lis foreign invasion on Our 
musir.. Jt. is frightful. Could. I be f'xpf\cted to give the Mfldra~is an excellent 
mllsieal pro!n'amme? You swit<-h on Peshawar on our radio and :vou expect to 
hear something that will express the staunch and rugged soul of the Pathans. 
Wh~t (10 VOII hpnr im;t.eao? A Pllniabi Greta Garho simring Pale Dulllli with 
a vl1riet:v of sQlleek!'; and :veils that remind us of "pring Rna puppies. T would 
request the Honourable Member for Information and Broadcasting to deliver 
us from t,he oftnr.ing girl!; of Lahore. The sooner the better. 

'Hr. President: The Honourable Member can continue his speech aff,er 
Lunch. 

The Assembly t.hen adjourned for Luneh till Quarter Past Two of the 
Clock. 

'l'he Assembly re-assembled after Lunch at Quarter Past Two of the Clock, 
Mr. l)resident (The Honourable Mr. G. V. Mavalankar) in. the Chair. 

Dan Abdul Ghani Khan: Sir, I stopped just when I requested the Honour-
able the Home Member to deliver us from the dancing girls of Lahore; If 
the A~I.R. is bent on stamping a national colour on every province of India, 
ihen we would not mind provided a few hours of Pushtu and a few Pathans are 
sent to eTery station in India and give a few hours of broadcas'tingfrom there. 
But if you mean to talk in the language of the people who listen: to you, . tHen 
it is senseless to send Punjabis to us, stat,ion for Pathans. You might just as 
well depute Mr. Lallubhai to teach-· Arabic· t-o Maulana Abul Kalam Azad. It 
is not funny, it is tragic. There is only one officer in the Peshawar station 
who is a Pathan and he is a very insignificant Programme Assistant. The 
Director and his Assistants, though perfectly edueated and highly musical, 
know as much about the Pathans and their language as I 1."l10W about the hip-
popotamus and his grunts. . 
• Allow ml3 to repeat what I said to Sir Akbar Hydari when he was Member 

for Information &DC Broadeasting last year. The' fact that I eaIl repeat the 
same to a Member of a popular Government is bad enough. I had taid tha.t 
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you may ha ve an outsider for roads or planning, or engindering or industry but 
"\ ou cannot have an outsider for music and propaganda., They are SO deep and 
~ubtle and such an int.imate part of the history and growth of race that no out-
sider, however, gifte~he might be, can ever dare to understand them. In the 
name of ordinary human decency, may 1 appeal to the Member f<>r Broadcas-
ting to spare us. If he cannot tum the Peshawar station into an interpreter 
of our culture and a teacher of our principles o[ living, then he must shut it 
down. 'l'he money could be better spent on agriculture or drainage. It 
would be far better fQr the Pathans to have cabbages instead of errotic expedi-
tions to throw the world in warm flesh and country liquor. I am not asking 
Sardar Patel for the moon. I am Qnly object.ing to a cross between Mary 
Stopes and Bibi Nurjahan being circulated all over the province as a. model 
women for the Pathi.ms to follow, love and worship. It the Government of 
India feels it necessary to speak to us and also to present a picture of our life 
and history to the world, let it provide for a true representation. Though the 
beautiful dancing girls of Lahore and t,he hiccouping masters of Indian classic 
are no more representatives of the Pathans than the lusty braying of a. donkey 
is a picture of the song of the nightingale, I do not mean to pretend that our 
music and life is an essence of culture and refinement, but I do submit that 
the picture distributed by the A.I.R., Peshawar is not a true .picture but a 
(·rooked and twisted lie. We e-xpE,ct better things than this from a National 
Government. Let the Pathans run their station for better or for worse. Let 
-them speak like Pathans. Let it be put, down as a basic principle by the 10-
formatiQn Department that the Director of any station should be chosen from 
the peop~e who will have to listen to the station. In the Centre you can have 

.30 cosmopolitan staff. The Centre station has an exclusive audience, but the 
provincial stations go to the villagers and the villager must know what the 
Radio is talking about before it begins to do him any good. 

• 

We really must change the old system. It will hurt some peQple and wilt 
harm some people; Eome of them may lose their jobs, but we must get out of 
this oIrl sen;;eles:; rut not only in this department but everywhere else. 

I have another grouse too. In the plan of expansion for the A.I.R. they 
have made a provision for broadcasts of Persian Persian and Afghan Persian 
for Iran and Afghanistan respectively. This iHustrates the utter stupidity of 
tne person who drafted' the plan. The official language-the court language-
of Afghanistan is Pushto and the language of 8 million Pathans is Pushto. 
Persian is spoken by the Persians and the Perisian snobbish aristocracy of 
Kabul, a transplantation of Nadirshah. What is the point of forgetting 8 
million Pathans in Afghanistan and 8 mi!lion Pathans outside it and bringing 
a programme solely for a few hundred tlver-fed Persian sardars. . Afghan 
Persian', the very name is stupid. It is like saying English English and 
Madrasi English, or, as the Madrasi put it .when he said that there are two 
varieties of cows, the bull cows and the cow cows. So, Afghan Persian should 
be eliminated from the 8 year p'an and its place given to Pushtu. Every 
member of the DE-lhi-Pushtu secilion and the Peshawar Station nlllst be a 
Pathan, except, Qf course, the technicians. . 
• The third and the most important point is that the Peshawar station mud 
sl~eak Pushtu. \Ye do not want to get embroiled in your Hindi-Urdu Jhagr4. 
When you finally become the proud possessor of one language, we will giTe it 
the place of honour in our programme. But until then let us broadcast 
Pushtu, a language that is understood bv Hindus. Muslims, and Sikhs alike 
on that side of the Indus. I am not asking the Honourable Member for a 
favour but the barest of justil'./' I know he is a villa~er just as I am & villa- • 
gel'. Bardoli and Hashnagar are the two places that put the most magnifieent 
peasant struggles for the liberation of India. I aIll only asking him to think 
of that peasant not only in BardoH but also in Pesha.war. 
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[Kha:l Abdul Ghani Khan] 
The city people of Indio. hllve cinemas, circuses, theatres, processions, 

public meetings, to entertain them. The only thing that reaches the villager 
is the Radio. The spoken word education as against the written word educ-
ation is an essential and very important means of education and especially go 
in 8 predominantly illiterate country like india. As I said, the city people 
have many things including comfortable things like central drainage, tarred 
roads and electricity, but this one source of entertainment, this instrument of 
education, should be used chiefly for the benefit of the villagers of India, If 
you admit that India. lives in her villages and not in her cities, you will see 
that my request is not so unreasonable. I want the Peshawar station to 
speak the language of the people who listen to it. How can a. teacher run a 
school when he cannot understand the language of his pupils? The usual 
pl~a of the A.I.R. is that among the senior staff there is no one who knows· 
P~hto. We are supposed to console ourselves with the fact that the present 
Dttector has had Pathan ancestors in the distant hoary past. I say send a 
Bengali or a Gujrati there who knows the language and the people. I do not 
want a :Pathall. 1 want a man there who will sJiealt the language and who 
will krow tl.P. peoplc. If Saroa!:' Fdel does I'OL agree with me, then he ought 
to appoint me the Director of l\fadras Radio .Station. I am as well educated as 
any of his DirectOl'1;' with Shantinil,etan thrown in and I am as gnat a master 
of Tamil as our present Director is of Pushto. So. whf'l'e is the difficulty? 1 
am sorry to have to drag this unfortunate Director. He is not a personal 
enemy of mine; I rather like him. He plays on the Tabla beautifully and 
hi: i" a very lemarkable singer. But he does not know Pushto in spite of 
hio; Pathan ancpstors. His immediate assistants are just the same. They 
are little geniuses, no doubt, but they are from Madras or Bengal or Punjab 
Of somp-where else. I would request the Honourable Member to give the· 
Pathlln a chance. After all we have shown more political intelligence than 

, thl' rest of India during the last twenty years. Except Hazara who are not 
Pathaus, and were connected to us like an appendix, because the delicate 
rulers of the Frontier wanted a hill station where they could escape from the 
heat of Pdshawar sun and the Pathan temper into a heavan of files and pines. 
This appendix, Sir, has been septic from the day it was born and when all the 
province is in the Congress Hazara is in the Muslim League. If all the pro-
vince has no riots, Hazara must have one or two. If we have a riot today, 
Hazara will join the Unity conference tomorrow. If we join the Muslim 
League. tomorrow Hazara will come and take the oath of non-violence at the 
feet of MahatuJa Gandhi day after tomorrow. 1 am grieVed to see that the 

, septic tonsil has induced a fever in the body of the Pathans. But the Pathans 
are of rugged build and will get ove; it in spite of the appendix. May I take 
this opportunity of appealing to the Muslim League to stop this senseless move-
ment in the Frontier which they are trying to pass of as 0. movement for civil 
liberty. It has degenerated into merely an _organised communal riot. If you 
have a message to give to the Pathans it is better that you give it in a language 
that they understand and that it is given by one of their own people. It is as 
import~nt to know whom you are talking to as it is to know what, YO'l are 
tlliking about. . 

The Peshawar station speaks to you, very important neighbours, the traX:s-
frontier tribes and Afghanistan. The Peshawar station is a more important 
and more effective 'ombassador of India than any you would send to Kabul. It 
deserv~f; a little attention though it is far away from Delhi and can boast of 
only one vote in this House. Sir, I move- this Cut. Motion. If I tIo not "et 
8 satisfa('tory reply from the Honourable Member, I will not withdraw my Cut 
Motion. The millions of Pathans who have sent me here certainlv deserve . 
more ~ttention than one Party Whip if it is listened to. If the Party Whip 
alone. ~. to be listened to all the time. there is no mealling in the word demo-
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cracy in India. The Honourable the Home Member has proved himself a 
reasonable wise and sympathetic man in spite of his reputation to the contrary. 
I hope he ~ill see the justice of this Cut Motion and remove the cause instead 
of r~moving the Cut Motion out of his way. Sir, I move. . .• 

Mr. President: Cut motion moved: 
"That the demand under the head 'Broadcasting be l'educed by Rs. 100." 
The Honourable Sardar Vallabhbhai Patel: (Member for Home and 

Information and Broadcastlng): Sir, it is a matter of great satisfaction that the 
All Tndia Radio is attracting greater and greater attention, much more so that 
it has attracted so much attention even in the ,remotest province of North 
West Frontier. Now, whether the Honourable Mover withdraws his Cut 
Motioll or not, I promise him that his speech, at least the substance of it, 
will be reported in Pushtu bulletion today. Now, avoiding humourous similes 
and irrelevancies, I shall say that his complaint can be divided into two parts, 
firstly that enough time has not been given for the Pushtu language and that 
thf- staff of the Broadcasting station is not indigenous or that all the staff are' 
not Pathans. His apprehension is that the onslaught of t.he neighbouring Pro-
vince in the matter of staff as well as language and culture and perhaps some-
thing else also which I shall not enumerate here. I can only say' that-
the app'ointment of higher officers, i.e., the higher appointments-are all made 
on an all India basis. Perhaps he forget·s that the offiCer in eharge of the All 
India Radio was a man from the Frontier for nearly 12 years. I do not "know 
whether anybody complained that the All India Radio was ruled by II ~FroJltier 
man up to now. If the sub-stat:on of Peshawar was neglected it was ~eglec­
t-E'd during the time of the Frontier man. Therefore he can have no grievance 
against the Interim Government. Now, we have also a Director of the 
Bombay Station who is also a Frontier man. We have now on the staff in 
the Frontier, a Director who is :Frontier born. I do not know whether he reco-
gnist.,:-; him as' a Pathan or not, but he is a Frontier man. 

JDlan Abdul Gha,n! Khan: He was born in Gujrat, he pretends to be .. 
Pathan. but he is really a Punjabi. 

The Honourable Sardar Vallabhbhai Patel: Now, we have not yet passed' 
any law about naturalisation of the Frontier. Indian Naturalisation law is 
yet to be enacted. But on our record we find that Mr. Niazi, the head of 
the 1'rontier Broadcasting Station is a Frontier man. You just coax him to 
learn Pushtu. Get a good man as his teacher. We shall ask him to take 
some tuition from you and we will see if after six months' trial, he does DO' 
prove himself to be qualified in Pushtu or certified by you as a qualified man 

. fit t, be placed in charge of Peshawar station. If he does not prove his meri' 
in Pushtu, we shall have to transfer him. Besides the Director, there are 
eight Programme Assistants. Out of eight Programme Assistants, two are 
non-Pl1shtu speaking, and three are Pushtu speaking Programme Assistant.. 
There are three vacancies for which orders have been passed that Pushtu 
speaking people alone should be appointed. So, out of eight Programme 
Assistants, we shall have six Pushtu speaking Programme Assistants. They 
arc really the men that matter so far as the common people are concerned. 

Now, about the time, well up to now, there were three hours given io 
Pushtu out of a programme of nine hours 45 minutes. Now according to the 
recent orders which have been published in a Press Note on the language ques-
tion which was discussed the day before yesterday, 50 per cent of the pro-
gramme is given to Pushtu. Therefore ample time will be provided for this 
purpose. After that there should not be much grievance. I may also .del 
that the programme published according to the recent Press Note has been 
fixed in consultation with the Frontier Province Government. They have ac.-
cept.ed it in toto and if they have endorsed it. I think my Honourable friend 
should have no grievance. Besides this the Frontier Government have been 
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asked to get into touch with us ill the matter of news bulletins and porgrammes. 
If they have any complaint they have simply to write t<> us. . Besides that 

• als'), the Frontier Publicity Officer has been asked to keep in touch with the 
All India Radio, :;-nd to se~d his complaints telegraphically. But although 
my Honourable frIend here IS so much vocal, the Frontier Government never 
speakit and never answers any calls. 

Khan Abdul Ghani Khan: The Publicity Officer is not a Pathan and he is 
in the same boat as the Director. 

'rhe Honourable Sardar VaJ1abbhai Patel: He may not be a Pathan. But 
be .is sf> pathanised that he also does not say anything in reply to our communi-
catIOns. If my Honourable friend has any grievance, he has simply ];0 move 
the Fr6ntier Government and send his complaints to us a.nd these complaints 
1I·m be promptly attf:.llded t.o. If any more compla~nts ar€: there he has simply 
to write to us, because the Frontier Pathan is easily satisfied and pleased with 
little things and small gestures are enough for him. So he will have no com-
plaint so far as the radio is concerned; if he sends in a complaint it will be 
immediately attended to. But he must understand that the appointmenls 
are made under certain rules. We cannot make appointments straightaway; 
we have to go through the procedure of the rules and through the Public Servi-
ces Commission \\'e cannot remove and dismiss the old staff. Since J have 
laken charge I have heard numerous complaints about the staff of the broad-
~asting stations. Some say they are almost all Muslims, others say that the 
lluslim proportion is not enough. Some say that Urdu culture is being smo-
ihored while others say Hindi culture is being smothered. Some say Kana-
retle is nat given a place at all and if Pushtu is given a place Kanarese should 
be given preference and priority. I have promised priority to Kanarese a.nd 
ao othp.rs may have to wait for some time. It is a difficult proposition to 
please all. We have an eight-year programme for the expan3ion of broad-
c;,sting facilities all over India. Even so we have complaints as to which 
station should be taken up first. It is very difficult to satisfy all. But it 
makes us glad to see that people are taking greater interest in broadcastin« 
Incilitiesand we shall do our best to satisfy all the legitimate desires an4 

,demands of the people. And now as I have promised the Honourable Member 
tha~ the substance of his speech will be broadcast today in Pushtu I hope he 
will w:thdraw his motion . 

.Khan Abddul Ghani Khan: Sir, it is not because of the promise tha~ my 
spuech will- be broadcast in Pushtu but bec~use. of th.e promise tha~ he will give 
the Director six months and then remove him If he IS found unsatIsfactory thaI 
I beg leave of the House to withdraw my motion. 

The Cut motion was b~' leave of the Assembly withdrawn. 

DEMAND No. II-CABINET 

. Grneral policy of the Defence Department 
8hri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammada.n 

Rural): ,Sjr, I move: 
, "That the demand under the head 'Cabinet' be reduced by B.s. 100." 

On this mot.i.on I wish to discuss the general policy of the Defence Depart-
ment. 

It is rightly said that the fortunate ones who dabble in public affairs pass 
through three stages: first they are agitators when. ~h~y are confined. ~ the 
hustings and the atreet comers: then they become polit~Clans when they lOID the 
opposition in a. legislature; and at last they flower out mto statesmen when tID.ey 
8it on the Government benches. The Finance Member and the Defence Member 
have successfully and compara.tively comfortably passed through all t.heu 
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stages unlike others on ~heir as well as other sides of the House. And now.hen 
they are statesmen they find themselves in a safe position arid they utter all 
aorts of tilireats in this House .and outside. Yesterday we had the unseemly , 
sight of even a person like our respected and Honourable friend the Supply 
Member losing :q.is temper at some remarks made by some members of the 
House which he was speaking because those othet·s were not feeling at one with 
him in all that he was saying. 

Then, Sir, you will remember and the House will remember, that on one 
occasion in the course of the many speeches that he :q.as delivered on his finan-
cial proposals, the Finance Member also got his wind up and said, •. I am not 
goint to be threatened; I am not going to be hustled; I am not going to withdl"llW 
any of the proposals that I am making." And I was wondering how it -is that 
Nawabzada Liaquat Ali Khan whom .............. . 

All HOD.OU1'&ble Kember: He is not Nawabzada now, plain Mr. 
Shri Sri Prakasa: In my province a- person is' called a Nawab not only be-

cause he has received a. title from Government but because it is an affectionate 
expression for all good and great men. And then retainers and others like 
myself call tilieir minor SOIlS Nawabzadas! 

Kow, Sir, as Olle who has known the Nawabzada.-or )lr. whatever he like!; 
to call himself--for a good long time and known him as a perfect gentleman as 
in ~he manner born, I was rather surprised when he used such threat""ning 
language, and I wonder ho),' it is that he uses that languge.And when I fOIDld 
that in this budget he has reserved 188 crores worth of men and material to 
force his wishes down the throats of this House and of the world outside, I 
realised how and why he could change both his manners and his opinions. And 
I can assure Honourable Members in whose salaries--and if not in salaries at 
least in travelling allowances--I want to make a cut of Rs. 100--and who have 
honomen me by heing absent this afternoon showing the importance that they 
plac·~ Oil a cut like this--that they need not indulge in any threats at all, 
that we are here with them more or less and that we are \viUing to help them 
if they want to be helped and that they should not forget their own opinions 
that they expressed in the past nor their own experiences. 

"18.ir, the present Government loves to call itself a Cabinet; that word has 
been officially approved of and appears in the budget! papers; and in fact it 
appears even in my cut. If it is a Cabinet why does it not depend on the yote 
of this House rather than upon the army? Why is uU 
this expenditure non-voted? Why is it all threateningly priuted 
in italics showing to the world and to us that we cannot interfere with a pie of 
it? I say the proof of the puddiug is ill 11he eating; and if political parties are 
today clamouring to be given dominion status and to be treated as a dominion 
Government, let the Government that represents them be bold enough to come 
to this House and say: "We will regard every vote that you give as a vote of 
confide~ce, and if-you do llot want· an~' expenditure to be incurred we shall agree 
to it." . Why ask to be a. dominion Governm~nt and say yo'h are a Cabinet res-
ponsible to tlhe people and responsive to public opinion. and then take shelt.er 
behind the bad law under whic-h we are ruled and sa~ thr.t the 'whole thing is' 
non-voted? 

That is a thing that I cannot. understand. All this bloated budget is supposed 
to be due to the bad legacy -of the war, but the war 'was not our war and this 
Government consisting of parties that definitely declared them~elves against that 
war, should come forward and sa:v that as that war ",'as not their war therefore' 
they are not bound with the liabiiities and the nommitments that were made bv 
tho~e whose war it was, and that they will not be responsible 'for the meetin~ 
of those liabilities and the fulfilling of t:1ose commitments. Let these whose 
war it was, meet the difficulties and pay for them. I think Sir, it is upto tlJis 
Government to repudiate all those liabilitieF; and tc claim to be an independent 
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State. 1£ this war had been our war ~. Churohill, as ~he ~rime Minis~ of 
England, would no~ have declared from the housetops that he was not there ~ 
preside over the liquidation of his Empire and that he meant to keep trhat 
~mpire. The war was fought a1i least 80 far as his country we.nt for the 
maintenance of the Empire and for oontinuing their holdup on 1ihe world, and 
therefore it is no1i we who should be made to pay for it. . 

If any proof was wanted as ~ whether we did or did not regard this war as 
ours, we have only to recall _the events of 1940 when we were asked to go and 
proclaim in the publio streets, in town and oountry alike, that to give a man or 
a rupe, to this war was as a sin, and in consequenoe so many of us had to go -for 
long p~riod8 in jail simply because we said these words in public. If that is 
not prdof enough of the fa~t that this war was not our war, I do not think any 
one could bring forward another proof more cOllvincing or forceful. It is a pity 
that those who go about in. other lands as our Ambassadors or our Agents 
or our RepresentatIves now refer to our so called sacrifices in this WRr and on 
the basis of those supposed sacrifices, ask for many favours and many privileges. 
We cannot build up the edifioe of our freedom on falsehoods; and if we were 
against this war our representatives <lverywhere should declare that th1.t war was 
none of our seeking and that we were against that war. 

The English Chanoellor of the Exchequer, Dr. Hugh Dalton has been saying 
that he is going to present a formida.ble bill to us for having fought our war, 
for having defended us. Whenever we raise our olaim for the sterling balances, 
he want.; to threten us by saying that he has even a heavier counter-claim to 
make. I do not know how the Government is going to meet it, but I should 
say that the war was not our war in any sense and that we were not defended 
by th~m in any way. In fact we were crushed; we were humbled; our leaders 
were sent to long terms of imprisonment; and the whole country laid low u'Jder 
their iron heal. Anyone who knows the true' history of India from 1942 to 
1945 will bear me out when I say that, and to proclaim that they defended 
us is a travesty of facts. We were smothered; we were ruined; we were noti 
defended. 

Let UII look a£ the budget. Formerly our defence budget used to be of ·tm 
average of 46 crores per year. In 1938-1939, which was the last budget cir-
culated before yesterday, the budget is of 50 crores. Today it is 188 crores. 
The figure shows that the effective services require 192 crores and the non-
effective about 12 crores, making a total of 204 crores. There is a sum of 15 
crores which arc el:pected as receipts, ~hus the total net expenditure comes '£0 
188 crores. Formerly also we had to pay about 58 per cent. of the revenue to_ 
the Army and today also the same proportion is being kept up. O'lt of 324 
crores WcC\ have to pay 188 crores. 

I know there is this trouble of inflation; I know there are heaps of currency 
notes floating- about; there is a lot of artificial money. Therefore I shl',n fix :your 
attention and the at£-ention of the House on the proportion. The proportion is the 
same today as it was before. Russia and America are suspected of having 
imperialistic designs in the coming world. Russia's expenditure is 18 per cent. 
only today of its gross revenue on the Army, and the United States is going to 
apeml 83 peT cent. of its gross revenue on its forces. If these tWI) COUT,trl"8 
can do with such small proportions for their revenne for expenditure on their 
defence, I cannot see why India cannot do with less than 60 per cent. In the 

• six years of the war, instead of 300 crores that we might have ordinarily spent, 
we actually spent 2000 crores of rupees. I ask, Sir. can a poor country strmd 
this expenditure? 

It has been the demand of our leaders through the decades. that. the ex-
penditure on the Army 'Was nmch t.oo mm·h. and it i!; time that. when the 
representatives of the people fire in power. t·hey should spe to it that the 
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expenditure on the A.rmy is considerably decreased. The other day I ventured 
.00 ask the Defence Secretary as to what the soldiers like when he said that 
soldiers do not like to. be summoned to help in civil commotion. He then • 

- threatened to retld out a whole list of the duties of soldiers as his reply to my 
querry. I was no~ asking what ~he soldier's duties were. I was asking what do 
the soldiers liked to do; for we know that duty is something which we have 
to do whether we like it or not, and most of us do not like our duties. ~o 
duty is a harsh expression. 

I wanted to know what the soldiers like to do and the whole thing came 
out in the course of an answer to a question and the supplementaries to whicb 
he was subjected. It was the case of an assault made on a club in Jhg,nsi by 
some soldiers; and he confessed then that they arrived there ' in a merry mood'. 
That is what the soldier likes; that is 110t his duty; I take it it is his pleasure. 
And then, Sir, from his reply-and I am rather cute at these things-I gathered 
this: the soldiers go there; they see two girls dancing together; they do not 
like that, and make an assault, because the European system of dancing 
requires, as far as I know and as far as I lune seen, that a man and 
a woman should dance together and not two meml:ers of the same" sex. They 
naturally saw no justification for two girls to dance together. The scene upset 
the soldiers for they said that instead of their dancing together, the two should 
detach themselves from each other and dance separately instead with two of 
themselves. As the girls did not like that, there was all that trouble. 

Heally we do Hot need this extraordinary expenditure on th~ army. We 
know that there is a tremendous amount of wastage in the army, that the 
standards of life of our soliders is made artificialy high, that it is not in keeping, 
with the ordinary standards of life as lived in India and in the classes from 
which they are drawn. Therefore we feel that the expenditure should be cur-. 
tailed considerably. -

There is another thing that the soldier likes and that is the parade .. The 
other day there was a parade, where George Crosses were given to some per-
sons who, I fear, were unworthy of receiving them. 'Ve shall havlOl more on 
the subject when we come to fI question about it. Rut between parades and 
.dancing we feel that we cannot afford to spend 188 crores. 

I may be asked: what are your definite, concreate proposals, as member! 
'Of the Government are very prone to ask. First of all we should have peace 
with the world. We should declare_that every other country is our friend. , We 
'Should sign treaties. of peace with everyone. That is the first thing that I 
should do. Then I should have conscription. I should call upon every ailult 
man and woman to undergo certain definite milit/lry training, so that.lie or 6he 
may be ready in any emergency to help not only in civil commotion but also to 
defend the country against external aggression. T say that I should put down 
roughly 20 crores for the standing army and 20 crores for conscription. 

I am not !'{oing to make the budget of expenditure before I look at the income, 
I shall find out what my income is before I embark on expenditure. That is 
what an ordinary prudent householder would do: that is what any prudent 
-state should also do. We shall do as much as we can with aad under these two 
·sets of 20 crores. Thf\t would bring down om expenditure at once from 188 
orores to 40 crores. It is no good first of all saying' "I will build myself a 
llalace" and then going about looting innocent people in order that that palace 
might be built. That is not tae way in which I would go about the business. 
That is the surest way to ruin. It is the rake's progre;;s and t.hat .must be • 
IStiopped. . 

I therefore feel that if we went about the business in a sensible, common--
sense manner, we can balance the budget. "'e can also fit the people to take 
~are of themselves. We can defend our country against internal commofiion 
liud external aggression. Iii is· no good expanding nni! eyer expanding depart-
ments of Government. It is no good making it impossihle for anyone outsids 
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Government service io live. l'he whole endeavour seems to me to expand 
government services, to create new departments and never t.o abolish any 
dpartments, even if :!!hey are useless. That is why all ~ese expenses have been -
going to thia unmanageable, unthinka.ble, unfathomable and uncheckable ex-
1l'emes. 

We want in our country independent professions also. They are the salt 
of the eartlh. It is not only the government servant that counts: it is the I!on-
governmen~ servan~ who has also a definite position. And the way Government. 
Is goin,8 is only leading to a desire on the part of every Qne to join some one. 
depa.r1ment of the government or the other. Let noti the soldier be a mercenary, 
who i~ the words o~ Bernard Shaw, • is hired to be shot'? Let him be a soldier 

.. who loves his country, who is willing to lay down his life for his. 
country, who i. not fighting for the few rupees thati he gets but who· 

8 P. II. serves in the army because {If the inherent affection that he has for· 
the land of his birth. That is the way in which you can call up from 

human nature the best fihat there is in it. 
You hR~e got the example of t.he Indian National Army. They did not 

fight so well when they fought only for money. Bllt when they became 
soldiers of a national army, they put their heart and soul in their fight and lived 
almost on starvation diet and did their very besU to win the lost independence· 
of their country. That is an example before us. We do not want every one 
to become a. government servant. 

My Honourable friend the Supply Member yesterday was defending his 
1S1'bordinates in the service. He said that every oneo£ them has so many 
sons, grandsons and relatives. That is the way in which the Government is 
trying to rope iu everyone: that is the old system. If a person joined a 
political party, let us say, then a local official would come and threaten to. 
do some harm to some distant relative of his who was in government service. 

'l'hat is the way in which Government has roped in most of our people. 
About 2 por cent of our people, I understand, are already .in Government 
lervic·~ and with our large families, unfortunately, they can count about 2() 
times [IS many in the form of dependents and other who are also dependent on 
government ser,'lce. In this way masses of our people are dependent upon this 
Government That is not the way in which· a people can prosper. That is 
not the way in which we can find our fe~t in this world. I say this defence 
expenditllre is monstrous: it must be cut-down: it must be stopped. We must 
not, at least as far as lies in our power, allow mOTe than 40 crores to be 
spent on the defence services. We must,. beware of the tentacles that the 
Govermnent is spreading in order._to catch us all and lead us to virtual slavery. 

With 188 crores Ol:lt of our revenue of 324 crores going to the army, what 
would be left for the development of all those services which help to build 
IIp the nation? What is the amount that they are going to. spend on education, 
what on medicnl relief. How can they spend anything on these services, 
when the octopus of the army is ever present to devour every thing that we 
can make. The Honourable the Finance Member said that he was going to 
help the poor. In this budget I see nothing' that would help the poor. He is 
attempting to balance the budget by inflicting more and more taxation and 
bringing more and more people to ruin. That is not the way to ao things 
properly and well. 

If he would only make up his mind that he can get out of people without 
inflicting nny ~larm on them only so many crores of rupees, then he can safely 
go about spendip.g those crores of rupees on various departments of government. 
1 CRn Uf;Sllre him and assure every one of his colleagues, that he can do 
nothing 1:0 long as he nllows 188 crores, bhat is 60 peT cent. of the whole of the 
State revenue, to go into· the anny. If he thinks that in the years to come he 
'Would be able to contract ,the army, that he would be able to spend less an<f 
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less on ~he army, he is mistaken, because these departments of Government 
can never be extinguished: they grow and grow. He must takes :firm stand 
at once. I do hope that the House will see where it is being led and beware-of 
what is coming. . 

Kr. Pr8l1dent.: Cui motion moved: 
"That the demand under the head • Cabinet' be reduced by Rs. 100." 
JIr. Ahmed 1:. H. Jaffer: Sir, I rise to wholeheartedly support the cut 

motion moved by my friend Nawabzada Sri Prakasa.-that is the title given 
to him by the Honourable Members of this House. I am very sorry to see, 
Sir, that the Honourable the Defence Member is absent on this oc.casion. 
I do not know whether he is in the town. But as I heard, in the Council 
of Stat-e on a simiJar occasion like this he was absent. I wlI.nt that he 
should treat thii subject and specially the discussion that takes place in thi~ 
House on this subject as important and enlighten us with pis views on these 
matters that are discussed on the floor of this House. 

I need not go much into the details with regard to the expenditure on 
Dafence as the mover has dealt with it at 'great length and explained to us.· 
and we are more than satisfied that there is something wrong in 
the matter of the expenditure in defence problems. I said the other day in 
my speech on the discussion of the Budget that the Defence expenditure wa~ 
very high and I referred to the financ:al incompetence of the Defence Depart-
ment. There is a heavy establishment at present in the General Head-
quarters. I do not see any reason why there should be such a big staff which 
requires, as I said the other day, 42 pages to be taken in the telephone 
direct.ory. The dE-fence expeudif.ure at the momant is indeed very high, 
compared to what it was before the war. Now that the war is over I see no 
justificat.ion for the same expenditure to continue any longer. I am very 
glad that the Honourable the Finance Member while replying to this question 
the other day assured us that he 'would personally see that the defence ex-
penditure is cut down. I feel that at least 10 per cent of the expenditure 
should be cut down straightaway so that we shall have saved at least Rs. 18 
crores and +,he heavy taxation which is now proposed will be lightened to a 
certain extent. For an ins~nce I would quo~e that there is a contract fo 
buy one cruiser from His Majesty's Government. But I am told that the 
Government of India propose to buy three cruisers. I see no jastification 
for this when we are obliged to buy only one under the contract. 

I personally feel that this big question of defence expenditure should bE' 
placed before the Defence Consultative Committee and the advice of its mem-
bers sought. I am sorry to say that this Defence Consultative Comm.ittee 
seems to be a Committee only on paper. I have had oecasion to talk with 
several members of the Committee and I have come to understand· that this 
Committee meets very rarely. The object of this Comm:ttee when it was origi-
nally appointed was, that the Defence Consultative Committee which represents 
the Memebers of this House will be consulted, on matters of importancE'. 
But what do we see? Since the session started the Committee has met-
once. It was elected !I. year ago and it has only met thrice. I think the 
Defence Consultative Committee should meet frequently-at leasii once • 
month-and it should he the duty of the Defence Department to consult this 
Committee before the Government takes any steys whether in matters. of 
expenditure .or in respect of broader policies affecting the Department. It 
was rather surprising the other day when I put certain questions t<1 tbe 
Honourable Defence Secretary to be told that certain matters are secret and 
that they cannot be placed before the Defence Consultative Committee. 
What is the use of having a . Committee in which you have no confidence? 
I feel the Government of India should take this Defence' Consultative Com-
mittee into their coufidence. 
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Then I would refer to the question of troops overseas. As we are all 

"S'f'are, there are a large number of troops which have been sent to Japan. 
The expenditure incurred over this item is indeed very great. I see no justi-
fication for the Government of India to bear this expenditure. Either with-
draw these troops straightaway or see that no further expenditure is involved 
on this item. I remember when troops were sent overseas, to Iraq, Iran, 
Malaya and other places, this expenditure used to be borne by His Majesty's 
'Government. I do not know the reasons why we should be saddled with this ex-
penditure. I also feel that the troops which may be seut overseas in futurp. 
should,. not the sent without consulting the De.fence Consultative Committee, 
this practi¢e of sending troops overseas without consulting this Rouse should 
-stop forthWl,th. We have on the floor of this Rouse in the past criticised the 
policy of the Government of India in sending Indian troops overseas without 
consulting the L~gil!lature. ·1 hope in future this pracUce win cease. 

I shall now refer to the question of the Nationalisation Committee. As 
iar as I am aware this Committee came into being without the consultat,ion 
.of t.his Rouse or without reference to the Defence Consultative Committee. 
1 should like to kuow what is the policy of this Committee and what is the 

. new policy of this Committee going to be, especially after the r;lcent state-
ment of His Majesty's Government. As we all know, powers are going to 
be transferred to 1nd:an hands next year. I am very glad that the Honour-
able the Defence Member is here and I welcome him to this Rouse. I hope 
he would enlighten us Oil all the maHprs tllat {we pla.ced before the Rouse 
by the Members of this House. I should like to know what will be the future 
policy of the Indianisation of armed forces, especially after the recent state-
ment of His Majesty's Government. PEIrson ally I feel that control of the 
army should definit,e1y remain in Indian hands, but I feel and helieve that 
the question of withdrawal of Brit,ish officers should be gradual and slow. 
Unt.il 'we have sufficient officers of wider -experience to arm the army I per-
sonally feel that the British officers should to a certain extent remain in 
India 'for some t,ime to· come. I do hope that this Nationalisation Committee 
will give eareful eonsideration to this question. 

With regard to the Indian Air Force I suggest that the technicians should 
be all Indians. Ab the same time I feel thA.t the' extent of the squadrons 
that we have in IndiA should be increased. ;: am inIornled that we have 
ten squadrons at the moment. I feel that this is rather a small number 
and should be at least doubled. I do not know the reason why trained techni-
cians should be demobilised. They should not be demobilised in as quick a 
manner ftS is being done at persent. Wit.h regard to the aircraft that is 
now being used I suggest that we should have the best Ameriacn aircraits. 
As we now see, the ait'ways ill India Are importing very good aircraft from 
America. These are much better than we have ever had before. I do feel 
that better Aircraft· should be given to our people for their training. At the 
moment I see that single machines are used. I feel that the latest machi-
nes should be used by our people. 1<'or olwrational purposes the latest types 
of American machines should be used. In view of the greater responsibi-
lities to be shouldered in future it is important from the point of view of de-
fence that our air force should be given a chance of using the latest machines. 

I have just said with regard to demobilisation that it has no doubt been 
'\"t>r~- necessary but, as.1 said, in view of the recent statement. of His Majesty's 
Government the position should be rer.onsidered. . 

In the matter of nav&! officers the ratio of demobilisatioll at present is 68 
per cent whereas the army is being demobilised 33 per cent. I feel that in 
'thE: matter of the navy the demobilisation sh01:tld not be so rash as it is at 
-present. I suggest not to get rid of 'Jualified officers who are serving in the 
,navy at presel)t, for it will be very d:fficult to get experienced officers to 
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'l'eplace the officers who are going to be demobilised. The development of 
the navy should be on a greater scale and the importance of the navy should 
not be underestimated. We should haves large number of destroyers and 
,submarines. India has hardly any at the moment. I feel that training shoulcl 
also be given to the crew of India in the matter of operating submarines and 
destroyers. 

Now, Sir, I would refer to the ques~ion of Civil Ordinance Officers--n ques-
tion which we discussed only yesterday morning. I was not quite satisfied 
with the case put forward by the Honourable Defence Secretary and I am 
sure none of us are satiSified. At the moment as I am informed, 135 notices have 
been served for the discharge' at" the people out of whom 35 are going to be 
discharged today. The Nationalisation Committee has recommended after 
very careful consideration that these notices should be cancelled and that a 
corrdspouding number of junior British officers should be sent away. 'l'his re-
commendation of the Committee has been overlooked. I hope the Honour-
able Defence Member who is present here this afternoon will explain to us the 
position in regard to the serving of these notices and I hope he will consider 
very sympathetically the question of withdrawing the notices on iJIese officers, 
We were told yesterday on the floor of the House that these British officers 
hold technical qualifications. I am told by those officers whom I had the 
pleasure of meeting recently that there are a large number of Indian officers 
who do hold equal qualifications, the same qualifications as the British officers 
and I personally see no reason and no justification whatsoever for lhis serving 
of notices and asking them to quit. In view of the assurance yesterday that 
no· more notices w:Il be issued to thE'se officers. is it not fair and just that 
the 135 officers now under notice should he given the chance of st!ection along 
with thE' other 800 .civilian officers. In view of the assurance, is not Govern-
ment tak;ng up a self-contradictory position, when on the one hand they allow 
aUOl!t SOO civilian officers to take the chance of selection as promised and on 
the other hand they deny the same -chance to these 135 officers for no fault of 
theirs. I would like to ask one quesHon of the Defence Member. Is it not. 
a fact that these 135 officers have also undergone the E'ame intensive and ela-
borate course of trah1ing as the other officers? Havd they not done the 
same jobs with equal if not more efficiency? Above all have they not been 
selected hv the Federal Public Service Commission and Rre they not gradua-
tds, double graduates and perhaps triple graduates? 

:Kow, I would like to raise the question of the percentage of Muslims. 
Originally the total percentage of Muslims was 4 per cent. for Ol'dnance Officers 
in the department but later on it was made up to 25 per cent after recruit.-
ment throllgh the Federal Public Service Commisssion. I would suggest to the 
Honourable Member that when he is nbout t.o retrench these officers he should 
bear in mind to keep the quota of 25 per centi of Muslims when the selections 
are made and they are prepared to go before the Federal Public Service Com. 
mission when the matter goes to them for the selection of those who are going 
to be retained. 

Now. Sir, one more word, while we are on the subjed of defence expendi. 
ture. I would like to point out the position of business men in the country 
in regard to the services which thev' have rendered to t;he armv in India. I 
have received various letters and representations from diiferent ni'erchants, parti-
cula.rly from the Southern Command, wherefJ:om I come. I would like 10 
bring to the notice of the Defence Member who is fortunately present h3TJ! 
that most of the contractors who have sen'ed the Rl'iIlV in the matter of con-
struction of buildings, supplying transport of cars and buses. have not been 
p?,id their bills wh'eh amollnt to lllkhs of rupeas. The~' :lre being sent from 
pIllar to po;t, The contracts w(~re fulfillec1 more thRn a vear [\NO. 'Now the war 
is over.' Th,~ Garrison Engineer.sa~s that they should go to tha CAre a Office. l'he 
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Area Office says they should go to the :Military Accounts. Then they are asked 
to go to the General Officer Commanding in Chief and now they are asked to g() 
'00 the General Headquarters. There is a definite contract entered into bet-
ween the ann~' and the contractor". There is a defi:lite liability on the "part; 
of t,he Government to pay their bills and they should be paid at once. I do 
not see any justification why their just claims should be overlooked. Now, they 
are told that the matter must be referred to arbitration. I feel that there 
is no reason for arbitration. They should be allowed to file suits against the 
army and recover their outstandings. 

One Iword about the position of the officel'll of the I.M.D. who held emer-
gency ~ommissions during the period of the war. These officers have proved 
their ability professionally and administratively and have fulfilled the require-
ments of regular senior officers. They were appointed to senior administra· 
tive appointments in the General Headquarters. They were given special-
ist appointments and in some cases were advisers to Commands and even held 
such appointments in the General Headquarters. 

It is understood that very shortly these officers are to be reverted' to their 
pre-war status of Warrant Officer but are to carry out duties equivalent to that 
of Captains and Lieutenants. Is it presumed that these officers are incap-
able of a(~quiring the responsibilities of Senior Officers, namely of Majors or 
Lt.-Colonels? If 80, how is it that at the present moment they are being em-
ployed in such administrllltive appointments-namely in command of hospi· 
t,als, units and D.A.D. Ms. 

lt has bien stressed that these officers were qualified and tl.ble to hold 
commissioned appointments in the Service during the petiod of the war and 
have been well reported on. It seems ridicnlous and arbitrary to suddenly 
designate them as unqualified and that they I:!hould be brought down to a sub-
ordinate status just because places have to be found for younger men .. These 
men have given the best part of their lives to the Service, and are now placed 
in a position where they are not given an .opportun;ty to choose or decide but 
are forced to nccept ,the lesser evil and tak<l a posit:on which but f.Jr their 
loyalty they might have been able to better. 

It is understood that these officers are not being given favourable terms to 
opt out of the serviee and as such will be forced to continue in the S<lrvice or 
forfeit the benefits of a number of years. For example, no man below 21 
years' service .can hope to draw a pension. Their contemporaries in the 
I.U.L. who are Europeans, are gettin~ very mur.h better terms. 

It is understood t,hnt all emergency <'ommissions for the I.M.D. alone are 
to cease on the 1st of April, while even Bri.tish Emergency Commissioned Offi-
cers a.ttached to the Indian Anny, and Navy may continue to carry such com-
missions until October. If this is so, it is most unfair, a!9 the terms for the 
reversion of these officers have not yet been published, to revert them to a 
subordinate status without giving them enough time to decide on their future. 
Sir, I have done. 

S&rda.r Surjit Singh )(ajithia (Punjab: 'Landholders): Before I go on to deal 
with the Defence Budget, I mav be permitted to l:efer to the last speaker 
who has jus!. spoken who has referred to the absence of our Defence ,l\[ember. 
If I may say so, the absence was not because our Defence Member wanted 
to b~ absent imt heeause of cerlain happenings which my province has recently 
gone through. As regards the causes of that, I should not like to say any-
thin~. It was due to these happenings that the Defence Member had to go 
to the Punjab and thai; was the rea'Son why he was not here but now I find 
that he is already here. . 
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llr. Sri Pra.kasa. mentioned--whyis it \hllt this Govenunent of ours hal 

not come to thi .. House' and got a vote on the Defence Budget. If I may sa] 
ao, the reason is not far to seek. AUer t.he end of the war, two yelll"S have 
passed and T find that; the Government have ltill not prepared any plan~ 
xegarding what the future of our army, air force and navy is going to be. 
What I mean is that lIB ye\ they have not decided what their future strength 
is going :to be. Unless they decide this, they cannot proceed further. This 
is borne out in this memorandum on page 4 of which it is said that no finaJ 
decision ha.o; yet been reached regarding the size and composition of India. 's 
post wlor armed forces. It would obviously be a waste of time and effort to 
give meticulous details and information regarding the features of .this esti· 
mate. I wonder if they think that it is waste of time and effort to think of 
wha!, the eompOsition and size of our future' defence services are going :to be. 
1 hop~ not, hdcause I am quite sure that our present Government which he says 
he is a Cabmet and is working for the good of India, will do their best to 
.make theEe defence services what they should be in a free India. I should 
like .to add that the policy which has been followed before this Governmen~ 
toOOk over W88 the policy which was enunciated not in India but from a place 
which, as you say, is across the seas, I mean from Whitehall. It was 8 policy 
whieh waf; followed not; for the benefit of India but for the benefit of a foreign 
power. I dares8y that the policy that our National Government is going :to 
follow :DOW will be to have an Indian armv, an India Air 'I<'orce and an Indian 
NaTY far India and not for any other power. I would just like to mention 
a f&.w iigun>s here regarding how this foreign power has worked and marni-
pula ted this Department tha.t -it has been used entirely for the benefit of 
England or Britishers and not of Indians. 

Before the war sta.rted--I speak subject to correction--the British oftieers 
in the Indian army numbered 200 only. This number gradually increased. 
I daresay the Defence Department will say that the number was in~reased 
because of u '\Va!" which was nol; of their makinf~. But the facts are that 
frolll 200 that figure ~tands today at 1,500 officers. Now, let me !!lee how 
-the;;e~fficers are employed? I would just take the case of one Headquarter, 
which is a pointer to whilt is happening in oth(~s. I am going to- take the 
Air Headquarters, India. In 1939, I believe, there were only 18 officers 
running this Headquarter. Today I find that, though a certain number of 
peop)~ have been sent .tway. that Humber stands at. 350, itpPl"Oximately. So, 
the increase is from 18 to !JaO. It if! more than 15 timE'S. I admit that the 
Air Force has expa.nded. I also admit that formerly where there was just 
one squadron of the Indian Air Force. there ar~ now about ten. But surely 
350 officers running :l. Headquarter which was formerly run by only 18 is too 
much. Even if the figure had been increased four-fold or five-fold, it should 
have been round about 50 or 80, but 350 is much. too much. It shows also 
that these heavily over-staffed people have 1\ot gl)t enough work to do there. 
Again. out of these 350, if I am 110t mistaken, 70 per cent. of them are 
British officers. ThlJt is how the British officers, the numbers of which have 
been swollen to such all enormous figure, are employed They are emploYE'd 
not in fighting units but sitting down on kllshi arm chairs in Headqllartel'S 
and asking the other people to fight or do the work for them. 

'£here is another point which I want to bring to the notice of the House 
and that is the morale of thE' R.I.A.F. I have had a tulk with quite a. few of 
the officers and I have no hesitation in saying that it has gradually gone down 

. ancl tha reason which my Honourable friend Mr. Jaffer, who is not here, hinted 
at is perfectly tr~e, namely, they are gett.jug obsolete and unreliable flyiag 
machinea. I am sure tbP Department would come out and say that they have 
got Spitfires. SpitD!'t'!'I, I admit. are good lDHchiup!;. hut thev hll'Ve got several 
marks. The Spitfire 14, with which the Indian Air Force has now beEm 
f!quil>ped, are not good machines. Only two squadrons in the RA.F. are 
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equipped by these machines and I believe they too discarded thew about .11. 
couple of years ago. These machines have now been given to the Indian All" 
~'orce as one of the very first line aircraft., These machines are utterly un-
reliable and, if I may say so, they are ob8olete. If you give our pilots these 
machines, no wonder their morale is going down. I would suggest and sup-
port Mr. Jaffer's suggestion that machines for the Indian Air Force should 
be of the Vtry first or very best available. We 8hould not confine ourselves 
:to lll:..chines only from Hrituiu. We should get the best from Viherever they 
are available, ond, as he suggested, America is not a. bad proposit.ion. 'l'his 
remindS/Ie of another thing, und that is th~ step-motherly treatment ~hich 
has bee received by the Indian Air Force at the hands of Air Headquarters, 
India '~hich is manned entirely hy the R.A.F. personnel. I remember, when 
th~ war started, the Indian Air Force, although comprising of only one squadron, 
was equipped with Wapities. This aircraft, I believe, originated in the last 
Great \Var. It reminds me also of what the Americans used to call them. They 
called them "What-a-pity", und that was very true. We passed that stage 
anti the R.A.F. at that time were coming to the 'Hurricanes' and the Indifm 
Air :Force wus re-equipperl. as they suy, with 'Harts' and . Audaxs', which were 
made somewhere in 1922, and this happened in the year 1939. These were 
supposed to be modern machines for the Indian Air Force then. Let me 
cany you a bit further. What happelled when the 'Lysanders', with which 
the Indian Air Force was re-equipped later 011 ~' The R.A.F. discarded them. 
Thev did not know what to do with them and they found a very convenient 
method of hauding it aver to the Indian Air For~e. With the~e examples; 
it is clear that the Air Headquarters has been functioning not for the benefit 
of anybody in India or for their services, but for the benefit of services which 
do not. belong to India. 

No,,', I would take the House to another point and that is regarding equip-
ment. I find 011 page 5 of this memorandum: 

"Under the operations of this settlement,-(meaning WQT time financial 8ettlement(-"the 
great bulk of defence expenditure was debited as incurred to H. M.'s government hut India 
BubsequentJy gave credits to that government for her share of such expenditure." 

This ahows that Hi!! Majesty's Government in~urred the expenditure but 
the India Government was nevt'r consulted. They later on a.sked the India. 
~ove~ment to mak7 good the money. In thi~. equipmen~, I dare say there 
IS qUite a lot of eqUipment of surplus stores whICh the IndIan Air Force even 
with it~ obsolete machines does lIot require. I hope the Honourable th~ 
Defence Member with his usual vigilance will see that this surplus material 
which ill not required by Indian defence service is not palmed off to India. 

I see that my time is coming near. I have Ii lot of things to say. I shall 
only touch upon the most important ones in passing reference. I find there' 
is quite ,a lot of dupl~cation of work in General Headquarters. I have not got 
am,,~e tII~e at my ,disposal to ,refer t? all the different kinds of duplication. 
I Will brll"fly mentIon them. There IS the Resettlement Department which 
is very nearly doing the same work as the I.abour Department. The one is 
the military and the other is the civil department. I see no reason why both 
these departments should not be amalgamau-d and thus a lot of expl"nditurt 
saved for defence hudget on that head alone. Similarly there are many off-
springs of war. The welfare department and the Mo~ale Department. ' For-
T?0rly before the war, the Adjutflnt General usen. to perfoml both the func-
tIonf:. I do not see any reason why he shonld not do so again and the two' 
dellart~ents should come under his juriRdil'tion. I am quite sure he can do 
that With a very much decreased staff than he i~ having at the moment. 

Kr. G. S. Bhatia (Government of India: Nominat-ed Official): The Welfare 
Branch created during the war has been Il'bolished. 

Sardar Su.rjit Singh Xalithia: I am glad to bear of it. 
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lIr. Kanu Subedar (Indian Merchants' Chamber and Bureau: Indian Oom-

mer<'t:): But grants are still being given. To that extent my Honourable-
friend has not stopped that ........ . 

Sard&r Surjit Singh Jrlajithia: I have not got time for allowing these inte,-
ruptions. I must proceed with my speech. I ha1e got· quite a. lot to say. 
A verI senior officer of the Air Force made a pleasure trip in a. service air-
craft ~t Govemment expense which is entirely :1J1 unwarranted thing, it is. 
against the rules and regulatiolls. . 

Shri Sri Prakasa: Who i:; he~' 
sardar Surjit Singh Kajitbia: He is A.O. C.-m-C., I believe, it was only 

last Saturday that he along with his wife and I dare say a couple of friends 
who were civilians went over to Agra from Delhi at 3 P.M. I do not know 
for what purpose they weut there. Perhaps they went to see the Taj by 
moonlight; because they returned at elc\'ell 0 'clock at night. Here is an 
example of a senior responsible officer who is expected to enforce discipline in 
the force behaving like this. Db you know whom he has replaced? He re-
placed the Air Marshal Sir Rodrick Ourr, who I know from personal experience 
was all out for the Indian Air force. He said so mall,) times that he wa'> 
anxious to hand ~ovel' the Air Headquarters to an ~ntirely Indian personnel. I 
tdiev~ two officer:; from EUglalld visit.ed India, they are the Inspector Gener~' 
of R.AJ;'. and another Air Member who was an Air Chief Marshal and t·hev 
visited India, I hope not at Government expense and when they came her~ 
and heard the vj(~WS of Sir Rodrick Carr, probably they got enrSlged allCl 
he waE> served with notice to quit in 24 hours as being unfit to hold charge of 
the administration. But, Sir, who was responsible for the administrll'tion of 
the Indian Air I'orce dven during the time of Sir Rodrick Carr. It was the 
pres.ent A.O.C., because he was A.O.A. at that t.ime. Well, if he is dubbed 
as a good administrator, then God help India, ulld Air headquarters. The old 
Air Chief wall therefore pushed out and the present fellow promoted for the 
;;;imple reason that the £ormer was a pro-Indian and he wanted the air force 
to be handed over to Indian personnel. Incidentally I may mention that the 
starting of a Transport squadron in the Indian air force Wa'S his idea. No 
onc else did it before. Formerly they said there are 10 LA.F. squadrons. 
They were all Fighter Recee squadrons. What a balanced Air Force. It was 
he who started off. that you must have II balanced Indian Air Force and he 
gave definite orders which have materialised now. Now "Vou have made a. 
beginning with one transport squadron. He was doing an honest job of good 
work for the Indian air force. I believe that is the rea~Oll why he was turned 
out. One thing more before I sit down. I would request that the pay question 
of the service personnel should receive very careful consideration at the hands 
of Ou': Defence Member. There have been quite a lot of people who are 
lening the Indian Air Foree because they are getting better pay outside in 
civilian jobs. I would like the Defence Member to see that the service per-
sonnel are rest assured that they will be paid nothing less than what their 
civilian counter-parts are paid at the moment. If this assurance is forth-
coming, I am quite sure that the present state of affairs which exist in the 
Indian Air Forct! will soon be remLdied. 1£ my memory serves me aright, at· 
the prese~t moment, there are no more than 20 aircrltits men belonging to 
Group I and phe basic reason for this small number is that they are not sure 
what their future is going to be and wbat their service ~onditions will be. If 
some sort of assurance is given to them the panic would go. They are aU 
afraid whether they would be retained in service or not. Air Forcd is very 
essential for the defenee of India. 

Sir, with these words I support the Cut Motion moved bv my Honourable 
frientl Shri Sri Prakas8. . 

Mr. I'rank R. Anthony (Nominated: Nan-Official): I feel sure that I echo 
the sentiments of this House when I welcome the Honourable the Defence 
Member and I need only tell him that 'We expect great things from him, and 
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1 believe we are not unreasonable in our expectations. The first point that I 
.~hould like to refer to is a point suggested to me by a remark dropped by ~y. 
lIonourable friend Mr. Jaffer. He asked the Defence Member to bear ill 
mind communal proportions in the composition of the Indian army. Sir, I 
a'n the last person to deny or attempt to repudiate the needs of any com-
In\Jl)ity. But so far as the army is concerned I make an ardent and earnest 
plea tha~ he will set his fl!ce strongly against any suggestion or implication 
of a communal oomposition in the army. I believe !hat if we have to be grate-
ful to the Brij;ish for anything we have to be grateful to them for giving us 
arl army which is non-communal in spirit. I believe that anyone who has tlie 
int-trests of this country at heart will reali"e that if we attempt to let in even 
remotely any suggestion of communalism, We will be opening the flood-gates 
to forces( which will destroy int'vitably aony chance of maintaining-as we 
should luainta.in-a completely reliable and int-egrated fighting force in this 
countrY--4l fighting force which will rise above any sectional or sectarian 
diffHences in this country, R fibhting force which should be the only guarantee 
not only as regards internal security but as ~<YRinst external aggression. And 
in this rl!spect I would like to fisk the Honourable Defence. Member as to 
what extent the proposals of the Willcox Army Reorganisation Committee have 
been implemented. I know-I believe I am correct in saying-that that Com-
..utk-• .l also stressed this point, that progressive measures must bb implemented 
io make the army completely non-communal in character; and with this object 
in view it was suggested that the few existing communal units shoul,l.', b(~ 
tlcrapped and that all battalions should be built up on an entirely non-com-
munal basis. It was conceded for the purpose of administrative convenience, 
f.lr the purpose of catering for different needs-perhaps religious needs-that 
11"13 mtry have different companies recruited from various communities; but 
\hnt was the greatest concession that the Willcox Army Reorganisation Com-
mittee was prepared to make to communal demands. I might mention here 
·th~t dthough the Defence Department has only very recently come under the 
control of one of our own people there is an increasing disappointment with the 
attitudE: of thlrt department,-not personally so far as the Defence Member 
is c.oncerned but more perhaps as regards the attitude of his department. 
Some people feel that the change has not been a change for the better, that 
'W.~ are still confronted with the old official and bureaucratic complexes, that 
when We seek to draw their attention to very real grievances and needs for 
revisicn we are fobbed off with bureaucratic excuses and the usual attempt k 
justjfy anything, howc;ver unjustifiable it. may be. My Honourable friend 
Mr. Sri Pi-akasB asked the Defence Department to consider ways and means 
of reducing the tremendous burden which our Defence Estimates involve. I 
will only refer to one case, where in spite of the strong and definite recom-
mendations, of the Finance Department the Defence Department is seeking 
deliberately to flout these recommendations. I am talking ~r. persons referred 
to by Mr. Jaffer. He referred to members of the Indian Medical Department; 
and hel'e I might mention that it is felt .that vested interests-and I say 
quite plainly they are European vested interests-are still powerful so far 
as the defence forces are concerned, and that unless thCl influences that 
these vested jnte.rests are still able to eXClrcise are' stood up to, even out' 
Defence Department will he overborne irrespective of the real' needs of t.his 
country. And tha.t is what is happening in regard to the Indian Medical De-
pflrtment; Imd I say th.is witho~t ~ualification. I expect the Defence Mem~er 
or Defence Secrdary WIll repudIate what I say, but I know what I am tft.\.lkmg 
ahc,ut and I have inside i11formation. There is a reciprocal process of back~ 
l;llrntching going on between senior Indian and British officers of the Medical 
Sf'r·vices. The Defer.ce DepaTt.ment has not the fop-giest notion of what shape 
its policy-if it. has a policv-of reorganisation so far as the- medical services 
. .are concerned is gOing to take. They . camlot give us even the sketchiest ou\~ 
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lin~ olha\\' theJ ure going to lay down the reol'gullisation of the medica.l. se: 
vice!;. And Jet--and 1 lUll amud tWli ~ oemg Justified or sought to be Jusu· 
.nell boY the .1)aLtmce lSecrdary-they art: seekirlg. as Mr. Jaffer has said, ~ 
.get rld of-l am not pleading fOl one community, perhaps all communitiea • 
.are involved-hundreds of medical wen, wen who have proved their worth in 
the most difficult and the hardest conditiolll;-the conditIOns of batt.le. The, 
are going to get ;-id of them without, as 1 say, knowiui even remotely whai 
~eir schemes oi reorganisation vis-a-vis the medical services ard i:)oing to be. 
My' Honourable iriend there will seek to tell us that these men are Dot being 
.got rid of. I kuow that, it was contemplated that they should be dellobilisoo 
in March. I believe that as a: result of certain intervention, that dewobilisa-
tio!'. has been nlere!y postponed, Why, I want to ask the Defence Depan-
ment, are they singling out their ruedical men WIlD rendered them yeoman 
service at a time when the;y could not get enough Dlen' froUl civilian medical 
lif ... in order t() come forward and cater ,() tht: needs of the u.rruy, rendered 
them yeoman service and represented the lynch-pin of t.heir medical services? 
Why are they treatiug them in a peculiarly step-motherly fashion? To begin 
with they are not allowing men who were 35 when they were comulissioned-
.and they were cazumis~iolled only in IH41-to even apply for permanent com-
missiolls. They axe the only departmcllt of the uefence forces to which this 
restriction has been applied. I may also mention that they are all persona 
"who are in regular and permanent military service; and in no other arm of 
the defence forces have men in permanent service had this age restriction im-
posed on tht:lll. There is no upper age limit; it hal! been waived with regard 
to all other military personnel. They have sillgled aut their military nwdical 
men, and I want to know the reuson, Some people suggest that. they are 
being overborne by British interests; others !;uggest that it is perhaps beinl 
actuated by deliberate communalism. But whatever it is, if they go into the 
real facts of the case they will find that the~" are getting rid of these men, 
men who are kd.1Y cOnllllundinghol"pitaIP. men who hald 'the highest profes-
siona] u,nd uUl11iuistrutiYe nppointment/; for no justifiable reason. And why . 
.are they getting rid of thelll? BeC'au,e after h~ying got rid of them they will 
finel that the:, have 110 pt·ople of thl" IlldisH cOlllJIJlluitips to fill senior adminis-
trative appointments and then thpy win be preseuted with thiB accomplished 
fact that in Qrder to mailltai'l the stability of their medica] service t.hey will 
have Europeans seconded to the Indian Medica.l Service. 1 say to the Defence 
'Department that they are not aware of the move behind t.his: They hayt as 
T said, imposed this gratuitous restriction with J'egard to age. Then' 3f; reg:u.ds 
-qt:ulifiLations during the war they accept.ed licentiates us gradua.tes und com-
missioned th(~m not only to the T.A.:\f.C. bllt to t.he I.M.S. And now t.hay 
'Say t~le~' arl' onlv going to take in graduates. T am not pleading for any 
lowermg of standrl""ds b\lt I would ask them to remembpr thp special circum-
stancps of the Indian Medical Department.. Up to Hl41 thl"v all lInderweni 
il fi VC-:" EO &r ('om'f'e of recognised medical study. That course was coterminous 
with the M.R.B.S. course but they were not allowed to sit ior ·the M.B.B.S. 
-examination. In getting rid of them the Defence Department is ignoring the 
Tecommendations of the Rhore Committee. who said that thp ,;::radmrtes pro-
duced during the war were graduates of the poorest type that the,v were rushed 
through in order to fill the. deficiency with regard to me.d;cnl graduntes. The 
Bhore Committee has !''lid. That licentiates who hp.v!l proyed their wort.h on 
the field of battle should be treated absolutely equally with graduat~s. Even 
this you are absolutely ignoriu::r; Y0U Hrt' ignoring t.h:~ recommendations rA 
your own committt'e appointpd by the Govf'mment.of India. 

Mr. X. A. 1'. Jltrtzel (BengAl: 'RuTOpf·an): Is ~hc Choir d.oin~ /ttl this? 

Kr. I'nDk R . .&ntbony: 1 am p\lr8uin~ mv fault .of add~.slling the Mem-
ber through fbe Chair. & fRult. rAthE'!r peculiAr to DIe. . . .' 
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'l'hese persolls, Sir, are the only persons who are not being a.llowed to. 

defer. EUl'ol'ean officers seconded to the Indian Army aIe being allowed to 
defer till October, but you are going to get rid of these men inspite of the 
fact that they al'e permU1lent military J?er,;onnel. I say that it is I;l- g~oss. 
breach not enly of a legal contract, but i~ is a breach of a moral obligatlcn. 
You are not; eT.eu going to give them the chance given to the Emerg<lllcy 
Eu;ope!tn Commissioned Officers. On the oth~r hanel, as my Honourable 
friend, Mr, Jaffer, has poilltecl out, you are telling them in varcuo that some 
of vou will revert and others will be demohilized, But r('·vprt to what? As I 
ha;e already said, the Defence Secretary will not be able to give me the slight-
est inkling of the pattern of reorganization contemplated for the medical ser-
Vice;;~ If you have not yet; prepared your plan of rl'orgauisation, why are you 
singI' g out about eight hundred men for demobilization or reversion1 As I 
have lready mentioned, the Finance Department has strenuously obj'ected to 
it. ere are men ·who have proved their worth; they have commanded 
officers, not only of all. Indian communities but they have commanded Bri-
tishers, and yet you are going to turn them out either ou' the score of age or 
on the score of lack of qualifications. 

There are two other matters to which I shall refer briefly before I resume 
n..y seat. They are with regard to the Indian Air :Forcc ana the Royal Indian 
Navy. I remember that this was rather a hardy annual so far as the Il!diall' 
Air l!orce \\-as concerned, We were tola repent.edly that, India has set her-
self the absurd target. of having ten squadrons and the reason given, Ii· reaS011 
which left completeh un convinced people like myself who had some inside-
knowledge of how selections were made, the reason why this' enormous country 
had set itself' a target of ten squadrons was because We could not get suitable 
material. I used to take the I:ltrongest. exeeption to this. I told the Defence 
Secretllry whe~ they trotted out. this completely ullcollvincing argument that 
even from my microscopic community be~ause they could lIot get int.o the 
R.l.A.F~ some three or four thousand went overseas and got into the Fig-hbr 
Units of the Hoyal Air Force. And yet, we uSt:'d to be told .that Iudia could 
~ot. get suitable material. I would ask the Defence Secretary to look int() 
this mntter :md to take nece!;sar~ steps Bot onlv for rap,a Indiani3!ltion but 
for rapid expansion of the Indian Air Force. And so far as Navy is concerned, 
we are tohl that the Royal Nnvy is a silent scn'ice. R.I.~."i,as emulated that 
tradition in one respect, It has been very silent, very silent indeed, as regards 
the process of Indianisation or lack of Indianisation. Eyen when we were· 
members of the National Ddence COll11oil, it ··.'1m; irnrc.~s!hl3 to e!irit infor-
mation as to how many Indian officers the Royal Indian Navy consisted of. 
I have I?ood reason to helip.ve thnt lwen now thr oVf>rwheJmill~ strength of 
the R.LN. cr:nsist!' of European offieers. This is allothpl' aspect of Indianisa.-
tion 1 would a",k tht> Defence Mpmher to address him!lclf. to. . 

Mr, G, p, LawsOn (Bengal: EUl'opean): Mr. Deputy President, Sir. My 
onl't l't~!lson for rising to intervene in t·his debate is to correct a balance which 

, p iI' t think is tipped in the wrong direction, I t,hinlr that we hsve hearel 
, .. good deal about faults in the Forces, about the unnecess:lry size of 

the Forces: and aboll+' abuses, here Iln,d there'. BIl~ w~at has not· beel1 s'lid lip 
.to now, S~r, and wbat 1 thmk re~lIlres t~ be sald IS that the necess:ty for 
«OOd. effiCIent and strong forces stili remams. . 

. Mv Honourable friend, Mr. Rri PrRkasa, has referred to his wish to be 
fri(,llc1s with everyfiody. He obiects to the word '~nemy' and, Sir, Imowin~ 

. Mt'. Sri PrnkS:sa it is vpry difficult to quarrel with hini and his friendlv . and 
killlily nature. But, Sir, when von aTe spenking of refllsing to cOllntena"ce 
the word 'enemy' yo~ must be B little bit more cprtain thnt other peoTllp foci 
quite the same way about you. A one-sidell f~elin<! of fripncllin""R ('flrried to-

\e-xoess. may bring alli! ~p against very serious trouble. The. friendly. fc:ding 
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that Mr, Sri Prakasa has radiated in this House and which he has imported 
intI) his speeches, not only about other subjects but about the serious subject 
Qf Defence, has not so far led anyone in this House to suggest~ for instance, 
the repudiation of India's share in reparations, although I rather fancy ~a' 
as a gesture of friendliness thai; might cut greater ice with ~he Japanese and-
the Gemlans, 

Dilt. Sir, let me return to the subject under discussion. It is rather over 
,quarter of a century since I c~ased to be a soldier and became n. civilian, bu, 
th~ lDemory is still with me of how soon, from being Il hero, one became a 

'ratller unwanted civilian, I suggest, Sir, that this debate, as far as it has 
gone, w]l do nothi.ll~ to destroy that impression amongst those who haye 
served us so well over the past seven or eight years. I would like to have 
heard a grea,ter"r~ference in the course of the speeches :to the debt that we owe 
to thebE: people;Oto these soldiers. sailors and airmen. I would like to have 
hard G greater reference to the, sorrow with which we face the necessity 'for 
their d€mobilization. I have listened, Sir, to a Railway Budget. It be-
comes a "'irtm, in th" Railway MembGr to tell us how very feW" of the la::-ge 
war time railway staff he has found it necessary to demobilize. On the part 
of thA Honourable the Defence Member that would not be a. virtue but a vice. 
In other words, Sir. while we must do everything in our power to retain in ~h. 
Railway services all the war time personel irrespective of whether there is for 
theo"lladequate employment. we must disperse and demobilize every single 
man ill "the Armed Forces that can be dispersed and demobilized. We, on 
this side, yield to no one in our wish for economy, but Ido most sincerely hope 
that the general wish for economy will blind this House to the ]iecessities of 
the situation. We have been magnificently served in the past war years by 
a magnificent Armv whose traditions must be upheld and 'maintained. I agree 
with the Honourable speakers who have stressed the need for the best equip-
ment ,and the best training. That must surdy be maintained. and, Sir. that 
in tht:s~ disturbed times means more to me than a pinch-beck economy. 
That i~ most important and I suggest to this House tha t it would be wise to 
bear that need !n view rather t.han the need of ~avhlg a few rupees here and So 
few rupees therA. 

V,Thile I have marle that stat.ement I mny be accused of living in 0. fool's 
pnradise and wishing to spend money which the country has not got. That, 
Sir, is a point which I do admit must not. be fo!'gottm. There must. in 'aU 
eU!1!lcietlce be careful and cons:dered economy but not ,such an' economy ns 
will destroy the numbers necessary for the defence of this country, th'3 beRt. 
&'Iluipment and the best training that they can have. So where ('an we. find 
this particular aVP11l1e of economy that we particularly want to find. M~ 
mind immediately flieR to the DisnoRals Branch. the disflosal of nrmy equip-
ment which is regretably Rlow. I also think of the Claims Offi~es tnking 
yearR and yenrs to settle the claims of people whose property has been requisi-
tionr·rl. I know of propertv in Calcutta. industrial property, requisitioned 
dt.:ring the war, whieh has riow been eVRcuate-d by the forces but thE'! claims 
for that pronertv still remain nnsettled. I know of amenities, 0 electric light, 
water nnd so on, mnde available to the troops durinQ'th~ period of the war 
(an expensive amenity in many cn~l'~) thCl cost of w)li~h "rll rt'mninll ul1settlpd 
a yeal' or more after thoRe troops hnvc I!onp, And that, Sir. seemdo me to 
point to a rather meticulous fear of ~;nending Tflore 'than may be [Ihflf)l11tpl~ 
n~(,(°SSRrv in clearing UT> the mess, It iR 0. "penny-wise p~und-foolish'~ 
policy. hl'('ause the delavs which nre Menrring in getting J'in of all those dispn-
lals claims are neceRsitating the retention of personnel. of bnildim!'s. lands anrl 
the- lilftl fnr lone-er than is tlPC"Rllnrv. The expenseR thnt the annv !Ire still 
jncurrin~ on Rccount ,of reoniflitione" nronertv or .. ennrm011S. At the end (J,l 
tlle I;'Clt :vellr I fi!n]rl'd that the totAl rfnt of reou~itionerl nTOnprty alone 0 WAS 
aoi'nething like aa much as the total Ilmo~ of money collected for Central 
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~XClses before the war. It was a very big sum and it is these delays tha ... 
.cuusing exeessive expenditure. If these dela.ys could be eliminated, if • little 
c'(lommon sense and less meticulous accounting could be produced, there would. 
I think, be a large saving in general. 

Now, Sir. it is of course an old story about G. H. Q. with its forty pllgea 
out of the whole telephone book and I will not stress . the point: but; there ia 
no doubt that these enormous administrative offices which have grown during 
the war must now be combed out and -reduced. We shall doubtless hear from 
the War Member or the War Secretary as to what extent that is being carried 
-out. f 

1 ad not want to wast.e any more time of the House and I will close after 
] huvfl-\';;ade two more points. First of 811, in suggesting to this House for 
their serious consideration that they DlUS+~ not lose sight of the efficiency 
and the strength of the fighting forces, I must not forget their morale. The 
morale of these force£l is :l.!\ important as their training and 8S their equipment. 
I do not think that that morale will be inspired in the fighting forces by 
,colJtinual t.alk of cutting them down and of their misdemeanours. 

I am impressed by an iklm a.ppearing on page 3 of the Budget Estimate._ 
oaf expenditure 011 Defence Services. It is a very sma.ll item and p~rhaps I 
quote frOll1 para. 7 O!l page 3. 

"Although it jd hoped to maintain the scale of amenities for serving troops at the same 
level as for the put year, the welfarti of the ex-service man and his family will certainly 
safiel' from the closing down of ~he Civil Liaison Organisation and wf'lfare worker!. 

It was hoped to offset this to some extent by improving the siaffs of District Soldiera, 
Sailora and Airmen'. Boards, but at present this has not been possible because only folD' 
CJf the provinces ha\-e agreed to assist in the cost of this measure. The full cost i. not 
~oJl.,idered a fair charge on central fundi." 

Once agaiu we embrace a "penny-wi.se and pound-foolmh" policy; because 
some l'rovin.:es will riot play, because possibly finance is -tight, these services 
·will not be replael'u and O!lCe again the fighting lEan who hus served us so 
well will consider that his job now is being relegated to the back!;'l'ound. 
It seems to be a pity that this situation has to be reported in the budget and 
I s:l1('e1'ely hope that the Honourable the Defence Member will tind Rllme way 
-of replacing these services whi('h are clue to the forces on which one day we 
in thil' House and the rest of the country may have to depend for their Rafety. 

Ope ,)tber word about pay. It is true, as my Honourable friend Mr. 
Anthony said, that. questions of pay will loom very important in the matter of 
the future of the army and it is to my mind rather unfortunate that the deci-
siom; regaroillg the pay of the army are to be held up until the recommend-
aticl"s of the Ct'utrul Pay Commission are known. It seems to me that i~ 
might be a good thing now that the Finance Member has been forced to admit 
l.hat he has already received an advance copy of the Pay Commission's Hepor' 
t.hat the l)o.;;t\\'ar Committee that was dealing with the question of army pa, 
should now make all effort t.o finalise it!! conclusions. It would be, I think. 
very unfortunate if it became necessary for t.his Committee to sta.rt its work 
.U 'again cab, initio, when the C~ntral Pay Commission's report is produced. 

I will l"mlclude my very brief intervention with another rem!nder to thi. 
HOllf;e. At. ~he moment when peace reigns we may find it possible to forget 
and forgd with pleasure the horrors which were endured in the last se\'eD 
_years. Particularly in the country of my birth we ure apt to forget a littl • 
. too quickly and in the years that follow we disa.nn and in fact any talk _ fA 

. def .. nce t'uhjl:'cts. hflcomes anathema. On two occasions in my lifet:me we 
have i!nt'f('red for that attitude ancl our suBerin~ wiY contin~ for man:t..." "e~ 
to come. I NncereJ:t hope tha~ this eoUD-try, "l\d in partiel, tar \hia lIOUM. 
wilt not makE' th(' saml! mistaklll. . 
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Kr. G. S. Bhalla: Sir, we have heard with rapt attention the speeehe'\ which 

have been made by the Honourable Member. of this House.. and noted the 
points made by them. I shall try and give replies to as many of th.em as po~­
sible. If I am not able to reply to all the pomts that haye been raIsed now It • 
is not because of our want of will hut because of the want of time. 

Sir. my honourable friend began with the complaillt that t.he l>efelwe· 
Budget was non-votable. Sir, that :s it constitutional disability whi~h we 
cannot help. I am sure the National Government would be the first,' 
to desire that the Deffmee Budget should be placed on the same foot-
Ing as the. Budget,; of the other Departments of tIN> Government of India. I 
am sure, Sir, that ill it short time, in an.v case not later than fifteen monthf' 
when the ('.onshtution or thi~ country will be overhauled and India will become 
iii. complete master of herself, the Defence Budget will be votable just like the' 
other Budgets of the Government of India. . 

Sir, reference was made to the heavy expenditure which was incurred on 
troops overseas, particularly on the Indian contingent in Japan. The House is 
... ware that these troopfl were sent before the aSflurnption of offic·· 
by the prespnt Government. The Goyernment have recently con .. 
sidered the '\"hole position and have come to the decision that the In.tiian con-
tingent from. Japan should be withdrawn as soon as can be arranged with. the-
other Members of the Commonwealth occupying countries who have 
their forces in Japan. 

I may briefly mention here the ·policy which this Government has non; adop-
ted in respect of troops stationed overseas. That policy is to withdrawalI' 
Indian troops overseas /1S 'S00nRS possible. In view, however, of the com-
mitments of the GovernmeYlt of India during the last war and problems aris-
ing Ollt of post-war conditions in neighbouring countries which were overrun 
and di80rganised, we are prepared to allow onr troops to remain where they 
are reqll'red fo~ a certain agreed period provided that the cOl1ntrie~ ('r,neel'11ed 
do not objed rwd rrm"idpd further that onr troops will lIot in filly ,'flSf' hE' llsed' 
to suppress any I,at;onal movement. In particular, we have tnl,en a decii'iorr 
with regard to the vnrious stations at which these troops have been stationed for 
some time. That iiecision is to withdraw the Indian troops from Egypt and' 
Pall'Rtirlf' immediately. We have agreed to retain our troops in Iraq for the-
speeifiecl ohject of guarding t.he stores at Shaiba Base. I have mentioned 
several times to the Home that during the process of wl1.r huge stocks of store~ 
camp to he flccumulated in this theatre. and before they are disposed of in an 
orderly manm,r they have got to be guarded .and looked nfter. This is the 
only ohiect for which a sman force of Indian troops will be retained in Iraq. 
We have decidEd to wit.hdraw the whole Indian occupational force from Japan 
as I just now mentioned. We have also decided to withdraw our troops in 
Bl1rml1. 'llld :vralaya after consultation with all parties conc~rned and at. their-
convenience. 

Reference was made to the bloated staff in General Headquarters. 1 hav& 
got with me here a graph. 

Babu Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan): 
Ma:v I know one t.hing? What is the amount of expenditure in keeping the-
Brmy overseas? . 
. 1Ir. G. S. Bhalja: It is not readily available but I will be prepared to give 
It to thp Honollrabl(' ¥ember lat.er, if he requires. But the point is this that 
th!3 expenditure on troops which are qutside the borders of India is borne by 
HIS Majesty';! Gevernment except in Japan where the G0vernment of Indill 
agreed to hear the expenditure because the force was stationed t.here as a marIc· 
of the gro~th of India to nationhood and 8S a mnrk of her prestige as being one 
of the major Allied Powers in the last war. Coming to General Headquarters, 
on the 1st of 'January 1946 the number of officers was somewhere about 2.300. 
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On the 1st. of January 1947 it came down to less than 1,4.00. 'rhe target fixed 
.for reduction b~v the 1st Q£ October is less than flOO. I w(.'lIld like to mention 
here the purpose for which the staff is yet of such large size. The reasons are 
that we Ilre yet not on a pellcetime basis. They have to perform various 
important duties among which I would menti,m planning for the size and 
composition of the post-war Armed Forces, planning for nationalisation, 
plall;lling scales of accommodation, reorganisation of the Military Engineering 
. Services, disposal of surplus stocks, maintenance or withdrawal of Indian 
troops overseas, etc., etc. 

I <;h~l next refer to the complaint made by my honourable friends Messrs. 
Jaffer a d Ant.hony with regard to the Indian Medical Department. I 'Would 
say 8trn ghtaway tha.t :the decision of the Government is to have in the future. 
one military ~edical service, namely the Indian Army Medical Corps. This 
service will consist exclusively of Indian officers, who are graduates. It is 
not »1'0)loRed to grant one single commissioll to H non-Indian in the servj(Je.' 
The pos:tkn of the Indian Medietll Department is hO'Wdver peculiar. 

My friend there complained i·hat we were going to throw out of employment 
8 large number of men who had done splendid work during the wal'. It is not 
quite a!> he puts it.. I acknowledge on behalf of the Defence Department the 
very l'xcellelit work which the members of ,the Indian Medical Department 
did during the war. But the process of demobilisation is T-'ainfu] as has been 
pointed out. It is not that we wish to throw people out of employment will-
ingly. W (>: have to resort to demobilisation heclluse' we cannot possibly main-
tain two million men in arms in peace time. This I.M.D. consif>ted of two cad-
res: the Briti'sh cadre and the Indian cadre. 'rhe British cadre comprised' 
mo!>tly Ando Inclians' and the Indian cadre comprised other Indians. They 
were n·)t graduates. They 'were licentiates. They were educated at the ex-
peu!>e of Government;. They were taken in service when young ~nd those 
who could qualify for the degree were given the opportunity to do so. During 
the war, owing to the vast increase in the personnel of the armed forces and 
the. neccR!'ity of appointing medical' officers to look after them, it WIl8 f01lnd 
necessHry' to give commissions t<l licentiates as well. It was' made clear 
from the ver~' beginning that these temporary commissions were only for the 
durntion of the w!lr and tha·t the officers concerned would revert to their ori-
ginal status when thair ser"ices as officers were no longer required. I do 

. not propose to go into details but I should like to point out that there is 
really no Muse fllr I!omplaint on the pal:"t of this particular class of officers 
who were given temporary Commissions during the war. They will be 
given the option to revert to their old status. Bv old status I 
nlann the status which they would have been able to reach had the war 
not come . on at all. A shadow register was maintained and promotionB 
will be pTllnted to these officerB as if there hlld been no war. A few of them 
have been giv.m thd opportunity to go' outside India. to qualif.v thellllleives for 
the graduates course and thus make themselves eligible for the grant of per-
manent commissions and uch.JilUy 33 of them who are graduates have n]r<1ady 
been solccted for 1.hegrant of permlment commissions and theli.r names have 
been entered in the register which has been kept for that purpose. I submit that' 
these officers have no genuine grievance. A few have ha.d the advantaJ!'e of 
geUin~ regular commls8ions in the I:A.M.C. which they would never ha.ve 
got if it was not for the war. Thl! remainder have enjoyed thd fortunes of 
",,'ar for three or fO'll'yoar.~ and. thev have now to revert to the status which 
th",y would have haa the ... e been no war. A somewhat beneficial revised 'Pen-
sion and gratuity srale has been worked out and those reverting to their' orl-

. ¢na~ sta~us elm, make use of it if they found it more advantage pus than tio 
continue In SE'·l"Vlce. 
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I shall now deal with the large expenditure which has been the subject 

of co·mment from all quarters of the HOUSE:. Sir, Government are at one 
with the· House in this matter. We wish to see the Defence Expenditure 
reduced to a figure which we can afford. It does not seem to be realised 
that this is the legacy of the war that we cannot· suddenly disband the vast 
number of personnel who joined the armed forces and leave them in the 
.tr~ets. 

The budget estimates arE' based on the average strength Of the three 8er-
vi:::es. The average strength of the army has been taken at 3,84,945, of 
the Royal Indian Navy at 12,791 and of the Air Forces at 26,320. It is 
expected that the army will have been demobUized to about 50,000 personnel 
by the 1st of April 1947. Accordil1g to present calculations, and if unfore-
seen situations do not arise, it is anticipated that the strength will be of the 
order of 300,000 by the end of December 1947. . It is not possible to indi-
-cate the exact strength because we· ha ve not yet beE'n able to reach a deci-
sion as regards the size and composition of the future armed forces. One 
Honourable :Mernber complained of the delay in coming to a decision on this 
important and vital issue. Sir, the previous Goyernment rightly kept over 
this matter for decision by a popular Government inasmuch as the size of 
the Defence Budget was inevitably bound to tak~ a lion's share in the budget 
of this country. After the new Government assumed office, they grappled 
with this problem. They have reached tentative conclusions. The ques-
tions now for Cl)nsideration are what is the size of the Defence Budget which 
the country can afford? What is going to be the role of the future armed 
forces? I do not propose to go into the ethics of maintaining armed forces. 
I would only say that whatever our ideology may be-WEI would like .the armed 
fo}"('C'!' to lw }"('movcd altogEther if all the other countries of the world did the 
sarn,,·--hllt a8 prueticnl men, as \dse mE'lI, n!'J men on whom the responsibility, 
for th(' ridE ncp of the country lies, it would be foolish, it would be impru-
dent on our part to wildly cut down the forces to B figure which would put 
us [It the mercy of any invader. 

Our rlemobiEsatioI' machinery is ,,,"orking at full speed. In <>r«er to 
l1pp}"C'ciate the complica.t.ed machinery of dem~bilisation, T shall b~iefly indi-
cate tljE' procpss. In the main, only unit.!; are demobilised as n whole. 
When ~ unit becomes avnilable disbandment orders are issued und a date 
is .giwTI hy which disbrwdment has to be completed. The units available 
for disbandment depend on a nllbmer of factors, one of which is whether it is 

,. able to moye fronl its location without relief and if relief is required the proceSR 
of moving another unit to ta~e over ha~ to be considered. This necessitates a. 
largE' Beale shnme of 'mits aud some timE'S involves the movement of unitli 
back to India from overseas. If units have to be moved from overseas, 
the Itvailnhility of shipping has to be considerell, which is a very important 
factor at the present moment. When a unit receives its orders 
for dishandment, it arranges to dispose of its vehicles and stores. It 
despatcnes to the Regimental CentrE' men who have volunteered for 
pre-rE'lE'as~ trnining. It has then to move Sf! 1\ unit· to its regimental 
centre. This involvE'S the provision of special trains. I may mention fo) 
the informat.ion of Honourable Mp.wbers that. in the month of JanuaTV some 
50? spPcinl trains had been nm to move troops in thiR conntry. ·HAving 
l1rrlw'd at the centre, the t,roops are called forward in batches for docu-
mE'ntation find withdrawal of personal equipment,. etc.. and finRllv thev 1Ir& 
desnat.ched to their places of residence. . . 

While we shall do everything that is possible to speed up demobilislltion. 
I s~onld liJ;:e to utter a word of warning. India is passing through a critical , 
penod nt the present moment. The insensate and fratricidal communal 
()ut.hTeal{~ thllt Rre going on in some parts of the country will fiJI every Indi::in's 
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heart with sadne!!!s. If these diHturhances continue and the sitm .. tion doe~ 
r not return to norma I, the demobilisation programme will have to slow. down. 

Then, again, Sir, another important factor is the progralHme of disp08uls. 
This programme should rroceed in accol"lJance w:th phm. 'rhe House IS. 
aware that the Defence Department are responsible for the custody and 
guarding of huge 'quantities of surplus stores, which ties down a considerable 
numher of Rrmed forceR personnel. The arlllY is also responsible for the· 
lJtorage and guarding of An.ericun flurplnses, whirh have been taken over 
by the. Government of India. 

T shllll IlwlItion Iwre t,hat we shall have to retrench a large number of" 
tempo\'ary personnel in the armed forces including temporary labour. which. 

- for ordrtllilce depots alone, accounts for a sum of Us. 6 crores. The labour' 
in depots, fnctoriel'. rm:ellals, etc. will also han' t,o be retrenched. Similarly. 
retre\l(lhmpnt has to be rarr:ed out in the' Military Accounts Department., 
which costs, roughly, Rs. 5 crares. I am sure the House will support 'theo 

Depa.rtment in resisting nIl demands for slowing down retrenchmenJ. 
AP, against th t• pOSRihility of speeding lip uemob:Usatioll must be set the-

factors which J have just mentioned. I should also like to mention that; 
provision has been made in the Budget for the CORt of acquisition of lund' OD' 
the valuation of the, requisitioned property on the date of the notice of re-
quisition. The House is already seized by the report of the Select Com-
mittep on the Requisitioned Land (Continuance of Powers) Bill. It contains' 
a. recommendations that the market yalue tQ. be assessed for paympnt of 
com!)ensation should be as on the date of the notice of acquis:tion and not re-
quisition. This will involve additional expenditure to the extent of !'\eyerat 
crorE'S, for which no provis;on qas been made in the Budget. 

A reference has been made to the Post-war Pay Committee. The recam-' 
mendations of this Committee will have to be correlated to those of the Civil 
Pay Commission aml might involve some increase in expenditure. the extent 
of which it is not possible to foresee lIt the moment and for which consequent-
ly no pI'ovision has been made in the Budget. My Honourable friend men-
tione.) that the l'cJI't-war Pav Co'mnittee should not have t-o re-rlo its work 
now.. That ie: precisely the point. The Comm:ttee bas ~ot its tE'ntn,tive 
concll1sions ready lind its job now is to correlaj,e those conclusions t-o the con-
clusion!': which have heen reached by the Civil Pay Commission. 

My Honourable friend Sardar Surjit Singh Majithia made a reference tc) 
a pl(~as\Jre trip of a high officer. I have no knowledge of the facts, but r 
can as!llJre hilll that W~ shall look int-o the matter and if the facts kllegecJI 
are true, WE' will cons;der what I;\ction should be taken. I do not wish. to. 
take more time of 'the House: 

1'.fy Honollrahlp friend the mover of the cut mot·ion, made a reference to. 
the nece!lsity of building up the national forces of India. The Defence Departt-
ment is at one with him in t.his matter. The very object of appointing the-
Nationalisation Committee is to speed up nationalisation. In fact, Govern-
ment are now considering what revision of the terms of this Committee _ 
nec('!':sary [IS a result of the declaration made hy His 'Majesty's Government 
recently. But, as I said the other day, the terms already lay down tha* 
they shollid make recommendations for the replacement of non-Indian personnet 
by Indian personnel in the shortest possible time. Soon after his assump-
tion of office, the Honourable the Defence Member hroadcasted a. message 
to the armed f~s in which he laid considera.ble emphasis on the necessity 
of these forces considering thcmselv('s as the national forces of India. There-

'after. the Honourable the Vice-President of th~ Interim Government and the 
Honourable the Defence Member made an appeal to the' youth of India too 
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come forward in larger numbers to serve their country in the national forces •. 
I. shall oniy add that I hope the H~use will give every encourageI?ent to 
tile armed forces personneL I partIcularly endorse the appeal whiCh haa· 
been wade by my l1or;ourable fl'ieud Mr. Anthony to keep out political con. 
aideration:> from the al'lned forces and hope that iii will find ready response 
from all quarLers. The Arllly is the only neutral force in the country and 
it is the only fOi:ce which has proved impartial in the terrible disturbances 
whi.::h W J arc wih.essing. As I said the other day, we have received reports 
of nothing but praise and admiration for the manner. in whi~h these ~rooI?s. 
have behaved themselves and I am confident they WIll contmue to mamtam. 
'heir fine traditions in the future. 

Mr. Deputy President: ~lr. Rohini Kumar Uhaudhuri. 
Tho Honourable Sardar Baldev Sineh (Defence Member): SU', I would likiY 

to speuk for ten minutes only, :f the HOJlournble Member agrees. 
Mr. Deputy President: Will the Honourable Member (Mr. Hohini Kumar 

Chaudhuri) speak ~or ten minutes only as the Defence Member also wishes to 
speak '! 

Sreeiut RohiniKumar Chaudhur1 (Assam Valley: Non-Muhammadan): I: 
will tlike only five minutes. I also wish to b~ included amongst those who. 
havE' t:poken on this momentous motion, which was moved by my galla.n~ friend. 
Mr. ~ri l)rukasa -,vho claimed to belong to feudal cll\.ss. May 1 relllllld the 
HOllourable Member that feudal lords, whatever may be the pleasures in which 
·they indulged themselves, were distinguished for their valour and skill in war? 
An,t may I also hope that. given the opportunity ill independent India, my. 
Honourable friend will be able to eclipse his predtJ('.essors? 

t>lr, in my speech 1 shall be merely echoing some of the questions which. 
are uppermost in the miuds of our lJeople at the present moment. We are· 
going to be independent. very soon. .~t this juncture, may we know what is. 
the arrangement between the British Government and the Indians who are now 
in Government? Are we going to be protected iu our country by the British 
Navy for some time more or are we going to depend on the Hoyal A;ir :l!'orce· 
for our protection? Are we going to he on our knees and ask the British army 
to remain here for 8. little while more so that we may gather the strength to· 
defend ourselves ir! the meantime? 'l'hese nre the questions whi~h are upper-
most in the mind of every Indiall toda). Sir, the present Yk,eroy will soon 
go and the Viceroyalty will soon disappear. I should like to know wh~thcr· 
the present Commander-in-Chief also ,,"ill disappear at the same time. I 
should like to know if there is any Indian in the mind of our government who. 
enn occupy the position of the Commander-in-Chief. Sir, maJ I remind the 
Hous'. that Xetaji Subhash Chandra Bose came from a· province which W3'8. 
surr-osed to be non-martial, they had no army worth the nnme, thev had n~ 
arms, even lathis were banned in that pro';ince. Yet we saw that Netaji 
er..mmanded ~ vast force of A~md Hind Fauj, which but for the unfortunate·' 
cir('umstances which had beset t.hem. would have written the history of India-· 
in quite fl different m8nn~r. 

Sbri Sri Pra.kasa: Assam would have been free long ago. 
Sreejut BohiDi Kumar Ch&udhUl'i: My Honourable friend reminds InC of 

~ss.am even if I want to forget it. 'fhe other provinces of India are almost-
mdIlterent to the fortulle of Assam.. I may remind my Honourable friend· 
that there was an Assam regitnent consil'ting of f1 thousand people whjch· 
fc.ugllt the enemy-unfortunately they were our own National Armv men-
on the Naga hills and 000 out of 1.000 were cut to pieces.. That sh~ws with 
what bravery !bey fought. They know how to fight, they did not know how· 
to run away lIke some people. That i;:; the diffimtlt.:v. .Tokes apart. I should:1 



1956 LEGISLAnVE ASSEMBLY [14TH MAn. 1947 
[Sreejut Hohini Kumar Chaudhuri] 

like to make some sH!.'!!'estions to thE' Honourable the Defence Member for 
.bij considerations. 'i'be -first thing -that I would urge upon him is to employ 
'liS many men as possible of the Indian National Army. There should not be ' 
,1lny tall against their appointment. There might have been some u~ortunate 
epithets flung at them by the previous government, but no such ieelmg should 
bo entertained by the present Government as it is the Government of the 
Indiar. people. I should· also suggest that none of the emergency commission~ 
·ed officers should be discharged. If anybody is not up to the mark, further' 
1raining should be given to them. No attempt should be made to get the ex-
.scrviceme~back to their civilian vo.cations. They should !t~l be abso~bed in 
-th(\ army. We shall need the servIces of all these ex-servIce men . If the 
Britjf;h . ~ y withdra.ws. I would also suggest there should be some more 
training centres in different provinces f.or military training, because wherever 
military training centres exist, military spirit. is infused into the mind 6f the 
youth2 of the place. I would point out, Sir, that in Assam, which is so much. 
-derided, there is excellent material for the army. If there are training centres, . 
I am sure, Assam will provide an excellent field for recruitment of young men 
'for the, army and for training in guerilla warfare. They can be better used 
8!: mIlts for guerilla wll'l'"fare. After all in modem warfare, guerilla warfare is 
',au pxceHent method of defending one's country. 

Another point which I should like to bring to the notice of the Honourable 
Defence 1\fpmbcr is thi!';. 'When a unit is moved, thE!' unit officers get only 
warrrult, but when somebody in G.TI.Q. moves, he gets three first dass. I 
snr;:-gt'Bi there should he nO distinction ana no such extravagance in ell!';e of' 
'G.H.(l. 

The last hut not the least point that I wi8h to HHlk~ is this. tllat the 
'Honourable Defence Member and Honourable Home Membar should COlI sider 
the [Hhisf1biJ:t.~, of immediately repel:ling the Arms Act. In these da:vs yOllng 
men gat startled rvell at the sound of a gull. In our bOJ hood da/s, ,"oung men 
were more accustomEd to use of arms than now. Distrust ha') intervened 
between our gelJeration and the present ganeration and the presflnt' dRY 'boys 
will not mal{e good soldiers unless the Arms Act is repealed immediately and 
military training is given to the bo~·s. Every man, should be allowed to use 
arms as hc likes. The fear that there will be civil war or tbere will be r:ots 
or there will be more suicides should not deter the Government from repealing 
"the Arms Act. 

Sri R. Venkatasubba Reddiar (South Aroot cum Chingleput: Nan-Muham-
mal1an Rural): Sir, before you call upon the Defence Member to reply. to 
the debate, I should like to tell him tha.t We expect a reply to the question 
·of the Ordnance Officers, Civilians which was raised by Mr. Jaffer. The 
Defence Secretary aid not give any reply' to the points raised by some Honour-
ablE.' Members. Notice have been served on some Ordnance officers. I would 
reque~t the Honourahle Defence Member to give a reply with regard to. that 
-point. 

'!'he Honourable Sa.rdar Baldev Singh: Sir, before I reply to the points raised 
"by the Honourable Members, I should like to say that lowe an ap?logy to this 
Bouse for my unavoida,ble absence. I may aSS1}l"e the House that It was not at 
'all intentional. I had to go to the Punjab in order to see for myself whether the 
·mi!itary force is enough t.() cope with the situation in the Punjab. 

(At thie. stnge, Mr. President ~sumed the Chajl) 

"I returned this IlftenlOon and liS SOOll a..~ I vms told that t~ Cut Motion about 
~he Budget has come up, I rushed to the Hou!;e. I am rOlry I wns not in 
-time to liRten to the rf'marks whil}h the Mf'Yer had toO make. Sir, most of the 
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POllts have been replied to by the Ddenl!c Secretary and I do not .wish to 
repeat. 1 have got only one or two points to reply ~o. The. first one 18 a·bout 
thH criticism that has beell raised reg<llllmg the notIce of dIscharge served on 
the CiviLun Ordnance Cfficers. Criti(;ism bas also been made that the recom-I) 
rr,elldutions of the Nationalisaticn Committee have been turned down. I may 
.aS8ure lhe 1:1 ouse th'lt· llotbing of the sort htlS been done. The Huuse will 
l·l.metllber that I was responsible for the appointment of this Nationalisation 
.comn.cittee with t.he object of replacing the Hrit:sh dticen; 1;hut haya Lecn 
tllere in the ~rmed forces ior such a long time. 'rhe terms Clf referene8 of 
thi" XationaJi'lation COltlmittee are very well known to all Honourable Mem-
bers of the House. I stand here to give the assurance to the House and 
through this House to the country tllat it will be the earnest desire of the 
GO\'el'1lment that the recommelldations of the X::Ltionalisation Committee 
should be giycn effect to. Now, Sir, regarding this particular matter, a satis-
factory reply has been givcn by the Defence Secretary on the Adjournment; 
Motion that· was sought to be moved on the subject. The position is this. 
111;5 officers .have been served with notice. There are altogether .1,600 officers 
in the Indi!lu Army OrdnancE' Corps. \Ve require only 100 civilum officers 
al.d 60G military officers as the post-war strength of this cadre is not going 
to be more than 700 officers. For 600 military officers we have 70B Indian 
military officers and for 100 civilian officers We 'have got even after dispensing 
with the services of 135 officers, about SOD civilian officers. Now, Sir, 
regarding the Natiol1U'lisation COIll.tJ.littee recommendations, it is true that they 
hare l'£.oommended that the lloti("cs tllflt have been f'An'ed on these 135. officers 
should be withdrawn. 'Ye haVE: really not turned down the recommendations 
'Of the Nationajisation committec. But what we ha,vB said is this. The re-
'('cmmendations of the Nation:rli,;ut.i.oll eommittee were recpi\-ed about a fort-
night. ago. \Ve had no time to examine them. It is thc view of the De£ence 
Department that these 135 officers who had joined only in 1945 have to go 
in anv cafle. It does not mean that we wish to keep the British offiGers who 
are already there to the extent of six hundred,. but what it means is that we 
have not bOE'll able to examine the recommendations of the Nationalisation 
-Committee, and it will take us some time before we .can select the Indian 
officer, who will be qualified to take the plrrce of the BriHsh officers that are 
Sel'Vii"iE; in that cadre. Now, Sir, I hope the House will be satisfied that as 
fa~' as the Defence Department is concerned we are perfectly prepared to give 

·effect to the recommendations of the Nationalisation CommIttee, and it is not 
at rrIl my desire nor the desire of the Interim Government to do anything to 
-prolollf the stay of British officers who are no longer necessary. ' 

~:her~ is another point which was raised by my Honourable friend Sardar 
SurJlt Smgh about the dismissal of A.O.C.-in-C. Sir Roderic"!r Carr. I do not; 
want ~ g~ into this question. All that I would like to say is that he has no' 
~een dIsmIs~ed a~ all but I am responsible for dispensing with his sf'rvices 
IT.' cOllsuIt.atlOn "":th the Commander-in-Chief. Whether he had pro-Indian 
VIews or he was III favour of nationalisation is a different, matter about which 
! do not know; but I may inform this House that. to nationalise the forces is 
~m t~p work of the A.O.C.-in-C. but it rests now with the Defence JI..{ember 
,and .. If I may say so, with the I~terim Government. I will say in this con-
nectIOn t~at whether the A.D.C. IS A, B or C, it does not matter. It i" not 
ihe questIon of. a part,icular officer: it is a question of the policv of the Gov-. 
ernm;I1t of Ind.JR, and thnt policv is to nationalise all the anned forces. And 
in thlf" ?Olmechon I must say that I have been rece:ving the fullest. possibl0 
cooperatIon from the Commander-in-Chief. 

TIle next question that was raised was in connection with the pav of the 
am.ed forces ,Personnel. I think this question .:WRS agaIn raiE:ed . bv m 
Honourable friend Sardar Surjit Sin~h that the t-echnical staff of the !til" force! 
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.mould be paid an adequate .. aiary. It is the desire of the. Defence 1?epari;-
mellt to pay as best salaries as possible; but the House wIll agree wIth me 
that it iij not pOijsible for Government to pay the high salaries that ~eople a~ 
getting in industries. As you know, Sir, on account of the pecuhar condI-
tions that exi~t in the wo;ld today and in this country the ind?strialists lire 
in's position to pay much higher salaries and no Governmelltr-If I may say 
IIO-can offord to pay their services as high salaries as the industrialists can. 
I may ht'rfl again stress the point that it is the desire of the Government of" 
India to pay the defence services as good salaries as is possible or as we can' 
afford. In this connection, as has already bee.n point{'d out by the Defence: 
Secretar:\', a Pay Committee has heen appointed and tbey have thoroughly 
f'xami~ed the matter and their recommendations will be considered along with 
the r~ammendations of the Pay Commission whit'h will come up before Gov-
crnmei:l.t shortly. .' 

My Honourable friend :\1r. Lawson stressed a very important point about 
the 8lmed forces. He rightly said thai the Ilmled force!! of India: JIave made-
& name in the world. I :nn sure the House will agree that what.ever may have 
been our 'Political differences in the past there is no doub.t that the armed 
forCeR of this country have made a name in the whole world. We are proucl 
of our linned forces" and T wi~h t.o assure the House that it is the desire of 
Government to maint.ain thfl force!; at, a high level of efficiency. It is our 
eemest ·desire that we want to reduce the expenditure to the minimum -possi-
ble: bllt in reduC'ing- the expenditure. I can' assmc the House that. t,he efficiency 
of tbp. armed forces will not be ignored. In this connect-ion I will a~ain men-
tion that although we want 0111' armies to he very efficient. to be wel'- equip-pecJ 
and to be of the same st.:mdard as the armies of other parts of the world, i. 
5 p i~ not. nFl has !wE'n manp clp:'I1". ,mr inh'ntion to m:e t.hem for aggres-

. M. sive purposes, hut we wnnt to u!:c them to defend thE' honour and. 
preli'tJg'e of this count.ry. 

lIlr. President: FiOn01l1'llble Members will remember that on the first day 
allottd hr Demands for Grants I preferred to follow the Parliamentary prae-
ur'a and straightaway read out those demamls, undf·r which cut motions had. 
oeen tabled. a~ all the Demands had Hlread,' hf'en rec()mmended bv the 
Governor General. -Now, T propose to make ';l imrher change and in!!tead of 
puttmg (,Bch df'mand bef,'re thf' HOl]f1c ~r:PHratoly, I pl't)pofle--as in the case 
of uncontest.~d clauses of a Bill-to put Mil the d~m:mds collectively to the 
House. I ma~' draw attention to tJll' fHct that thi;:; year in the Order' Paper 
conuining the Ii!;t of demnndFl the rartieulnr amollnt Against each demand has 
been entered separately, which wafl not. the practice during previous yearfl. 
80 Honourable Members bnve non' 'g!:t. with tlwJn the sel'if'l number of the-
demand, the beao of the nemand amI a180 tlle IlTn0ll11t of the demand. So, I 
ProPuse to put all these demands to~et.hel' and tlU' formula will be slightly 
differently wordE.'d. . 

Shri Sri Prakasa: If we want to thro\\~ out a demand wha.t should we do'! 
JIr. Prelldent: If My particular dpmllTld i" objeC'te.d t.o J will put it sepa-

mtely: May I know if an.' demand i~ gning to be opposed l' 
SIt. N. V. Gadgll: Ye!!, Sir, demand no. !iO. 
Kr. President: I shall put thllt separnteh' if the Honourable Memher so 

desires. • 
1'hl~ qlh~stioll is; 

• "Tbat the separate sunts not exceeding the ,urns shown in the third column of the Order 
Paper ex~ept the sum shown agaiDat Demand No. 30, be granted to the Governor General 
in Council to defray the charges which will come in coune of payment during the year 
.nding the 31st day of March, 1948, in 1'8IIpect of corresponding demands entered in the 
MCOnd column thereof." 



GENERAL BUDGET-LIST 01' DEMAJI'DS 

"rb!! motion was adopted. 

DEMAND No. ~lNDJA OHICR AND HIGH COMMISSIONER'S ESTABLISH.IIBN!-
CHARGES 

Mr. President: The question is; 
• 

• 'That a aum not exceeding Rs. 88,000 be granted to the Governor General ia 
~ouncil to defray the charges which will come in course of payment during the year endinJ 
the 31st day ?~, Ma"ch, Hl4f1.' in respect of 'India Offil'e and High Commi58iouer'. E.tabHah-
ment Charges . 

The n,otion WII'S adopted. or • 

Shri D. P. X~markar (Bombay Southern Division: Non-Muhammadau 
Rural): .May I suggest, Sir, that in ,·jew of this proct'durc thir. list of Demands 
'will form a pad of the proceedings of this House. 

l'ttr. President: Safar as tlw pr()(,'~t'dillg~ go, ell('h Dema,ud will be printed 
f,fparately. . 

[As directed by thp HOllomabl .. the Pre6id'mt tht' Motio~s for Demands 
-for Grants which were adopted by the Assembly are reproducad h~low.-Ed. 0/ 
De/latex.] -, 

DEMAND No. I--CrsToM8 
"That a sum not, exceeding Rs. 1,19,81,000 be granted to the Governor-General iJl 

'Council to defray the chat'l!;es which wi'.! come in couree of payment tiuring t.he yea~ p.nding 
the 31st day of March, 1948, in 'rospect of 'Customs' ... 

DEMAND No. 2-CJo:NTRAL EXCISE AND S.~I,T 

"That a sum not exceeding Rs. 4,00,99,000 be granted to the Governor· General in 
'Council to defray the charges which will come in course of payment during the year ending 
-the 3ht day of March, 1948. in respect of 'Central Excise and Salt'." 

DEMAND No. 3--TAXEl'I ON IXCOME INCLtTDlNG CORPORATION TAX 

"That a sum not exc .. edin~ Rs. l,72,07,00l' be granted to the Governor-GenElra) in 
'Council to defray the char)!:!. which will corne in course of payment during the year ending 
the 3bt day of ~far('h, 1948. in """lwd of "TaxI'S on Income including COl'pol'aj.ion Tax' ... 

DEMAND No. 4-01'1l'M 

• "That a Bum not exceeding Us. 87,69,000 be granted to thE' Qoverr,or-Gl:neral in 
('onncil to defray t.he charges which will come in course. of payment during the year ending 
'the 31st day of March. 1948, in respect of 'Opium'." 

D}O;MA;..'D N'o. :l-PI{OYIl\CL\L EXCISE 

"That a sum not exc~(ling HR.' 4,19,000 be granted to the Governor-General i. 
Council to defray the charges which will come in course of payment during the year ending 
'the 31st da~' of March, 1948. in fE·spel·t of 'Provincial Excise' ... 

DEMAxD No. G--,STAMPS 

·'That a awn not· e'lcAleding Rs. 72,65,000, be grantea 1.0 the Oovernor-Generai ia 
-Council to defray the chal'~es which will come in course of payment during the year ending 
l.h. 31s' day of March, 19:48, in respect of ·Stamps'." 

DF.MANTI No. 7-}<'OHKS'f 

"That a Bum 110t exceeding Ro. ~1.11.000 be granttoci to th~ Governor-General j" 
Council to defray the charges which. will come in courlMl· of payment· dUl'ing the y_r .ndiDI 
·t.he 31at day of March, 1948, in respect of 'Forest'." .. 

DEMAND No. 8--lRRIGATION (INCI,Urmw WORKING 'EXPENSES), NAVJOATlON, EII-
BANKMENT ASOD DRAINAGE WORKS-MET l'IletM BBvBNUB 

"That a aam not exC'68ding RI. 8,43,000 be granted to the Governor-G....... • 
f'ouncil to defray the charge!! which will come in ClOQne of payment during the lear __ 
·tb(' ~11& day of Karch, 1948, in respect of 'Irri~, Na-rigatiae (.including W01'kiar eJlpc:_)._ 
. F.mh'l.nirment a.nd Dn-inag. ",,1R'k_met. ~ .......... 0 
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DJ<l¥AND' No. 9-INDlA!'l POHTS Aim TELJW~ApnS DEPAnl'}[ENT (INCLUDING' WORK-
ING EXPENSES) 

"Tha~ 'a 8um not exceeding Rs. 24,81,25,000 be granted to the Governor-General in 
• Council' to defray the charges which. will come in course of payment during the year ending 

Ute 31st day of March, 1948, in respect of 'Indian Posts and Telegraphs Department 
(iucluding \yorking e~penses)'." 

l)J-;~!:\NlJ No. 1O.-bTEREST ON DEBT AND OTHER OBLIGATIONS AND REDUCTION 0& 
A VOIDANCE OF DEBT 

"That a sum not exceeding Rs. 1,67,65,000 be granted to the Governor-General in 
Council to defray the charges which will come in course of payment during the year ending. 'r 31st day of March, 19~8, in respect of 'Interest on Debt and Other Obligations and Reduc· 

OD or Avoidance of Debt'." 

DElIlAND No. ll-CABINET , 
"'I'hat a slim not exceeding Rs 4,60,000 be gmnted to the Go;emor-Ger:eral in-

Council to defray the ~harges which will come in course of payment during the )'ear ending 
the 31st day of March, 1948, in re~l'ect of 'Cabinet'." 

DEliAND No. 12-COUNCIL OF STATE 

"That a sum not exceeding Rs. ,1,49,000 be granted to the Governor·General ill 
Conncil to defray the charges. which will come in. course of payment during the year ~~ 
the 31st day of March, 1948, lD respect of 'Council of State'." li'~' ':'>, 

DEMAND No. 13--LEGISLATIVE ASSEMBLY AND LEGISLAtIVE ASSEMBL; "tj-,; 
DEPART ME!'lT. 

"That a sum not exceeding Its. 9.46.000 be granted to tho Governor-General in 
Council' to defray the charges which will come ill course of payment during the year ending 
the 31st day of March, 1948. in respect of 'Legislative Assembly and Legislative Assembly 
Department' . " ' 

DEMAND No. 14:--CONSTITUENT ASSEMBLY 
"That 8. sum not exceeding Rs. 45.43.000 be granted to the Governor-General iii: 

Council to defray the "hargc~ which will come in ~oal'st of payment durn.g the year ending 
the 31st day of March, 1948, in rospe~ of 'Collstitut'nt As~embly·." 

DEMAND No. I5-HoME DEPARTMENT 

"That ,. sum ~ot exceeding Rs. 15,55,000 be granted to tha Governor-f;eneml in 
Council to defray the charges which will C.'1I:0 in C(lurS'" of pa~'ment during the year ending 
ilia 31st day of March. 1948. in respect of 'Home Department'." 

DEMAND No. 16--DEPARTMEN1' OF INFORMATION AND BROADCASTING 

"That a sum not exceeding RIS. 37,58,000 be granted to the Gove,r"w.r-General in 
""Council to defray the charges which '!Ii'ill come in course of payment durin3 'the year ending 
the 31st dllY of March, 1948. in respect of 'Deparlment of Information and Broadcasting' ... 

DEMAND No. I'i-LEGJSLATIVE DEPARTMENT 

"That 8. Bum not exceeding Rs. 8,26,000 be grar:ted to' the Governor-General ia: 
Conncil to defray t.he ch·,rges which will Cf)me in ('our&' of payment during the ye~r ending: 
the 31st dsy of March. 1948, in respect of 'Legislative Department.'." 

DEMAND No. IS-DEPARTMENT OF EDUCATION 

"That a sum nqt exceeding Rs. 28,43.000 ,be granted to the GO"emof,GenarI11 i., 
Council to defray the char!;p.1O which wilJ come in- c01lrse of payment during the year ending 
&he 31st. day of March. !948. in respect of 'Department of Education· ... 

DEMAND ,No. 19-DEPARTMRNT OF AGRICULTURB 

"That. ,. Bum not exceeding Rs. 19.27.000 be granted to the Govemor-General in 
Council to defray the charges which will ('orne h c(lursl' olpa~!mt'nt duting the year ending 

"Ole 3lat day of filarch, 1948. in respect of 'DelJartment of Agriculture· .. · 
DEMAND No. 20-DEPARTMENT OF HEALTH 

,''Tha' a sum' not exceedinJr 1\s. 5.1O.(J()I) be granted to the Govemor-General ia 
Couneil tq'defl'ay the charl!!'8 which will come-in ~ou",e -of pa"ment during the. 1~ ,ending-
tlaa 31!!t. day of March, 1948, in re&pecI' of 'Department- of Health·... . _ 
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DE~{AND No. 21-DEPAIrrMEN1' OF COYMON\VEAr,TH REI,ATIONS 

"That a sum not t'Xceeding Rs. 7,57,000 be granted to the Governor-General in· 
C-ouncil to defray the charges which will come in course of payment during the year ending· 
~he 31st day of March, 1948, in respect of 'Department of Commonwealth Relations'," 

DEMAND No. 22-FINANCE DEPARTMENT • 

"That a. sum not exceeding Rs. 31,96,000 be granted to the Governor·General iD., 
Council to defray the charges which will come in course of paymcnt during the year ending~ 
th!! 31st day of March, 1948, in respect of 'Finance Department'." 

DEMAND No. 23-COlfMERCE DEPARTYEXT 

"That a sum not excl.'eding Rs. 37,8~,00i> be granted to the Governor-General in, 
Council to defray the charges which will com·~ in course of payment dUl'ing the year endinjt: 
the 31st day of March, 1948, in respect of 'Commerce Department'." 

DEMAND No. 24--DEPART~fENT OF LABOUR 

"That a sum not exceeding Rs. 19,06,000· be ~ranted to the Governor-Gancral in: 
Council to defray the charges which will come in course of payment during the year ending-
the 31st day of March, 1948, in respect of 'Department of Labour'." 

DEMAND No .. 25-DEPARTlIfENT. OF WORKS, MINES.r\J."'ID POWER 

"That a SUm not exceeding Rs. 15,26,000 be granted to the Governor-General ill· 
Council to defray the charges which will come in CQur~e of paymc,nt during the yeal' endinJt 
the 31st day of March, 1948, in respect of 'I)epartment of Works, Mines and P9wer'.'· 

DEMAND No. 26--DEPART!lfENT OJ!' COM~mNICATIONS 

"That a Bum not exceeding Re. 5,07,000 1'0 granted to the Governor-General in." 
Council to defray the charges which will come in course of payment during the )'!I&r ending-
the 31st, day of March, 1IM8, in respect of 'Department 0.£ Communications'," 

DEMAND No. 27·-DEPARTMENT OF TRANSPORT 

"That a sum not exceeding Re. 20,53,000 be granted to the Governo~·Oen!'rlt\ in 
Council to defray the c1iarlfes which will come in cour5e of payment durin~ the yeat' e;J.Jing.. 
'he 31st day of Murch, 1948, in I'espect of 'Department of Transport'.!' 

DEMAND No. 28--FoOD DEPARTMENT 

"That. a sum not exceeding Rs. 50,92,000 be granted to the Govl.'rnor-General in 
Council to defray the char!!e~ which will t:ome in COUl"Sa of payment during the year endi~g' 
the 31st day of March, 1948, in respect of 'Food Department'." 

DEMAND No. 29-.CENTRAL BO,\RD OF REYENl:B 

"That a sum not exceeding Re. 29,13,000 be granted to the Governor~General in 
Council to defray the eh .. rl!es whi.:h wilf come ie. ,·"urse of paymont during tho year ending 

.. the 31st day of March, 1948, in respect of 'Central Board of Revenue'," 
DEMAND No, SD-INDIA OFFICE AND HIGH COMMISSIONER'S ESTADUSH-
~ __ . ___ .. MENT CUARGES 

"That a sum not exceeding Rs. 88,000 be granted to the Governor·General in 
CODncil to defray the charges l!'hich will come in coursol of payment duriug the year ending 
the 31st day of March, 1948, in respect of 'India Office and High Commissioner'. Establish· 
ment Charges'." . 

DEMAND No. 31-PAYMENTS TO OrnER GOVERNMENTS, DEI'ARTME~TS, ETC., ON 
ACCOt:KT OF THE ADMINISTRATION OF AGENCY • SUBJECTS AND l\1ANAGEMEXT O. 
Tm~ASrRIES,·· 

"That a sum not exceeding Rs. 99,000 be gTantfld ·to the Oc~emor-General in 
('ounril to defray the char!!PB which will come in ('ourse of pnyment during the year ending 
lbe 3lat c1av of March, 1948, in rl.'spect of ·Payn·ents to other Guvernments, Departments, 
etc., on .• crount. of the A,dnlinistration of Agency Subjectll and l\1anagement of Treasuries'." 

DEMAND No. ?2-AUDlT 

"That. R sum nOt. elt('t'edin~ RII. 1.88.72.000 be /tI"antl'J rn the (lovemor·(leneral fn. 
Coanril to defray thl: ('h:lr"I'S whir'" wili r6ml' ill· rn>1I"S(' -o)f payment. during the year .ending 
the, au, do)' of ~llareh, 1948,' in respect of 'Audit'. II ... 
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DEMAND No. 33--ADMINIRTRATION O~- Jl'f!TJCE 

... 'That .. lum not· exceeding Rs. 8,000 hI: gra.nted to the Go\"ernor·Gent-ral iJt 
tCouncil to defray the chargea which will come in course of payment during the year endm, 
~lbe 318t day of March. 1948. in re&pect of 'Jails aud Convict Settlementa· ... 

DEMAND No. 34--JAILS AND CONVICT St~1'TI.EMENT8 

"That a Bum not exceeding Rs. 3.39.000 be granted to the Go,;-ernor-General ill 
. Council to defray the charges which will come in course of payment during the year ending 
the 31st day of March. 1948. in respect of 'Administration of Juatice· ... 

DEMAND No. 3.'l--POUCE 

"That a 8um not exceeding Rs. 31,37,000 be granted to the Governor-General in 
. Council to fefray the ~har~s which wiil come in ,oursI' of payment during the year ending' 
<the 31st d~ of March, 1948, in respect of 'Police· ... 

DEMAND No. 36--POHTs AND PJLOT.\liE 

"That a Bum not, exceeding. Rs. 30.68.000 b~ granted to the Go,·ernor·General in 
Council to defray the churc:es which will ,,"'.rnc in ,'om"" of payment during the year ending 
the 31st day of March. 1948, in respect of 'Ports and Pilotage'." .. 

DEMAND No. 37-LwHTIIOCRER AND T,l(;'IITRJIIl'H 

"That ,. Bum not I!xceeding Rs. 10.53.000 be grant-I'd to the Gon'rnor·General in 
Council to defray the charge\! which wiIi come in <'Ourse of payment during the year endine 
the 31st day of March. 1948, in respect of 'Light.houses and Lightship!'." 

DEMAND No. 38--SURVEY OF' INDIA 

"That Ii sum not exceeding Rs. ,81,07,000 be granter! to the Governor-GlmeraI in 
Council to defray the charl!"~ which will come in ('ourse o'f payment during thl' year ending 
the 31st day of March. 1948, in respect of 'Survey of India'." 

DEMAND No. 39-BoTAKICAL SURVEY 

"That a 8um not exceeding Rs. 3,54,000 be granted to the Govel·nor·Gl'nt'ral in 
, Council to defray the charlt8~ whieh will ('orne in '.'om·,p of payment. during the year f'ndin~ 

the 31st day of March, 1948, in respect of 'Botani('al StlI·ve:.'." 

DEMAND No. 4·0-7.o0LOGICAL SURVEY 

"That a sum not exceeding TIs. 5.40.000 be grant.ed to the Govemor·General ill 
. Council to defray t.hl' e,hurgl's which will come, in (',lUrFe ,~! paymant cluri",! thl' Yl'ar I'nrling 

I.h.. 31st. day of March, 1948, in re~pect of 'Zoological Survey· ... · 

DEMAND No. 41-GEOLOGICAL l:)URVEY 

"That .. 8um not exceedins: Rs. 15,57,000 be granted to the Governor-Gl'neral in 
Council to defray the charges which will come in l'onn.e of pavmflnt during th" year ending' 
the 31st day of 'March, ID48, in respect :)f 'Gl'olo~i(,RI :;lll\·\-E-Y ...... 

DF.:'>IA!\,"D ~o. 42--]\'h:n:f< 
"That a ~um not excflediul!" R~. 7.87.000 1,1' gl'Rn~('cl to the Governor·General in 

Council t.o defray thl' charges whic1, will ('orne in ('o;n'~1' oi. payrnl'nt during the year _diD,' 
t.he 31st. day of March. 1948. in respect of 'Yine!'." , 

DEMAXD No. 4S-AnmJlEOI.OGY 

"That a 8um not exceding 'RII. 21,30.000 hI' gra.ntt'd to the Governor-General in 
'(""unci! to defra~' t.h .. d,p.rl!'p~ which will comE' in mur.(' of payment <luring the yea!' endinr: 

- t.he 31st day of March. 1948. in respect of 'AJ"..,h~ology·." 

D}O~lIIANn No. 44-MF.TK(lROr.oGY 

·'That a Bum not. exceedingRe. 72.31,000 be granted to the Govemo~· fa 
Council to def.ray t.he I'hllr!reS lI'hich will corne in l'Ourse of p:tyment. during the yeu ..... , 
I.'ie 3111t day of March, 1948, in respect of 'Metenrolog'.' ... 

DEMAND No. 4.'i--O~HJrn SCmNTIFJ(, J)r:P~RT\fBNTtl 
"That a lIum not. f'XceediDlt Rs. 1.00,95.000 hi' I.!ranted to the ~ bI 

(".oanC11 to defray t.be ('har~ whil'h will come in "OftI'M of "'''yment' d~ th,;.. ........ 
• tlJe 31st day of March. 1948. in I'Mped of 'Ot'"'" Scientific D..,.,rtBu!nta'. Of 
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DEMAND No. 46---EDUCATIO~ 
"That a SuIn not exceeding Rs. 90,78,000 be granted to the Governor-General ~ 

«;ouncil to defra~' the charges which will corne in COUl'se of payment during the year ending 
the 31st, day of March, 1948, iII l'espect of 'Education'." 

DEMAND No. 47-MEDICAL SERVICES 

"That a sum not exceeding Rs. 38,35,000 ha gl'anted to the 'Govel'nor-General ir. 
Council to defray the charges which will corne in COUI'se .of payment during the year ending 
the 31st day of March, 1948, in respect of 'Medical Services'." 

DEMAND No, 48--l'UBLW HEAL'!'H 

. 'That a sum not exceeding RII. 42,90,000 Le granted to the Governor-General in 
·Council to defray t,he ('har.ges which will come in course of payment during the year ending 
the 31st day of March, 1948; in respect of 'Public Health'," 

DEMAND No. 49--AGiUCUL'J'URE 

"That a sum not exceedin~ Rs. 1,43,52,000 be granted to the Governor-General in 
'Council to defray the (:harges WhICh will corne in course vf payment during the year ending 
the 31st, day of March, 1948, in respect of 'Agriculture'." 

DEMAND No. 5O-CIVIL VETERINARY SERVICES 

"That a sum not exceeding Rs. 27,95,000 be granted to. the Governor-General in 
Council to defray the charges which will coma in course of payment during the year ending 
the 311t day of March, 1948, in respect, of 'Chi! :V'eterinary Services'." 

DEMAND No. 51-INDUSTRIES 

"That a sum not exceeding Rs. 43,62,000 be granted to the Governor-General in 
Council'to defray r,he (·harges which will come in course of payment during the yeal' ending 
the 31st day of March, 1948, in respect of 'Industries'." 

DEMAND No. 52-0vERSl!JAS COMMUNICA'l'ION SERVICE 

"That a sum not exceeding Rs. 45,91,000 be granted to the Governor-General in 
Council to defray the charges which will come in course of payment durirlg the year ending 
the 31st day of March, 1948, in respect of 'Overseas Communication Service'." 

DE~IAND No. 53--AviATIOX 

"That a sUm not exceeding Rs. 2,21,81,000 be gl'anted to the Govei'nor-General in 
Council to defray the (:barges whi('h will come in ~ourse af :;1nyment during tl-se yeal' ending 
the 31st day of March, 1948, in respect of' 'Aviation'." 

DEMAXD Ko. 54--BnoADCASTl~G 
"That a sUnt not exceeding Rs. 1,01,68,000 be granted to the Governor-General in 

Council to defray the charlZes which will come in ('OurM' of payment during the year ending 
. th.. ~1~ dl\y. of March, 1948, in respect of 'Bl'oa<lcasting'." 

DEMAND No. 55-DEPARTMENT OF INDUI:!TRIES AND SUPPLIES 

• "That a sum not .ex('eeding Rs. 3,34,51,000 be granted to the Governor-General in 
Council to defray the .1harges whi~h will come in course of payment during the year ending 
the 31st day of March, 1948,.. in respect, of 'Department of Industries and Supplies'," . , 

DEl\f,\ND No. 56---EMIGRATION 

"That a sum not exceeding Re. 12,33,000 be granted to the Governor-General in 
Council to defray the charges which will come 'in course of payment durinJ{ the year ending 
the 31st day of March, 1948, in respect of 'Emigration'..... , , 

DEMAND No. 57-COMMERCIAL INTELLIGENCE AND STATISTICS 

"That a sum not exceeding Rs. 23,68,000 be granted to the Governor.General in 
Council to defray the charges wbich will come in course of payment during the year endinl • 
l·he ~1st day of M&rcb, 1948, in respect of 'Commercial Intelligence and Statistics'." 

DEMAND No. 58-CENSUS 

. "That a sum not exceeding Rs. 1,55,000 be granted to the Governor·General in 
C~uncil to defray the charges which will come in course of pay'ment during t.be year ending 
the 31st day of March, 1948, in re&pect of 'Census'." 
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DEMAND No. 59--JOINT STOCK COMPANIBS 

"That. • ... DO~ exceeding Re. 3,96,000 be gnmted to the Govemor·General in 
Council ,to defra1 the chargn which will come in cour.. of payment. uUI'ing the year endina 
t"lte 311t day ot March, 1948, in respect of 'Joint Stock Compani .. • ... 

DEMAND No. 6O--lNDIAN DAIRY DEPARTIIBNT 

"Tbat. • _ not. exc.eeding- RB. 15,37.000 be grant.ed to the Governor·General in 
Council to defray' tht. charges which will com" in couree of palment during the year endina. 
the 3lat dar of Marc:b, 1948. in respect. of 'MiaceUaneoul lJepart.ment.' ... 

DEMAND No. 61-~l18CKLLANEOU8 DEPARTMENTS 

"That a lum DOt exceeding R.. 48,73,000 be granted to the Govemor·General ill. 
Council to defra,. t.h., chlLrll;ea which will come in COU1'SC of payment. during the year endilla 
the 311t dr' of March, 1948, in respect of 'MiBcellaneoulI Department.' .. 

, DEMAND No. 62--CCRRKNCY 

"That \. eum DOt exceeding Be. 71,27,000 be granted to the Govemor·General ill 
Cour.cil to defray tilt. chargell Which will COMe in count' of payment during the year enlting 
the 31... day of Harch, 1948, in relpeet of 'Currency· ... 

DEMAND No. 63-:-MINT 

"That • Bum not. excef'ding Re. 1,05,05,000 be granted to the Govemor·General ill 
Council to defray the, charges which will come in coune of payment. during the year endina 
the 3lat day of March, 1948, in respect of 'Mint'." 

DEMAND No. 64--CnrIL WORKS 

"That a lum not exceeding Rs. 5,59,81,000 be granted to the Govemor·General in 
Council to defray the charges which will come in couree of payment during t.he ,ear ending 
the 3lat day of Karch, 1948, in reapect of 'Civil Works'... . 

DEMAND No. 65--CENTRAL ROAD FUND 

"That a Bum not exceeding Re. 3.12,00.000 be granted to t.he Govemor·General in 
Council to defray t.he charges which will come in cour.. of payment during the year endina 
the 31st day of March, 1948, in napect of 'Central Road Fund' ... 

DEIIA.D No. 66--SUPBRANNUATION ALLOW ANCB8 AND PBNSIONS 

"That a sum not. exceeding RB. 1,32,82.000 be granted to the Govemor·General ill 
Council to defray the chargeB which will come in cour.. of payment during the year endm, 
'h.e 31st day of March, 1948, in reBpect of 'Supt'rannuatiou Allowances aDd Penl,ioDl'." 

DEMAND No. 67-STATIONERY AND PRINTING 
"That a .1lIa not nceedins Rs. 84,80,000 be granted to the Govemor·General i&. 

Council to defray the chargea which will come in cour.. of payment during the year euding 
the 3l1t day of March. 1948, in reapect of 'Stationery and Printing' ... 

DEMAND No. 68-·MrScBLLANBOU8 
"That a IUID not exceeding RI. 19,80,99.000 be granted to the Govemor·General ill. 

Council to defray the charges which will Cl'me in course of payment durin, the year endina 
the 3lat day of March, 1948, in rellpec:t of 'Mi_llaneau.', .. 
DBIIAND No. 69-MISCELLANEOUS ADJUSTMENTS BETWEEN THB ,CENTRAL AND 

PROVINCIAL GOVERNMENTS 

" 

"That a lam not exceeding Be. 80,000 be granted to t.he Govemor·General in' 
Council, to defray the chargea which will come in courae of payment. during the vear endin« 
the 31st day of March, 1948. in reapect of 'Miscellaneoull Adjustment. between 'the CeDtraI. ' 

- and Provincial Gov.mmentl·,·' 
DBMAND No. 70--RE8ETTLEMBNT AND DEVBLOPMENT 

"That a Bum Dot exceeding RB. 6,95,30,000 be granted to the Governor·General ill 
Council to defray t.be charges which will comf' in courae of payment during the year endiDi 
t.he 31st day of March, 1948, in reapect of 'Reaet.tlement and Development· ... 

DBMAND No. 7l--CIvIL DEFENCB 
"That .. 81111l not. exceeding RI. 1,50.000 be granted to the Govemor·GeDeral in' 

Council to defray 'he charges which will come in course of payment during the year ending 
the 31st day of Karch, 1948, in nspect. of 'Civil Def_ce' ... 

DEMAND No. 72-DELRI 
"That a IUD1 not. exceeding Re. 1,33,79,000 he granteti to the Govemor.General in 

Council to defray' the CMrlres wh.ich will come in coune of payment during tl¥! ytar endinlt 
the 311t. day of Karch., 1948, in reaped of 'Delhi'... " 
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DEMAND No. 73-AnmR-MBRWARA 

"That. • MUll not. e:lceeding RI. 54,77,000 be granted to Ule f'7Qvemor-Geaeral ill 
Council too defray th... charges which will come in courR of payment during toll. year -iat 
Ul. 311t day of March, 1948, in respect of 'Ajmer-Merwara'... • 

DBJlAND No. 74-PA)fTII PIPLODA 

"That a 8UD1 not exceeding Rs. 21,000 be granted to the Governor·a_ral ba 
Council to defray the charge8 which will comc in coutee of ~aymellt during tJae year eodiDa 
the 31&t day of March, 1948, in respect of 'Panth Piploda' .• 

DEIIAND No. 75--ANDAIIAN AND NICOBAR IsLANDS 

"That a aum not exceeding RI. 75,40,000 be granted to the Gov8I"Ilor-o-en.t is 
Council to defray lhe eharges which will come in COUt.,.; uf payment. .luring the Jear endu., 
tbe 31st day of March, 1948. in respect of ·.AndallllUl and Nieobar Islands'." 

DBMAND No. 7~APITAL OUTL.4.Y ON SALT 

"That a BUm not exceeding Re. 68,60,000 be granted to U1e GoveJ'Dor-GlID8I'&l iB 
Council to defray the charges which will come in couree of payment. during t.M- ·year endiDf. 
the 31at day of March; 1948, in reepect of 'Capital Outlay on Salt'." 

DBMAND No. 77--CAPITAL OUTLAY ON FOUSTS 

"That a Bum not exceeding RI. 44,76,000 be granted too t.he Govenaor-o-eral ill 
Council to defray the charges which will come in course of pa~.nt. daring the year endm, 
the 31st day of March, 1948, in respect of 'Capital Outlay on Foresta'!' 

DBMAND No. 78--CAPITAL OUTLAY O~ THE SECURITY PRINTIlfG PUSS 
"That a aum not exceeding RI. 22,11,000 be granted too fob. Governor-Gaoera! is 

CoUncil to defray the charges which will come in COUJ"B6 uf payment during Ule y.r end~ 
the 31st day of March, 1948, in rcspect of 'Capital Out.lay on tho Securit.y Printing P.--'. ' 

DBKAND No. 79-CAPITAL OUTLAY ON INDIAN POSTS AlfD TBLBoRAPHS ()fOT MBT 
FROM REVENUE). 

. "That a aum not exceeding Rs. 5,43,29,000 be granted to t.he Governor-General ia 
Council to defray the charges which will come in course of payDIent. during ~e year endiDJ 
the 31st day of March, 1948, in respect of 'Capital Outlay OD Indian POlk and Tel8lf1'apha 
(not met from Revenue)'." 

DBilAND No. 8O-INDIAN POSTS AND TELEGRAPHS-STOUB SU8PJIN.... ()fOT IUI'I 
FROII REVENUE) 

"That a aum not exceeding RI. 1,000, be granted to the GoveJ'Dor-General 'in 
Council too defray the chargee which will come in course of payment. during the ,ear endm, 
the 31st day of March, 1948, in t't'spect of 'Indian POlk aDd Telegraph~res 8uapene8t 
{not met from Revenue)'." 

DBIIAlfD No. 8I-CAPITAL Oll'U,AY ON INDl'BTRIAL DBVBLOPIIBN'I' 
"That a Bum not exceeding Ra. 7,04,15,000 be granted to fobe GoveJ'Dor-Geaeral m 

Council to defray the charge. which will come in courR of payment daring the y.r endDitr 
the 31st day of Karch, 1948, in re8pect of 'Capital Outlay on Industrial D .... elopment'.'. 

DBMAND No. 82-CAPITAL OUTI.AY ON CIVIL AVIATION 

"That a IUln not exceeding Rs. 3,82,65,000 be granted to th. Govel'llOJ'-Oeneral ia 
Council to defray the charge. which will come in course of payment during the year 8Ildm, 
tbe 31st day of Karcb, 1948, in respect of 'Capital Outlay on Civil Avialion·." 

DBMAND No. 83-CAPITAL OUTLAY ON BROADCASTING 

"That a aum DOt. exceeding RB. 13,46.000 be granted to the Govemor-General in 
Council to defray the chargee which will come in C01U'IIe of payment. during Ule year en~ 
the 31st day of March. 1948, in respect of 'Capital Outlay on Broacleasting'. ,. 

DBMAND No. 84--CAPITAJ. OUTLAY ON MINTS 

"That a sum DOt. exceeding Re. 1,53,15,000 be granted to U1e Governor-General. 
Council to defray the charges which .will come in coune of paymm' during the year endi1It 
t.he 31 .. day of Karch. 1948. in respect of 'Oapltal OutJay GIll lIIint.a'." 
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DEMAND ~O. 85--DELHI CAPITAL OUTLAY 

"ThaL I\. sum noL exceeding Its. 4,01,80,000 be gl'anted ·.to the Governor-General in 
Council to defray the charges wnich will come in course of payment during the year ending 
t.Q.e 31st day of March, 194~, in respecL of 'Delhi Capital Outla~'." 

DEMAND No. 8&-CAl'I~rAL OUl'LAY ON CIVIL WORKS 

"That a sum not excoleding Rb. 3,1:!7,85,{j()() be granted to the Governor-General in 
Council to defray the charges wnich will cOllie in course of payment during the year ending 
the 31st day of March, 1948, in respect of 'Capital Outlay on Civil Works'." 

-
DEMAND No. 87-.CmlMUTED VALU],; OJ,' l)ExsIONS 

"That a 8Ulll 110t' exceeding Hs. 1,000 be granted t{) the Governor·General in 
Council to defray the charges which will come in course of payment during the year ending 
the 31st day! of March, 1948, in respect of 'Commuted Value of Pensions'." 

l DEM.~ND No. 88--PAYMENTS 'ro HETRENCHED PERSONNEL 

. "That a \ sum not exceeding Rs. 4,88,000 be granted t.O the Governor-General in 
Council to deHay the charges which will come in course of payment during the year ending 
the 31st day of March, 1948, in respect of 'Payments to Retrenched Personnel'. " 

DEMAND No. 89-CAPITAL OUTLAY ON SCHEMES OF STATE TRADING 

"That Ii sum. not· exceeding Rs. 1,000 be granted to the Governor·General in 
CQuncil to defray the charges which will come in coure of payment during the year ending 
the 31st day of March, 1948, in respect of 'Capital Olltlay on Schemes of State Trading'." 

DEMAND No. 9O--CAPITAL OUTLAY ON DEVELOPMENT 

"That a swn not exceeding Rs. 54,20,07,000 be grallted to the Governor-General in 
Coancil to def~y the charges which will come in cOllrse of payment during the year ending 
the 31st day of March, 1948, in respect of 'Capital Outlay on Development'." 

DB)(AND No. 91-IN'l'EREST-FREE AND INTEREST-BEARING ADVA)1CES 

"That a sum not exceeding Re. 41,37,28,000 be granted to the Governor-Gmera.l in 
Council to defray the charges which will come in course of payment during the year ending 
the 3llt day of March, 1948, in respect of 'Interest-free and Interest-bearing ~dvanceB'." 

The 1\ssembli then adjourned Till Eleven of the Clock on Monday, the 17th 
March, 1947. 
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